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 of  the  people,  This  political  seduc-
 tion  is  going  on  day  in  ang  day  out.
 The  Government  has  got  the  privilege
 of  making  somebody  a  Governor,
 making  somebody  a  Minister  and
 what  not.  The  Government  should
 come  to  a  fina!  conclusion  about  it  at
 an  early  date.  The  time  should  not
 be  extended  upto  the  next  Budget
 session  but  only  upto  the  first  week
 of  the  next  session  that  is,  the  win-
 ter  session.

 SHRI  H.  अ.  MUKHERJEE  (Cal-
 cutta-North-East):  They  are  asking
 for  a  long  postponement.  We  are
 finding  defections  on  the  political
 scene.  How  long  are  you  going  to
 stand  the  stink  of  defection?  It  is  too
 much.

 DR.  SHANKAR  DAYAL  SHARMA:
 There  is  no  quesion  of  Government
 not  being  interested  in  having  this
 Bill  passed  at  the  earliest.  The  lead-
 ers  of  all  Oppisition  parties  are  mem-
 bers  of  this  Joint  Committee  ang  it
 was  the  unanimous  decision  of  the
 Committee  that  extension  of  time
 should  be  asked  for  upto  the  first
 week  of  the  next  Budget  Session.  The
 Joint  Committee  is  taking  and  consi-
 dering  evidence  of  important  people
 and,  therefore,  it  is  taking  time.  As
 I  said,  it  was  the  unanimous  decision
 of  the  Joint  Committee  to  ask  for  this
 extension  of  time.  The  Committee
 would  try  to  submit  its  report  as  early
 as  possible,

 MR.  SPEAKER:  The  question  is:

 “That  this  House  do  further  ex-
 tend  upto  the  last  day  of  the  first
 week  of  the  next  Budget  Session
 (1975)  the  time  for  the  presentation
 of  the  Report  of  the  Joint  Commit-
 tee  on  the  Bill  further  to  amend  the
 Constitution  of  India.”

 The  Motion  was  adopted.
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 12.46  hrs.

 MOTION  OF  NO-CONFIDENCE  IN
 THE  COUNCIL  OF  MINISTERS—

 contd.

 MR.  SPEAKER:  Now  we  take  up
 further  consideration  of  the  motion  of
 no-confidence  in  the  Council  of  Mi-
 nisters.

 Mr,  Janeshwar  Misra  to  continue
 his  speech.  The  Defence  Minister
 was  to  intervene  at  12.30  pm.  [It  is
 already  past  12.30  p.m.  This  has
 come  to  me  just  now.  The  Prime
 Minister  will  reply  to  the  debate  at
 5.00  p.m,  today.

 SHRI  SHYAM  NANDAN  MISHRA
 (Begusarai):  How  many  hours  will
 we  have  spent?  We  had  thought  of
 12  hours.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  The  Prime  Minister  may
 reply  tomorrow.

 SHRI  SHYAMNANDAN  MISHRA:
 Let  the  Prime  Minister  reply  tomor-
 row.

 MR.  SPEAKER:  It  has  been  con-
 veyeg  by  the  Prime  Minister  that,  if
 it  is  a  question  of  time  and  your  satis-
 faction,  she  can  speak  one  hour  later
 at  6.00  O’  Clock.

 The  Defence  Minister  will  Speak  im-
 mediately  after  the  present  speaker
 finishes.

 Mr.  Janeshwar  Misra,

 sh  जनेश्वर मित्र  (इलाहाबाद): :
 अध्यक्ष  महोदय,  महंगाई  का  जिक्र  करते  हए
 कल  मैंने  कहा  था--व्यवधान) कल

 इन्होंने  मुआ  वहुत  तग  किया  था  और  बहुत
 हल्ला  किया  था  ।  मैं  आपकी  सुरक्षा  आज
 चाहता  ह  ।

 महंगाई  और  खाद  की  कीमतों  का  मैंने
 कल  जिक्र  किया  था  ।  मैं  एक  सुझाव  आज

 दूंगा  1  बैसे  तो  मुझे  पूरा  यकीन  ह  कि  यह

 A
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 [आ  अनेश्बर  मिश्र]
 अविश्वास  का  प्रस्ताव  पास  हो  जाएगा

 और  यह  सरकार नही  रहेंगी  लेकिन  जिस
 बसो  की  भी  सरकार  बनती  है,  उसको  मैं
 सुभाव  दूगा  कि  जो  कारखाने  की  चीजों  के
 दाम  अंधाधुंध  बचाए  जाते  है  इसके  बारे  में
 जो  कोई  भी  सरकार  बने  एक  नियम  बना  दे
 कि  लागत  जितनी  आती  है  उससे  इतने  गुना
 से  अधिक  उसके  दाम  बढने  नही  दिए  जाएगे
 gaa  सुझाव  मैं  यह  दूगा कि  खलिहान
 मेंजो  चीज  पैदा  होती है  उसका  कारखाने  मे
 जोचोज़पंदा  होनी  है  उससे  क्या  रिश्ता

 रहेगा,  इसके  बारे  मे  भी  सरकार  तय  कर  दे  ।

 अगर  ऐसा  नही  किया  जाता  है  नो  लगातार
 कार खान दार  खलिहान  वालो  को  लूटते  रहेगे

 जैम  वे  आज  तक  लूटते  आ  रा  है।  आप  देखे
 कि  खाद  के  दाम  हो  गए  है  210  रुपये  क्विंटल

 और गेह  के  दाम हो  गए  है  105  रूपये

 क्विंटल ।

 हमारे  श्री  चन्द्र  जीत  यादव  शायद  वैठे
 हुए  नही  है।  कल  उन्होंने आरोप  लगाया था
 कि  हम  लोग  फासिस्ट  मनोवृत्ति  के  है,  मुल्क
 की  तरक्की  मे  हम  लोगो  का  यकीन  नही  है  ।

 मैं  कहना  चाहता हू  कि  आप  देखे  कि  कौन

 फासिस्ट  भर्वात्त  वाला  है  t  हिन्दुस्तान  भर  मे
 एक  इन्दिरा  बिंगेड  चल  रहा  है  ।  हिटलर  के
 अमाने  मे  नाजी  बत्ती  वाले  लोग  जब  थे  तो
 वे  इस  तरह  मे  ब्रिगेड  चलाया  करते  थे  |

 मैने  पल्टन  मे  तो  मुना  है,  सिख  बटालियन,
 जाट  बटालियन,  राजपूत  वर्टालियन  वगैरह
 लकिन  यह  जो  इन्दिरा  ब्रिगेड  आपके  द्वारा

 चलाया  गया  है  मै  कहना  चाहता  ह  कि

 फासिस्ट  अवृत्ति यो  की  यही  निशानी  हुआ
 करती  है  जो  सरकार  चलाया  करती  है।
 इनके  नाम  पर  अगर  बिगड  चलता  है  तो  क्या
 प्रधान  मची  को  इसकी  जानकारी नही  है  ?
 उनके नाम  पर  मुल्क  भर  में  श्रीगेह  चलता  है।
 पाच  जून  को  पटना  में  जो  जुलूस  निकला
 जयप्रकाश  जी  के  नेतृत्व  में,  इन्दिरा  ब्रिगेड
 के  लोगो  के  घर  से  उन  पर  गोलिया  दागी  गईं।
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 क्या  यह  इनको  मालूम  नही  है  +  वह  बहुत
 शान्त  प्रदर्शन  हुआ  था  1  मैजिस्ट्रेट को
 तथा  दूसरे  लोगों  को  देख  बर  ताज्जुब  हुआ  था
 कि  यह  क्या  खिलौना  लाए  हैं  जो  इतने  शान्त
 है।  मैनही  जानता  शि  बे  कौन  से  है।  लै  किन
 घर  में  उन्होने  दफ्तर  खोल  रखा  है  1  इद त्रि वरा
 बिंगेड  मे  हिटलर  मनमोहिनी  आदि  नाजी

 प्रयुक्ति  के  लोग  है  in  जरायम  पेशा  लोग  है
 और  एमी  कार्रवाइयां वे  कर  चुके  है  ।  मैं
 चाहता  हु  कि  इस  सब  की  किलो  राजनीति
 शास्त्र  का  समाज  शास्त्र  के  विद्वान  से  जाच

 कराई  जाए-

 एक  माननीय  सदस्य  उनकी  खोपड़ी  है
 इनकी  ।

 आओ  जनेश्वर मिथ  जल्दी  पता  चल
 जाएगा कि  किस  को  उलटी  खोपड़ी  है  ।
 राजनीति करने  वाले  लोग,  सरकार  चलाने
 वाले  लोग  अपना  नाम  पर  इस  तरह  के
 ब्रिगेड  चलाएगे  तो  यह  नाजो  अवृत्ति  है  या

 नही है
 *  (व्यवधान)

 बहुत  ही  सजीदगी  से  इस  प्रस्ताव  को

 यहा  रखा  गया  हे  ।  मेन  कल  कई  चुनौतियां
 इनकी  सरकार  को  दी  थी  ।  आज  उनको  मैं
 दोहराना नही  चाहता  हू  ।  इतना  जरूर
 मैं  कहना  चाहता  ह  कि  सत्तारूढ  पार्टी  विरोधी
 पार्थिया  के  लोगा  को  ताइने  की  कोशिश कर
 रही  है  ।  भारनोय  क्रान्ति  दल  के  लोग
 आमराय  होटल  मे  थे।  जिस  तरह  से
 अधीन  मनों  के  लोगो  न  फोन  किया  और

 कहा  कि  तुम  अध्यक्ष  बन  जाओ,  तुम्हारी
 पार्टी  टूटेगी

 DR.  KAILAS  (Bombay  South):  The
 allegation  that  there  was  a  phone  call
 on  behalf  of  the  Prime  Minister  to
 Shri  Oberoi  at  the  Oberol  Hotel  that
 “he  should  accept  the  Chairmanship
 of  BKD  to  break  should  be  removed
 from  the  proceeedings.
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 आओ  लगेक्रबर  नि  :  हिन्दुस्तान  की

 भौजूदा  सरकार  अपने  खिलाफ  किसी  पार्टी

 को  बर्दाश्त  नहीं  कर  सकती  है।  इसको

 मैं  नाज  प्रवृत्ति  मानता  हु  ।  ये  लोग  किसी  को
 बोलने भी  नहीं  देना  चाहते हैं  ।  हल्ला

 मचाते  हैं।  मैंने  हाथ  जोड  क”  निवेदन  किया
 आ  कि  अपने  खिलाफ  कोई  बात  कहे  तो
 उसको  सुनने  की  भी  आप  मे  हिम्मत  नैनी

 आहि पे-

 शी  नरसिंह  नारायण  पांडे  (गोरखपुर)
 जहीर  अहमद  किस  पार्टी  के  है  ?  आपको

 पार्टी के  ही  तो  है।  उन्होने आप  पर  चाहे
 लगाया  है  कि  आप  अमरीकी  पैसे  से  अपनी

 पार्टी  को  चलाते  हैं  ।  चुनाव  लडते  है।  वह
 आपकी  टी  के  सेक्रेटरी हैं  n

 आ  जनेदवर मिलन मित्र  मैं  बशीर  अहमद
 को  नही  जानता  हू  ।  इतना  मैं  जरुर  जानता
 हूं  कि  हिन्दुस्तान  की  जो  मौजूदा  सरकार  है
 वह  बारी  बारी  से  कभी  अमरीका  और  कभी
 रुम  की  विदेश  नीति  मे  दलाली  करती  है,
 इसके  अलावा  कुछ  नही  करती  है  ।  मै  इतना

 जरुर  जानता  ह्  कि  हिन्दुस्तान  मे  जब  गलने
 की  कमी  पडी  तो  हिन्दुस्तान  की  प्रधान  मह्
 कनाडा  भीख  मानने  गई  थी  ।  उस  समय
 बशीर  अहमद  या  विरोधी  लोग  नही  गए  थे  1
 इतना  मै  जानता  हू  ।

 अध्यक्ष  महोदय  आपका  समय  खत्म
 हो  चका  है  t  दो  चार  मिनट  मे  आप  खत्म
 करदे  ।

 आओ  जनेश्वर  मिश्र  ये  मुझे  बोलने  नही
 देते  हैं।

 SHRI  PILOO  MODY  (Godhra)  Are
 you  satisfied  that  after  he  starteq  this
 morning  he  has  had  time  even  to  con-
 clude?

 MR.  SPEAKER:  He  15  taking  more
 ume.  He  1s  taking  the  time  of  others.

 औ  अनेइवर,  मित्र:  जिस  दिन  श्री  ज्योति-
 मंच  बसु  ने  औसती  इन्दरा  गाधी  और  सनकी
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 सरकार  के  खिलाफ  अविश्वास  का  प्रस्ताव
 रखा  उस  दिन  नाग  प्रमी  का  त्यौहार  था  ।

 उस  त्यौहार  के  दिन  क्या  होता  है?  साल  भर
 जब  साप  दिखाई  देता  है  तो  लोग  उसके  फन
 को  कुचल  देते  है  ।  लेकिन  नाग  पचमी  के

 दिन  उसको  द्र  पिलाया  जाता  है।  वह

 त्यौहार  बीत  चुका  है  t  मै  विरोधी  दल  के
 तथा  सत्तारुढ  दल  के  लोगो  को  भी  कहूंगा.
 कि  इस  समय  जो  सरकार  चल  रही  है  वह
 महंगाई  की,  बेकारी की,  बदअमनी  की

 सरकार  है,  आम  जनता  के  बीच  से  अठ
 बोलने  वाली  सरकार  है,  मक्कारी  की  सर्कार
 है,  इसने  पूरे  मुल्क  मे  जहर  फैलाया  है  और
 इस  जहरीली  सरकार  को  सब  मिलकर

 खत्म  करे  ।  नाग  पंचमी  बीत  चुकी  है  ।

 आज  उसके  फन  कुचलने  की  कोशिश  कीजिएगा
 और  इस  अविश्वास क॑  प्रस्ताव को पूरी को  पूरी
 ताकत  के  साथ  पास  कीजियेगा  t  आत्मा

 की  आवाज़  के  नाम  पर  पास  कीजियेगा  ।

 काग्रेस  के  सम्मानित  सदस्य  अपनी  आत्मा  की
 आवाज़  पर  चले  और  इस  प्रस्ताव  को  पास
 करे  ।  अगर  यह  अस्तिव  पास  हो  जाता  है
 तो  यह  मुल्क  की  तकदीर  को  अदल  देगा,
 मुस्तकबिल को  रोशन  करेगा  और  एक  नया
 अध्याय  शुरु  होगा  |  इस  वास्ते  हिम्मत  के
 साथ  हौसले के  साथ,  बढिया  मुल्क  बनाने
 के  लिए,  तरक्की  पसन्द  मुल्क  बनाने  के  लिये
 आप  भी  योगदान  करे  .  आज  करोडो  गरीब
 आदमी  कराह  रहे  है।  करोडो  आदमी  नहाते
 समय  किसी  तरह  से  चोरी  से  साबुन  की
 टिकिया को  खरीद  कर  यह  सोचते है  कि
 अपने  शरीर  के  किस  हिस्से  मे  साबुन  लगाए
 और  किस  मे  न  लगाए  1  यह  नौबत  आपकी
 प्रधान  पत्नी  ने  ला  दी  है  ।  मैं  चाहता  हू  कि
 इनकी  सरकार  को  इसी  क्षण  समाप्त  कर

 मुल्क  मे  एक  ऐसा  दिन  लाए  कि  आम  जनता
 के  चेहरे  खिल  उठे  और  एक  बढ़िया  किस्म  का
 समाज  अस्तित्व  से  आए  ।  ‘
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 MR.  SPEAKER  He  may  continue
 after  lunch  I  have  just  called  him
 and  he  will  resume  his  speech  after
 Tunch,  The  House  stands  adjourned
 for  lunch  to  reassemble  at  2  pm

 13.00  brs.

 The  Lo~  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Two  Minutes  Fourteen  of  the

 Clock

 (Mr.  Deputy  SpEakrR  in  the  Chair]

 MOTION  OF  NO-CONFIDENCE  IN
 THE  COUNCIL  OF  MINISTERS—
 contd.

 MR.  DEPUTY-SPEAKER  Now
 Mr.  Jagjivan  Ram  may  continue  his
 speech

 रक्षा  मंत्री  (औ  अग णी वन राम)  :
 उपाध्यक्ष  महोदय,  अविश्वास-प्रस्ताव विपक्षी
 दल के  हाथ  मे  एक  हथियार होता  है,

 इसमे  सन्देह  की  कोई  बात  नही  है  ।  लेकिन
 ऐमा  लगता  है  कि  सदन  के  प्रत्येक  सत्र  मे
 अविस्वास-प्रस्ताव लाना  विपक्षी दल  ने

 एक  परम्परा  अना  लिया  है,  और  इसका
 नतीजा  यह  हुआ  है  कि  अविस्वाम-्स्ताव का
 महत्व  नष्ट  हो  चुका  है  ।

 मैं  मानता  ह  कि  इन  अविश्वास-अस्तावो
 को  लाने  से  माननीय  सदस्य,  श्री  ज्योतिर्मय

 बसु,  को  सब  से  अधिक  लाभ  हुआ  है  ।  वह

 लाभ  यह  है  कि  भिन्न-भिन्न  विपक्षी  दनो  ने
 जान-बूझ  कर,  या  अनजाने  मे,  श्री  ज्योतिर्मय
 असु  को  अपना  नेता  स्वीकार कर  लिया  है।
 क्योकि  यह  महत्वपूर्ण  स्थान  उन्ही  को  दिया
 जाता  है  ।  इससे  यह  निष्कर्ष  निकलता  है
 कि  विपक्षी  दल  के  नेताओ  ने  यह  मान  लिया
 है  कि  जितनी  कारीगरी  के  साथ  अपने  उपयुक्त
 शब्दो  का  इस्तेमाल  वह  कर  सकते  हैं,  उतनी
 दक्षता  के  साथ  शायद  और  कोई  नहीं  कर

 सकता  है।
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 इस  अविश्वास  प्रस्ताव  के  मुद्दे  क्या  हैं?
 मुदे  आय  वही  हैं,  जो  पिछले  अश्विन-

 प्रस्ताव  के  रहे  है।  उसमे  थोडा  इज़ाफा  किया
 गया  है,  और  वह  इजाफा  है  रेल  हडताल,
 और  हडताल  के  बाद  रेल  कर्मचारी  ओ  काम
 पर  आ  गए,  उस  का  वर्णन,  और  नमक-मरीजे
 मिला  कर  यह  कहना  कि  रेलवे  कर्मचारियों
 के  साथ  अन्यायपूर्ण  ज्यादातिया  आरम्भ हो
 गई  है  ।  वी  पर  बहुत  अधिक  महत्व  दिया
 गया  है,  दूसरे, जो  दो  अध्यादेश जारी  किये
 गये  हैं,  उनका  जिक्र  किया  गया  है  1

 रेलवे  कर्मचारियो की  हडताल,  उस  से
 उत्पन्न  परिस्थिति,  उन  के  काम  पर  लौट  आने
 की  घटना  और  उसके  बाद  की  स्थिति

 के  बारे  मे  जो  बातें  लगाये  गये  थे,  उनका
 अधिकारपूर्ण तरीके  से  जवाब  दिया  जा  चुका
 है।  मैं  उसको  दोहराना  नही  चाहता  हूं  1

 लेकिन मैं  माननीय  सदस्यो के  विचार

 के  लिए  एक  आत  जरूर  कहना  बाहू गा  कि
 हडताल करना  श्रमिको  का  अधिकार  माना
 जाता है,  लेकन  कसि  समय  हडताल  करनी

 चाहिए  ओर  उसी  समय  नही  करनी  चहिए,
 इम  वात  का  भी  ध्यान  रखा  जाता है।  यह  भी
 भाना  जनता  हैकि  कर्मचारी और  उन  के  नेता

 विवेकपूर्ण  लग  से  विचार  कर  के  ही  यर  निश्चय
 बेग  कि  हडताल  बरनी  है  या  नही  ।  आज  तो
 जागरूक  ट्रेड  यूनियन  यह  मानने  लगी  हैं

 किशन  के  किसी  कदम  से  केवल  श्रमिक  वर्ग
 का  कल्याण  होना  हैं  केवल  यही  नहीं  सोचना
 हैं  बल्क  यह  भी  सोचना  आवश्यक  हो  जाता
 है  कि  उस  कदम  से  श्रमिक  श्रेणी  का  लाभ  होने
 के  साथ  साय  कही  राष्ट्र  औज्समाज  को
 धक्का  नो  नही  पहुचता है।  विवेचना  ने  का
 यह  बहुत  महत्वपूर्ण  विषय  बन  गया  है  ।  केवल
 भारत  मे  ही  नही,  सरे  विश्व  मे  जहा  कही
 जागरूक  ट्रेड  यूनियन,  मजदूरो के  सगठन,

 है,  इस  महत्वपूर्ण  विषय  पर  विचार  किये  बिन
 वे  कोई  कदम  नहीं  उठते है

 ।
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 कोई  यह  दावा  नहीं  कर  सकता  है  कि
 रेलवे  के  जितने  असंचारी  है,  उन  सब  का  जीवन-
 स्तर  ऐसा  हैकि  उस  में  सुधार  करने  की  आवश्य-

 कता  नही  ई  ।  यह  भी  कोई  दावा  नहीं कर
 सकता  है  कि  रेलवे  कर्मचारियो  के  भ्र्निश्क्त
 अन्य  अमिका  के  जीवन-स्तर  को  उठाने  की

 जरूरत  नही  है।  लेकिन  यह  तो  विचर  करना
 पडेगा  कि  हम  केवल  अपने  से  आगे  वाले  को

 डी  देखें,  या  अपने  से  पीछे  वाले  को  भी  देखे  t

 हमारे  ट्रेड  यूनियन  आन्दोलन मे  एक  आप  जिस
 नाम  से  भी  पुकारें  प्रवृत्ति  आ  गई  है  कि  जो  अहा
 हैं,  वह  सिर्फ  अपने  आगे  वाले  को  देख  कर

 कहता  है  कि  उस  की  बराबरी  मे  आना  हैं,
 वह  पीछे  धूम  कर  नही  देखता  है,  कि  पीछे
 बाले  को  भी  मेरी  बराबरी  मे  लाना  आवश्यक
 है  1  अगर  पीछे  वालो  को  भी  देखने  लगे,  तो  मैं
 समझता  हू  कि  बहुत  सी  कुठाये  खत्म  हो
 सकती हे  ।

 रेलवे  कर्मचारियो  के  जीवन  स्तर  को

 ऊचा  उठाने  की  आवश्यकता  है,  लेकिन  क्या

 कोई  इस  तथ्य  को  भुला  सकता  है  कि  देश  मे
 ष्ण्से  करोड़ो  लोग  है,  जो  उत्पादक  श्रम  मे

 लगे  हुए  है,  जिन  का  महत्व  रेलवे  कर्मचारियो  से
 किसी  तरह  भी  कम  नही  है,  उन  का  जीवन  स्तर
 रेलवे  कर्मचारियो के  जीवन-स्तर  के  बराबर
 लाना  आवश्यक  हूँ

 ?  हमे  इस  कद  सत्य का
 भी  बराबर  अनुभव  करना  चाहिए  कि  राष्ट्र
 सम्पत्ति की  जो  वार्षिक  अभिवृद्धि या  या  ओर

 हो,  अगर  उस  सबको  महत्वपूर्ण  और  हत्या-
 आवश्यक  स्थानो  पर  लगे  हुए  श्रमिकों  के,
 ओ  अपनी  मागो  को  मनवाने  के  लिए  मजबूर
 कर  सकते  है,  वेतन  या  महंगाई  भत्ते  मे

 बुद्धि  कर  के  खत्म  कर  दे,  तो  फिर  देश  के  उन
 करोडों  लोगों  को  कसे  ऊचा  उठाया  जा  सकता
 है,  जिन  का  जीवन  स्तर  उन  से  भी  नीचा
 है।  मैं  मानता हु  कि  अशुद्ध  ट्रेड  यूनियन

 के  सभी  नेता  चाहे  वे  किसी  भी  दल  के  हो,
 इस  बात  को  समझते  होगे,  मैं  मानता  हु  कि  सदन
 में  बैठे  हुए  जितने  भी  दनो  के  नेता  हैँ,  उन
 सब  के  दिलो में  देश  को  उन्नत  करने  की

 Motion  of  No-  198
 confidence

 भावना  है।  मैं  उस  मे  सन्देह  नही  करता  हे-
 उस  में  सन्देह  करने  की  गुंजाइश  भी  नही  है
 और  सन्देह  करना  उचित  भी  नही  है  1

 अगर  माननीय  सदस्य  इस  दृष्टि  से  विचार
 करेगे,  तो  उन  को  मानना  पडेगा  कि  वह  माजू
 समय  नही  था  कि  जव  रेलवे  की  हड़ताल  की
 जितनी।  और  इसलिए  यह  आवश्यक था  क्रि

 रेलवे  की  जो  हडताल  हुई,  देशवासी  यह  समझे
 कि  बहू  एक  नामुनासिब  स्तर  नामाकल  कदम
 था,  ऐसा  कदम  था,  जिस  को  किसी  तरह  से
 प्रोत्साहित  करना  राष्ट्रीय  हित  मे  नही  था  t

 खुशी इस  बात  की  हूं  कि  देश  ने  यही  किया।
 देश  ने  यह  साबित  किया  कि  गरीबो  के  अति
 हमारी है,  काम  करने  वालो  के  अति  हमदर्दी

 है,  लेकिन  राष्ट्र जिस  वक्त  सकट की  स्थिति

 मे  से  गुजर  रहा  है,  उस  हमदर्दी  का  दुरुपयोग
 करके  उम  को  और  कट  मे  डालने  का  प्रयत्न

 कभी  क्षम्य नदी  हो  सकता है  ।

 महंगाई  का  जिक्रक्यि  गया।  इस  मे  कोई
 दो  राय  नही  हो  सकती  हैं  कि  महंगाई  है  लेकिन
 मै  पूछना  चाहता  हू  कि  क्या  रेलवे  की  हडताल
 इस  महंगाई  को  कम  करने  वाला  कदम  था,
 या  इस  महंगाई  को  बढाने  वाला  कदम  था  |

 क्या  इस  तथ्य  से  कोई  मुकर  सकता  है  कि
 जब  कभी  किसी  क्षेत्र  मे  काम  करने  बानो  की

 हडताल  होती  है.  तो  सब  से  पहले  वह  बसरे
 क्षेत्रा के  गरीब  मजदूरो को  ही  परेशान  करने
 का  कारण  बनती  है?  इस  तय से  कोई
 इन्कार  नही  कर  सकता है।  किसी  क्षेत्र  को
 अपने  लीजिए  ।  हड़ताल  का  असर  सब
 से  पहले  आधिक  दृष्टि  से  निम्न  श्रेणी के
 लोगो पर  पड़ा  करता  है।  रेनबो  हडताल  का

 भी  असर  हमारे  देश  के  स्प  क्षेत्रो  मे,  उद्योग
 व्यापार और  कृषि  मे,  लगे  हुए  निम्न  आमदनी
 चाले  लोगो  पर  गहरा  पडा  है।  क्या  यह

 मुनासिब नही  था  कि  जिन  लोगो  मे  रेले

 हड़ताल  करानी  चाही,  वे  लये  कर्मचारियों  को

 बताते  कि  सरकार,  या  समाज  के  उच्च  बे
 के  लोग,  तो  पीछे  परेशान  होगे,  सबसे  पहले
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 [ett  जगजीवन  राम]  कोई  अपने  हृदय  पर  हाथ  रख  कर  बह  स्वीकार

 उस  के  अपने  बे  के  निम्न  ओंगी  के-  करेगाकिइसआईिनेंस के  सिए  अरा भर  यही
 लोगो  को  परेशान  होना  पडेगा  ?  कहना  उपयुक्त  था  कि  यह  आवश्यक  नही  या?

 आवश्यक  था।  .  (व्यायाम)  बह  तो

 इस  तथ्य  को  समझना  अमृत  भावश्यक
 है  और  इसी  लिये  मैं  ने  कहा  कि  महंगाई
 है  लेकिन  क्या  नेताओ  ने  यह  विचार  किया  कि
 जो  कदम  रेलवे  के  कर्मचारियो  के  हारा  उठाया
 आरहाहैवह इसमहगाई  को  कम  करने  वाला

 नही  होगा,  इस  महंगाई  को  बढाने  वाला  होगा?
 क्या  यह  तथ्य  मालूम  नही था  लोगोंको ?
 इस  के  लिए  क्या  अरे-शास्त्र के  अध्ययन  की
 आवश्यकता थी  कि  जहा  पर  कुछ  कमाया  हैं
 बे  कमाया और  बढेगी  ?  क्या  राष्ट्रय  चेतना
 वाला  कोई  भी  आदमी  यह  सोच  सकता  था
 क्या,  राष्ट्रीय  चेतना  फला  कोई  आदमी  दस  मे
 हस्तक्षेप  करने  की  आन  सोच  सकता  था  कि
 जहा  पर  अभाव  है,  लोग  परेशान  हैं

 वहा  पर  ऐसे  कदम  उठाए  जाय  कि  उस  अभाव
 को  और  बढ़ा  दिया  जाय

 *
 मैं  समझता हु

 कि  कोई  समझदार आदमी  इस  बात  को  कबूल
 नहीं  करेगा

 ?  ऐसा  कदम  इस  मौके पर
 उठाना  एक  ना माकूल  कदम  था  और

 राष्ट्र  के  हित  मे  रहो  था  ।

 अध्यादेशों के  बारे  मे  जिक्र  किया  गया,
 मैं  ऐसा  मानता  हूं  कि  भ्र तिर जन  कर  के  उन
 की  सारी  खराबिया  ही  पं  की  गई  हैं  ।  यह
 तजुर्बे  की  बात  है  और  इस  सदन  के  माननीय
 सदस्यो  ने  कितनी  दफा  दोहराया  है  कि  महंगाई
 के  भत्ते  के  मिलने  की  चर्चा  अब  होती  है  तो
 कर्मचारियो की  जेब  मे  पैशा  पहुचे  या  न  पहुचे
 दुकान  के  दाम  अठ  जाते  ह  1  क्या  यह  तरीका
 आवश्यक नही  था  कि  कोई  एक  कदम  एसा
 उठाया जाय  कि  उस  परिस्थिति का  आर्थिक

 रूप  से  भी  हम  मुकाबिला  कर  सकें
 ?

 मैं  नही
 कहता कि  सम्पूर्ण  रुप  से  उस  का  मुकाबिला
 किया जा  सकता  है,  लेकिन इस  सदन  मे  यह
 तो  मानना  पडेगा  कि  आर्थिक  रुप  से  उस  का
 मुकाबला  किया  जासकता  है  भोर  मगर  आशिक
 रूप  से  मुकाबिला  किया  जा  सकता  है  वो  क्या

 काला  चश्मा  जिस  का  होता  है  उस  को  काला
 ही  नजर  आता  है  t

 आओ  रामावतार शास्त्री  (  पटना  )  <

 आप  का  भी  काला  ही  चिम्मन  है  1

 ह  जगजीवन राम राम  मैं  अपनी नजर  ससे

 देखता  हु  आप  की  नजर  से  तो  देखा  नहीं
 करता  हू।

 मैयह  कह  हा  था  कि  आखिर  यह  जो
 कहा  जाता  है  कि  बेज  फ्रीज  हो  गया,  आखिर
 बर्फ  कहा  नजर  आई”?  फ्रीज हुमा कहा? हुआ  कहा  ?
 फिर तो  उस  को  कहते  है  जब  हम  नटी  दे
 हम  ने  यह  कर  दिया  उन  को  जो  न्यायसगत
 मिलना  चाहिए  वह  मिले  ।  हमने  नहीं  कहा
 कि  नही  दिया  जाय  हम  ने  कहा  कि  उस  पर
 उन  का  बिल्कुल अधिकार  होगा।  सिफ

 प्रतिबन्धित तो  यही  किया  जैसा  कि  आप
 बराबर  कहते  थे  और  जैसा आज  तक  का
 अनुभव  है  कि  जेब  मे  पैसा  पहुचने  के  पहले
 ही  मोदी की  दुकान  का  दाम  बढ  जाता  है
 तो  कम  से  कम  यह  उपाय  किया  जाए  कि
 आशिक  हमसे  वह  दाम  नही  बढे  और  आप
 बराबर यह  कहते  है  कि  बढ़ते  हुए  दामो को
 कैद  करना  बहुत  आवश्यक  है।  इस को  मै
 भी मानता  हू।  जितनी  दूर  तक  सक्षम  हो  कग
 नहीं  कहा  जा  सकता  ।  लेकिन  प्रयत्न  आप

 का  और  हमारा  चलता  रहा  तो  कोई  शक
 नहीं  कि  हम  भौर  आप  सक्षम  हो  बनेगे,
 बढते  हुए  दामो  को  रोकने  मे  ।  यह  एक
 कदम  लाया  गया  |  इस  को  मोस्ट  कदम  कहें,

 कदम  है।  इसलिए  यह  कहना  कि  बेज  बीज
 है  बिल्कुल  आननन्तपूर्ण  है  और  आभक है  ,
 अभिक  श्रेणी  कों  अभ  मे  डालने  बाला  है
 और  मैं  यह  दाये  के  साथ  शह  सकता हूं  कि
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 हमारे देश  का  अभिक  शार  हिल  को  सामने
 रखता है।  उसको  जब  यह  विवरण के  साथ

 बताया  जाएगा  कि  इस  कदम  से  सिर्फ  तुम्हारा
 ही  भला  तहो  है,  इम  राष्ट्र  का  भी  कल्याण
 होने  वाला  है  तो  मैं  ऐसा  मानता  हू  कि  हमारे
 देश  की  श्रमिक  श्रेणी  इस  आत  को  स्वीकार
 करेंग  |  आवश्यकता  इस  बात  को  है  कि  हम
 उस  के  सामने  अमनो  समस्या  साफ  अब  रखे
 और  जो  कदम  उठाया  है  उस  को  भी  रखे
 तो  मैं  ऐसा  मानता  हु  कि  वह  इम  का  स्वागत
 करेगा tv

 आकी  अहुत  सी  किसी  पिटी  पुरानी

 आते  कही  गई  है  और  बनवाता क  घिसा  पिटा
 जवाब  अहुत बार  दिया  श  वुकाहै।  उनका

 बारबार  उत्तर  देना  सदन  के  समय  को  बरबाद
 करना  है  1

 श  दिनेश  भट्टाचार्य  (सीलमपुर)  ।आप

 हृदय  से  इस  का  समर्थन  करते  है
 ?

 चो  जद जोबन गाम गम  पभीआतोकाजो

 सदर  मे  या  गैर  मदर्स  म  कही  जाये  जवाब  दना
 अकलमन्दो  नही  हानी  और  भारतीय  सस्ती

 मे  तो  कहा  गया  है  कि  बिना  सदमें  के  जा
 बोला  करता  है  उम  की  लगी  प्रक्रम  मे
 कमी  नही  रहती  ।  लेनिन  कुछ  सदस्या  कब

 यही  परम्पर है  उन  के  मस्तिष्क  के

 विकास  को  यही  सतह  ता  उसमे  मैं  कहा  परि-
 वर्तन कर  सकता  हू  1

 मैं यह कह  रहा  था  कि  उन  बातो  का
 उत्तर  देना  आवश्यक नही  है  t  देश  के  लोग

 जानते हैं,  शब  को  मालूम  है  और  इसलिए

 चाहे  ज्योतिर्मय  असु  की  बाते  हो  या  अन्य  आते
 हो  उन  का  जवाब  जिस  क्षेत्र  से  अना  चाहिए
 दिया  जा  चुका  है  ।

 श्री  इन्द्रजीत  गुप्त  ने  जो  बातें  उठाई  थी,
 आर्डिनेंस के  आरे  मे  महंगाई के  बारे  मे  उन
 का  अवाय  भी  जिस  मती  ने  माकूल  तरीके  से
 बपा है।  ।  मैं  उन  आते  को  दोहराना नही
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 चाहता  ।  लेकिन  यह  कहा  जा  सकता  है  कि
 उन  बातो  से  सतोष  नही  हुआ  ।  तो  कुछ  सदस्य
 तो ऐसे भी हू  कि  निक  जब  तक  बनके  |  की
 बाते न॑ कही म  यही  जाये  तब  तक  सतोष  नही  हो
 सकता  |  अच्छा  यही  होता  कि  जो  बातें

 बुद्धिगम्य  हैं  तकंगम्य  है  उन्ही  को  कहा  जाय।
 जोड़ने  किलो  के  मन  को  प्रसव  करने  वाली
 हो  उन  का  कहना  उचित  नही  है।  इसीलिए

 बुद्धिगम्य  बाते  कही  जा  रही  है  चहा  तक
 उन  को  पहुंचना  होगा  पहुच  जायेंगी  1
 अगर  नहीं  पहुँचना  होगा  तो  नहीं
 पहुँचेगी।  हामी  यह  झप  से  आम्रह्पूर्ण
 निवेदन  जरूर  करूगा,  इस  म  दो  राय  नहीं  हैं
 किदेश  एक् नाजुक  आर्थिक लवट  से  गुजर
 रहा  हैं।  इस  मे  कोई  दो  राय  नही  हैं  और

 ऐसे  मौके  पर भी  जो  हसी  और  मखौल की
 बात  सोच  सकता  है  उससे  लगता  है  कि  स्थिति
 की  गंभीरता का  समझने  की  क्षमता उनमे  है
 या  नहीं  (व्यवधान)  ओखला हट से
 अह  मालूम हो  जाता है  कि  वात  जहा  तक
 पहुचनी  चहिए  ठीक  जगह  पर  पहुच  गई।
 मै  आप  से  यही  कह  रहा था  और  मैं  आप
 से  आग्रहपूर्वक  अनुरोध  करणा,  आप  की
 देशभक्ति के  भावना  को  अनुरोध  करणा,

 आप  के  हृदय में  जो हिन्दुस्तान  के  कोटि
 कोटि  सर्वहारा  के  लिए  प्रदर्शित  किया

 जाने  वाला  प्रम  है  उस  के  नाम  पर  आग्रह
 करूगा कि  क्या  यह  समय  है  कि  कुछ  आते
 को  तथ्।  करे,  मे  नहा,  लाइन  के  रूप

 मे  पेश  किया  जाय
 ?

 अगर  मूव  मे  हम
 चाहते है  कि  सड़ी  तरीक से  समस्या का
 समाधान  करना  है  तो  जहा  आ+  समझते  है  कि
 यहा  पर  खामिया  ओर  राबिया  हैं  क्या
 आप  के  लिए  उचित  था  कि  उस  को  आप
 लाइन  के  रू+  बे  लाते  ?  बह  इसलिए लाए
 हैकि  आम  की  प्रवृत्ति  वही  हो  TER

 आप  उस  का  लांछन  के  ब्य  मे  इसलिए
 लाए है  कि  भाप  यही  लौटते  चलते  हैं  कि  कब
 कैसे  किस  की  अतिथि  को  नष्ट  किया  जाय  ।  मैं

 आपसे  कहना  चाहता  किन्नर  आप  सक्खू  में
 आते  हैं  कि  देश  की  स्थिति  को  भु वार नर  है
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 तो  इस  मनोवृत्ति  को  थोड़े  समय  के  लिए  सो
 छोड़िये  |  थोडे  समय  के  लिये  तो  इस  को

 तथ्य  के  रूप  मे  लाइए  कि  गवर्नमेंट  को  हस  पर
 विचार  करना  है।  लांछन  के  रूप  मे  मत  लाइए  1

 यह  मैं  आप  से  कहना  चहता  हू  कि  जो
 समाज  मे  रहता  है,  सामाजिक  जीवन  मे  काम
 करता  है  उस  के  आरे  मे  लाइन  खोजना  बहुत
 कठिन  नही  है।  यह  कोई  अन्वेषण  का  काम  नही
 है।  फर्क  यह  पडता  है  कि  जो  ऐसे  लोग  आते  हैं
 यदि  उन  की  तरफ  करनेवाला  कोई  नही
 मिलता है  तो  बे  अपनी  तारीफ  अपने  आप
 करते  लगते  हैं,  अपनी  गरिमा,  अपने  महत्व,
 अपने  विजय  का  का  गुणगान  स्वय
 करने  हैं।  हमारी  परम्परा  मे  इस  को
 उच्चकोटि  की  बात  नही  माना  जाता 1
 रामायण  मे  तुलसी  दास  जी  ने  दो  चरित्र  रखे
 है--रावण और  राम  ।  उनकी  लडाई  होने
 वाली  थी।  रावण  की  तारीफ  करनेवाला  कोई
 नहीं  मिला,  तब  वह  अपनी  कारगुजारी  खुद  ही
 बयान  करने  लगा-र्मैंने उस  को  हराया,  उस
 को  परास्त  किया  भर  चनौती  देता  हू  कि  उस
 को  भी  परास्त  करूगा।  इस  तरह  की  चर्चा  के
 लिये  हमारे  देश  मे  बहुत  आदर  कभी  नही  रहा  है

 और  मैं  मानता  हू  कि  वर्तमान  मे  भी  नही  है
 और  भविष्य  मे  भी  नही  रहेगा।

 एक  बात  को  मै  फिर  दोहराना  चाहता  हु
 अधष्टाचार  की  बात  कही  गई,  बढती  हुईं  मह-
 गाई  की  बात  कही  गई  है।  जहा  सामाजिक
 रोग  के  रूप  मे  कुछ  बुराइयां  हमारे  समाज  के
 अन्दर  घुस  गई  हैं  वहा  हमारा  दप्टिकोण  यह
 होन  चाहिए कि  हम  मिलकर  विचार  करे  कि

 हम  उन  का  निवारण कैसे  कर  सकते  है,
 कैसे  उनका  उन्मूलन  कर  सकते  है,  यह  नही
 होना  चाहिए  कि  उन  का  जिक्र  या  उपयोग

 राजनीतिक  लाभ  उठाने  के  लिए  करे  या  अन्याय-
 सगत  तरीके  से  कुछ  लोगो  पर  लाइन  लगा  कर
 राजनीतिक  लाभ  उठाने।  यह  कोई  मुनासिब
 बात  नही  होती  शर  मैं  ऐसा  मानता  कि  | अ
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 पालियामेट्री  डेमोक्रेसी  के  नतीजें  के  नीचे
 उत्तर  जाने  वाली  बात  है  1  पार्लिगामेट्री
 डेमोक्रेसी  के  नतीजें  की  सतह  मे  नीचे  र  *र

 आदमी  करना  विरोधी  दल  के  लोगो  के  लिये,
 मैं ऐसा  मानता  ह,  कोई  गरिमा  अदान  करने
 वाली बात  नही  है।

 एक  वात  और  कह  देना  चाहता  F—
 बिहार  मे  जो  कुछ  हो  रहा  है  उस  के  बारे  मे  मै
 विस्तार  मे  नही  जाना  चाहता।  उम  सम्बन्ध

 मे  इंदिरा  बिग्रेड  की  चर्चा  की  गई  है,  लेकिन  यहा
 पर  भी  मन  तथ्य  सामने  नही  रखे  गये,  किस

 तरह  मे  कालीम  पोती  जा  सकती  है,  बस  वही
 लक्ष्य सामने  रखा  गया  है। मै  मानता  हू  जिस
 सदस्य  ने  हस  का  जिक्र  किया,  उन  को  इतनी
 जानकारी  भी  होगी  कि  जिन  लोगो  ने  यह  काम
 किया  था,  उन  के  ऊपर  कानूनी  कार्यवाही  शुरू
 होगईहै.

 श्री  श्याम नन् दम  मिश्र  (बेगुसराय)  अत्र

 शुरू हुई  है।

 शमी  जगजीवन  राम:  तुरत  शुरू हुई थी  ।

 i  क्याभगन्यन भि  अभी  कार्यवाही

 हुई  है।

 आओ  जगजीवन  रामः  बाबु  श्याम नन्दन मिश्र
 उस  के  पूरक  हो  कर  रहे  हैं।  उन  सदस्य  महोदय
 ने  यह  नही  कहा  था  कि  अब  कार्यवाही  हो  गई  है।
 उन्होने नो  इस  तरह  से  कहा  था  जैसे  कुछ  किया

 ही  नही  गयाहै  (व्यवधान).  -

 आओ  जनेदबर सिश मिश्र  आप  ले  सा

 चाराहीक्याथा  (स्यान)...

 बी  भग लीवन  राम  मैं  यह  भी  कहना

 चाहता  ह-अहुत  जोर-शोर  से  बोलने से  वह
 बोली  सत्य  नही  हो  जाया  करती.  ,

 शी  जनेश्वर  मिथ  (इलाहाबाद)  'आप

 की  बोली  चलती  रहे  कौर  हम  'खिल्लामें भी भी
 नही । |
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 at  जगअओीबन  शन:  चिल्लाहट  में  सत्य
 होता  है,  तभी  सुनाई  पड़ता  है,  बेकार  की
 चिल्लाहट सुनाई  नहीं  पड़ती  1

 _..मैं यह  कह  रहा  थाकि  उन  सदस्य
 महोदय  ने  जब  इस  का  जिक्र किया  था  तो  उन  को
 यह  भी  जिक्र  करना  चाहिये  था  कि  सरकारी
 तरीके  से  उस  पर  कार्यवाही  हो  रह  है।  वह  यह
 कह  सकते  थे  कि  देर  से  हुई--तव  मैं  उस  का
 जवाब  देता।  उन  को  यह  भी  कहना  चाहिये  था
 कि  कांग्रेस  पार्टी  ने  ही  उस  में  कदम  उठाया  है,
 उसी  वक्त  उठाया  है,  श्याम  नन्दन  बाबू  इस

 में  यह  नहीं  कह  सकते  कि  कदम  नहीं  उठाया
 गया।....

 आओ  क्याम नन् वन  मिश्र:  आप  के  सामने

 और  चारा  ही  क्या  था।  अगर  नहीं  करते  तो
 दुनिया  के  सामने  क्या  चीज  रखते।

 आ  जगजीवन  राम:  जो  कुछ  करें  उन  को
 दिखाने  के  लिये  करें,  तब  कहेंगे  कि  किया  है,
 वरना  कह  देंगे  कि  फेल  कर  गये  L  श्यामनन्दन

 बाबू,  गरम  और  ठण्डे  को  एक  ही  फुंक  से  नहीं
 फेंक  सकते दस  बास को  आप  क्यों  नहीं
 भूल  ताते ६

 हमारे  देश  की  यह  परम्परा  रही  है  कि  जिस
 की  प्रतिष्ठा  और  गरिमा  बढ़ती  है,  चाहे  वह
 व्यक्ति हो  या  संस्था  हो,  उस  के  नाम पर

 बहुत  सी  चीजें जोड़ी  जाती  हैं-इस को  कैसे
 भुला  सकते  हैं।  अगर  इंदिरा  गांधी की  अतिव्ठा

 इस  देश  में  बढ़ी  है  तो  इस  में  कोई  सन्देह  नहीं  है
 कि  उसी  परम्परा  के  अनुकुल  बहुत  सी  चीं  का
 का  नाम  इंदिरा  गांधी  के  साथ  जोड  कर  आरम्भ
 किया  जाता  है-इस  को  कैसे  भूला  सकते  हैं।
 लेकिन  कोई  भी  समझदार  आदमी  यह  नहीं
 मानेगा  कि  उन  सभी  चीजों  में  इंदिरा  गांधी  की

 सहमति  है।  यदि  ऐसा  कोई  मान  लेता है  तो  मैं
 यही  कहूंगा कि  उस  की  बुद्धि  बहुत  अंश  में

 की  क्षमता  नहीं  रखती  है।  इंदिरा  गांधी
 के नाम पर  बहुंत  सी

 चीजों  शुरू हुई,  महात्मा

 जोशी  के  मन  प  आग  को  आज
 शेल्टर

 गांधी
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 जवाहर  लाल  के नाम  पर
 बहुत  सी  खोजें  शुरू

 हुई,  रुई  सेले कर  बहुत बड़ी  बड़ी  बातें  कहीं
 गई--सब  के  साथ  एसा  हुआ..

 आ  ध्याम नन् वदन  मिश्र :  यह  आप  की
 इकबाल-बुलन्दी की  निशानी  है  ।  एन्टी-
 सोशल  गैंग्स  का  नाम  भी  इन्दिरा  गांधी  ब्रिगेड
 रखर्दजिये।

 (व्यवधान)...  tee  पावर  की
 छत  पर  खड़े  हो  कर  कुत्ते  भी  बुलन्द  होते  हैं,
 पावर  की  छत्त  पर  खड़े  हो  कर  बाते  न  कीजिये  1

 बनी  जगजीवन  राम  :  एक  वात,  उपाध्यक्ष

 जी,  और  कहना  चाहता  हुं
 ।

 वही  पुरानी
 घिसी-पिटी बात  कही  जाती  है  कि  इस  जगह
 को  खाली  करो।  कोई  ठने  वाला

 नजर  भये  तो  खाली  करने  की  सोचें
 (स्याम)  ee ee ee  लेकिन  यहां

 तो  कोई  दिखाई  नहीं  पड़ता  ।  देश  की  कोटि-
 कोटि  जनता  को  एक  सशक्त  शासन  की

 आवश्यकता  है  और  इस  में--मैं  किसी  संकोच
 के  साथ  नहीं  कहता  हूं-सिवाय मेरे  दल  के
 इस  देश  को  कोई  सशक्त  शासन  नहीं दे
 सकता।  जो  लोग  गरीबों  के  नाम  पर  यहां
 बोलने  की  लिये  आते  हैं  उन  को  मैं  फिर  कहना

 चाहता  हुं-जीरा,  अपनी  खोपड़ी  खुजला
 कर  देखें-िन्दुस्तान  के  सिंजारा  गरीबों

 ने  तुम्हारा  समर्थन  किया  है  या  हमारा  समर्थन
 किया है  ।  प्रत्यक्ष  के  लिये  प्रमाण  की  जरूरत
 क्या  है,  यह  अध्यक्ष  आप  के  सामने  है...

 शनी  जगजीवन  राम  :  हर  5  वर्ष  के  आद
 आहर  देख  कर  आते  हैं,  फिर  भी  आप  वहीं  के
 वहीं रह  जाते  .  (व्यय वाम)  eee
 इस  लिये  मैंने  कहा  है  कि  इन  सब  पुरानी
 बातों का,  जिन  का  जबाब  इतनी  आर  यहां

 दिया  जा  चुका  है,  अब  फेर  जवाब  देने  की
 आवश्यकता  नहीं  है  ।  मैं  ऐसा  मानता

 हैदर  क  में  आगम  अम  अस्तन
 का
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 [st  उग जीवन राम]

 कर  ये  लोग  अपने  इस  शस्त्र  को  इतना  सस्ता

 बतया  जायगा  a  [ध्यवघान) . ..  ...
 अस्ताव के  पक्ष  मे  वो  दीजिये, आप  को  प्रधान

 मंत्री  बनाया  जायगा.  (व्पबबान) ... ,

 a  जगजीवन राम  यह  सीधा  अ्ंमेटिक
 (गणित) शन  को  कौन  समझाने  I  हिन्दु

 स्तान  के  सहारा  का  समर्थन  लेकर  300

 का  यह  आओ आना  अधिक  है  या  एक  टिटहरी

 का  आजाना ।  यह  एक  सधारण  गणित
 का  प्रश्न  है,  इम  को  भी  ये  लोग  नहीं  समझ
 सकते  ।  उपाध्यक्ष महोदय,  तब  तो  एक
 नया  गणित  ईजाद  करने  की  जरूरत  होगी
 कि  300  के  मुकाबले  एक  अधिक  होता  है,
 300  कम  होता  है  1  .  (व्यक् यान)

 उपाध्यक्ष  महोदय,  मै  अधिक  समय  नही
 लेना  चाहता  हू-मैं  सदन  मे  विरोधी  दलो
 के  सभी  सदस्यो  से  ब  हना  चाहता  इ-ऐसा
 कोई  तर्क  नही  दिया  गया  है  जिस  का  प्रत्युत्तर
 देने  की  आवश्यकता समझी  जाय  1  देश  के

 लोगो  के  सामने  ये  मारी  चीजे  है  और  जब-जब

 चुनाव  का  मौका  आता  है,  तब  तब  ये  लोग
 मनसूबे  बना  कर  चलते  हैं-कोई  चार

 पाटियों  की  चौकडी  अनती  है,  कही  सात
 कौ  सतलड़ी  कायम  होती  है,  सब  के  दिमाग
 मे  यही  होता  है  कि  आज  मुल्क  के  लोग  बडे
 परेशान  हैं  इसलिये  काग्रेस  को  चित्त  कर  दिया
 जाये,  लेकिन  जब  जनता  के  पास  जाते  है  तो

 फिर  मैं  यही  कहना  चाहता  ह--हिन्दुस्तान
 को  जनता  निरक्षर हो  सकती  है,  लेकिन

 वह  निर्बाध नही  होती  है
 ।

 उस  का  हिमायती

 कौन  है,  उसका  सहायक  कौन  है,  उस  के  साथ
 सेना  और  सहानुभूति कौन  रखता  है,  इन
 चीजो  को  हिन्दुस्तान की  जनता  पहचानती  है।
 और  जब  मौके  आये  हैं  तो  उस  ने  सिद्ध  किया
 है।  इसलिये मैं  भाप  से  फिर  अनुरोध

 क  रता हूं.
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 थी  ह््ण्ण  चखा  हाज़िर:  आप  हिन्दुस्तान
 की  जनता  को  धोखा  वे  र  हैं...

 औ  जगजीवन  शब  :  जो  धोखा  ही
 सीखा  है  वह  कल्पना  क्या  कर  सकता  है।
 इसलिये मैं  फिर  उस  अनुरोध को  दोहराना
 चाहता  हू  आप  जनता  का  हिन  चाहने  हैं,
 और  माने  या  न  माने,  काग्रेस  ने  भारत  की
 जनता को  सब  से  पहले  आवाज़ दी  है,  इस
 ऐतिहासिक  तथ्य  को  आप  कैसे  छुपा  सकते  हैं।
 और  काग्रेस  के  बारे  मे  यह  सोचा  कि  वह
 काग्रेस  भारत  के  स्वेचारी का  विरोध  कर
 सकती  हैं,  ऐतिहासिक  सत्य  पर  परदा  डालना
 है।  इसलिये  मैं  आप  से  अनुरोध  करूगा, fe
 आप  भौर  हम  उन  का  हित  चाहते  है,  इसलिये

 एक  दसरे  पर  आक्षेप  करने  वाली  बात  छोड
 करके  आप  सही  दिल  से  यह  तो  बताइये  कि

 इस  समस्या  का  मिलजुल  कर  कैसे  समाधान
 कर  सकते  हैं।  मैं  उस  का  स्वागत करूगा,
 प्रधान  पत्नी  स्वागत  करेगी  ।  लेकिन  लाइन
 और  आक्षेप  लगा  कर  कोई  लाभ  उठा  सकेंगे
 तो  आप  भारी  अम  मे  हैं।  हिन्दुस्तान की
 जनता  को  गुमराह  नही  किया  जा  सकना  t

 मुझे इस  मे  सदेह  नही  है  कि  इस  अविश्वास

 के  अस्ताव  को  वही  पर  पहुचा  दिया  जायगा
 जहा  इस  का  उपयुक्त  स्थान  है  1

 SHRI  K  MANOHARAN  (Madras
 North)  Mr.  Deputy-Speaker,  Sir,  ut  19
 a  sad  state  of  affairs  moving  a  no-
 confidence  motion  against  the  (अरन
 ernment  But  unfortunately  it  be
 comes  inevitable  It  1s  not  the  plea-
 sure  of  the

 against  the  Government  of  the  day.
 But  after  hearing  the  speech  of  Babuji
 who  2  now  leaving  the  House  after

 and
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 lack  of  imagination on  the  part  of  the
 Government  and  the  wrong  handling
 of  policies  by  Government and  the  like.

 न  am  quite  sure,  and  I  am  quite
 @ware  of  the  fate  of  the  no-confidence
 motion  that  has  been  tabled  by  my
 friend,  Shri  Jyotirmoy  Bosu.  This  mo-
 tion  is  going  to  be  defeated  outmght
 with  a  thumping  majority.  I  know
 that.  You  have  got  enough  majority
 ang  you  can  do  it.  But  what  I  say  is
 that  it  is  the  duty  of  the  Government,
 it  is  the  duty  of  the  Treasury  Henches
 te  understand  the  depth  of  the  feel-
 ings  of  the  people  belonging  to  the
 Opposition  while  they  bring  in  certain
 facts  which  are  basic  and  burning.

 I  have  tistened,  for  the  past  two
 days,  to  the  speeches  made  from  both
 sides  from  the  Congress  side  as  well
 ag  from  the  Opposition  side.  The  sa-
 lient  points  which  I  could  gather  from
 those  speeches  are  these,  each  and
 every  speech  whether  he  is  Congress-
 man,  bogus  or  genuine  whether  he  is
 an  Opposition  member,  strong  or
 otherwise. Per

 SHRI  R,  s.  PANDEY  (Rajnand-
 gaon):  Bogus  or  otherwise:

 SHRI  K.  MANOHARAN:  The
 pointg  raised  by  these  are:  (1)  this
 country  is  heading  towards  a  galloping
 inflation  or  suffering  from  a  galloping
 inflation;  to  borrow  the  expression  of
 our  friend,  Shm  Y.  B.  Chavan  it  is  a
 Tun-away  inflation,  like  that  Spirall-
 ing  prices  Then  acute  unemployment
 8nd  then  griding  taxation  and  then
 mounting  tension  and  then  the  scanda-
 lous  collapse  of  the  law  and  order
 situation  and  according  to  the  Prime
 Minister  and  according  to  everybody,
 a  grave  situation  is  facing  the  country.
 These  are  all  situations  accepted  by
 both  the  Congress  Members  as  well  as
 the  Oppasition.  But,  after  having  ac-
 cepted  all  these  lapses  of  omissions
 ang  commissions  on  the  part  of  the
 Government,  not  even  a  single  Cong-
 yesg  Member  come,  out  and  says  that
 this  is  the  fault  of  the  Government,
 this  is  the  failure  of  the  Government
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 and  nobody  is  prepared  to  say  that  and
 everybody  accepts  the  faults  committed
 by  the  Government.  So  this ig  our
 duty,  our  main  quty,  to  bring  to  the
 notice  of  the  Government  that  these
 are  the  commissions  and  omissions
 that you  have  committed and  so  it  is
 high  time  for  you  to  come  forward  to
 find  out  a  suitable  remedy;  otherwise,
 the  country  will  go  to  dogs.

 Babuji  was  speaking  something  उ
 garding  the  railway  strike.  Much  has
 been  said  about it.  I  do  not  lke  to
 dilate  on  the  subject  excepting  to  say
 one  thing  that  the  entire  machinery  of
 the  Government  of  India  has  been
 geareqd  up  to  crush  the  trade  union
 movement  of  this  country  and  for
 which,  I  am  very  sorry  to  say  the
 Prime  Minister  was  an  inspiration  and
 what  I  expecteq  was  that  the  Prime
 Minister  must  come  forward  and  find
 out  a  suitable  solution  because  she,
 being  a  motherlike  and  the  workers,
 being  children-like  that  equation
 there  must  be  and  had  she  handled  the
 matter,  the  things  would  have  been
 different  But,  unfortunately.  .(In-
 terruptions)  Please  listen  to  me...

 MR.  DEPUTY-SPEAKER:  Mr.  Ma-
 noharan,  if  you  have  Kachhativu§  in
 mind  you  have  only  six  minutes.

 SHRI  K,  MANOHARAN:  For  your
 information,  I  can  get  some  time  frem
 the  Prime  Minister.  You  do  not
 know.

 MR  DEPUTY  SPEAKER:  Order,
 please.

 SHRI  K  MANOHARAN:  This  is
 not  an  order.  I  think  she  will  donate.

 MR.  DEPUTY  SPEAKER:  Order,
 please,  Unless  the  Congresg  Party  in-
 forms  me  that  they  have  given  you  s0
 much  of  their  time,  you  have  only  six
 minutes  more.



 21x  Motion  of  No-confi-  JULY  25,  1974  Motion  of  No-confi-  212
 dence  dence

 SHRI  K  MANOHARN:  We  are  and  not  shared  by  millions of  amall wasting  our  time.  Let  me  proceed  farmers.”
 with  my  speech.

 Then  he  said: MR.  DEPUTY  SPEAKER  I  am  just
 bringing  to  your  attention.  It  is  the
 Chair  that  determines  the  time

 SHRI  ह.  MANOHARAN.  You  are
 again  talking.  Let  me  proceed.

 Now,  of  course,  my  point  is  this:
 while  we  attack  the  Government,  the
 Government  must  understand  who  are
 the  people  who  created  the  conditions
 wherein  all  these  strikes,  all  these
 agitations  and  demonstrations  have
 become  inevitable.  My  deliberate
 charge  is  that  the  Congress  Party  is
 the  main  party  which  created  all  these
 unpleasant  conditions  which  warranted
 all  these  strikes  ang  demonstrations

 उ  hope  nobody  can  dispute  that  point.

 Now,  in  order  to  support  my  point,
 I  want  to  quote  some  excerpts  from  a
 very  good  friend  of  mine  who  1g  en-
 joying  the  highest  position  in  the

 Cabinet:

 “The  benefits  of  the  huge  Govern-
 ment  investments  in  the  farm
 sector  had  primarily  gone  to  a
 handful  of  big  farmers  who  took
 maximum  advantage  of  the  modern
 agricultural  methods.

 It  was  unfortunate  that  a  section  of
 the  Congressmen  was  pleading  the
 ease  of  the  big  farmers

 We  may  lose  the  election  but  we
 shoulg  be  able  to  pull  the  country
 out  of  the  present  grave  economic
 crisis.

 The  electricity,  irrigation  and  land
 development  charges  must  be  re
 vised  upward.......”

 Then  he  gad:

 “The  biggest  failure  of  the  country
 had  been  on  the  farm  front  mainly because  the  prosperity  ushered  in

 this  sector  was  limited  to  the  few

 ‘The  Congress  Party's  performance
 in  the  farm  sector  was  poor.  All
 that  the  small  farmer  got  from  the
 party  was  slogans.  Lang  reforms
 had  remained  only  on  paper.  The
 land  distribution  programme  had
 not  been  implemented  and  the
 Congress  Party  had  iaileq  to  pro-
 vide  resources  to  the  small  farmerg-
 Even  traders  were  members  of
 village  co-operatives”

 This  has  been  said  by  no  other
 person  than  our  Planning  Minister,  Mr.
 ऊ  P  Dhar  And  he  spoke  his  con-
 science  and  spoke  facts  and  he  under-
 stands  problems  and  he  expresses
 them  openly.  I  want  such  kind  of
 people-not  hypocritical  kind  of  people
 who  say  one  thing  here  and  speak
 something  elsewhere.  Now,  I  have
 hearg  what  Babuji  spoke  about  He
 ig  the  Defence  Minister  of  the  country
 Under  him  of  course  there  are  three
 wings  of  the  country's  defence  forces,
 he  controls  to  a  certain  extent  the
 army  navy  and  the  air  force.  Here
 is  the  Prime  Minister  and  she  hag  got
 the  Police  Force,  the  CBI,  the  Vigilance
 ang  everything.  I  have  read  the
 speech  of  Mr.  Jagnvan  Ram  in  which
 he  said  and  I  quote:

 “Mr  Jagjivan  Ram  askeg  the  peo-
 ple  to  help  the  authorities  in  catch-
 ing  those  who  indulged  fn  hoarding
 and  blackmarketing  It  was  not  be-
 yond  the  capacity  of  the  people  to
 locate  the  offenders.  Unfortunately
 anti-socia]  elements  in  India  were
 enjoying  great  social  respectability  A
 nch  man  automatically  went  up  in
 the  public  esteem  even  if  his  wealth
 is  ill-gotten.  He  regretted  that  those
 who  produced  wealth  in  India  were
 worse  off  economically  ang  socially.”

 MR.  DEPUTY-SPEAKER:  You“
 have  exceeded  your  time  by  more  than’
 four  iminutes.  क
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 AN  HON.  MEMBER:  He  is  con-

 cluding.  ee

 MR.  DEPUTY-SPEAKER:  I  drew
 his  attention  and  he  said,  he  will  get
 the  time  from  the  Prime  Minister,  the
 Prime  Minister  will  give  him  time,

 SHRI  K.  MANOHARAN:  1  am
 asking  you,  Sir.  Can  I  take  ten  minu-
 tes?

 MR.  DEPUTY-SPEAKER:  I  don’t
 want  this.  Just  a  minute  please.  1
 don't  want  that  any  fun  would  be
 made  about  this  House.

 SHRI  K,  MANOHARAN:  There  is
 no  question  of  fun,  Sir.

 MR.  DEPUTY-SPEAKER:  Take
 your  seat  please.  I  am  on  my  legs.  It
 is  the  duty  of  the  Chair  to  determine
 the  time.  When  I  drew  hig  attention
 to  the  limitation  of  time....

 SHRI  K.  MANOHARAN:
 Chair,  Sir.

 I  ask  the

 MR,  DEPUTY  SPEAKER:  It  is
 not  right  for  him  to  talk  in  this  man-
 ner  and  make  disparaging  temarks
 that  from  somebody  else  he  will  got
 the  time.  Thi,  is  not  the  way  to  run
 the  House.  I  can  consider  your  diffi-
 culty  it  ig  difficult  for  you  to  make
 your  point  in  six  minutes.  I  am  here
 to  help  you

 SHRI
 help  me.

 K.  MANOHARAN:  Please

 MR.  DEPUTY-SPEAKER:  you  should
 talk  respectfully  and  not  in  this  man-
 ner.

 SHRI  K.  MANOHARAN:
 you.  As  I  said  te

 Thank

 PROF.  MADHU  DANDAVATE  (Ra-
 Japur):  You  spoiled  your  case  by  re-
 ferring  to  the  Prime  Minister.

 SHRI  PILOO  MODY  (Godhra):  You
 won't  get  anything  out  of  the  Prime
 Minister  any  more,  not  even  time.
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 SHRI  K.  MANOHARAN:  Let  me
 come  to  the  point  which  I  was  making.
 He  said  about  hoarders,  blackmar-
 keters  and  anti-social  elements.  This
 is  the  first  time  that  the  Defence  Mi-
 nister  of  the  country  had  come  for-
 ward  to  send  ‘s.0.S.  to  the  peopl  of
 the  country  to  catch  the  anti-social
 elements  in  the  country.  I  am  very
 sorry  to  say,  this  is  how  the  Govern-
 ment  ig  run  the  country  is  being  gov-
 erned,  by  the  so-called  leaders  of  the
 Congress  Party.

 Much  has  been  said  about  black
 money,  Black  money,  according  ta
 Wanchoo  Committee  Report,  rung  into
 erores  of  rupees.  I  quote:—

 “The  Committee  reported  that  ir
 one  single  year  (1968-69)  tax  was
 evaded  on  an  income  of  Rs.  1400
 crores.  There  is  no  gain  saying  that
 the  volume  fo  yearly  black  monye
 generation  has  gone  up  since  then.”

 “The  Committee  said  in  its  final  re-
 port  submitted  at  the  end  of  1971
 that  many  of  newly  rich  who  enjoy
 material  prosperity  and  social
 prestige,  owe  their  existence  really
 to  anti-social  activities "

 “Black  money  is  like  a  cancer  giowthr
 in  the  countries  economy  which,  if
 not  checkeg  in  time,  5  sure  to  lead
 to  its  ruination.”

 I  want  to  ask  the  Government  whether
 Wanchoon  Committee  has  recommended
 to  them  demonetise  hundred  rupee
 currency  notes,  Yesterday,  Mr
 Chavan  was  telling  that  it  is  very
 difficult:  we  are  not  going  to  accept
 the  suggesticn  of  the  Wanchoo  Come
 mittee  on  that  particular  matter  for
 which  I  want  to  draw  the  attentiou  of
 Shri  ४  ४.  Chavan,  He  said  that
 these  ordinance  which  we  have  pro-
 mulgated  hyve  nothing  to  do  with
 black  monty.  We  have  nct  devised
 any  mechanism  by  which  we  can
 check  the  black  money.  Here  is  an
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 editorial  wriiten  in  Hind:  wich  1
 quote

 “Moreover,  black  money  1s  not
 necessarily  under  roofs  of  ware-
 houses.  It  15  in  people's  pockets
 and  in  constant  circulation  in
 hundreds  of  hands  ‘loo  much
 talking  by  Government  spokesmen
 and  at  the  party  level,  ard  for  100
 long,  has  robbed  demonetisation  of
 the  surpiise  element  that  18  essen-
 tial  for  ,ts  success  ‘Lhe  success
 may  have  been  a  hmited  one,  but
 that  1g  not  an  argument  against  it,
 any  more  than  that  the  two
 ordinances  immobilise  only  Rs  300
 crores  1s  aM  argument  against
 them  If  he  rules  out  demoneti-
 sation  there  does  not  seem  ot  he
 much  toom  left  for  Mr  Chavan
 to  tackle  this  problem  by  way  of
 ‘other  methods’”

 MR  DEPUTY-SPEAKER  Instead  of
 डाज  minutes  you  have  taken  15  minutes
 उ  can  give  you  three  more  munutes
 And  then  I  shall  have  to  absolutely
 shut  you  up

 SHRI  द्  MANOHARAN  1  want
 only  two  minutes  This  1s  how  Mr
 Chavan  18  telling  that  he  can  yse  some
 metuods  to  tackle  the  black  mon.y
 That  means  raiding  the  houses  of
 ५  1  business  magnates  and  ra'c.ng
 the  houses  of  some  top  industrialists
 For  that  he  must  have  the  co-opera-
 tion  of  all  the  State  Governments  I
 am  sorry  to  tell  vou  that  Shr:  Chavan
 wil  never  win  शा  this  battle  because
 black  money  fs  an  obliquitous  and
 Godlike  thing  It  1s  everywhere  and
 almost  all  the  Mimisters  are  corrupt
 and  the  corrupt  State  M:nistries  will
 never  help  Mr  Chavan  m  tackling  this
 problem  of  black  money  प  include
 DME.  in  this

 Lastly,  let  me  come  to  this  point  re-
 garding  Kacchathivu  Much  has
 been  gaid  by  my  friend  Shri  Viswa-
 nathan  yesterday  Kachchathivu  has
 been  handed  over  to  Sri  Lanka  Gov-
 ernment  by  our  Prime  Minister  with-

 out  the  consultation  of  the  Chief
 Minister  Suspicion  has  already  been

 Motion  of  No-confi-  JULY  26,  1974
 dence
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 created  and  Shri  Kerunamdhi  has
 been  telling  the  people  of  Tamil  Nadu
 about  thig  island  And  when  press
 men  asked  the  Tamil  Nadu  Chief  Mi-
 nister  Shri  Karunanidhi  for  his  reac-
 tion  to  the  agreement  o2  Kachcha-
 thivu,  he  saiq  that  he  would  prefer
 to  wait  and  after  the  details  had  been
 announced,  he  said  that  the  Foreign
 Secretary,  Mr  Kewal  Singh  had  met
 him  last  week  duting  his  visit  to  Mad-
 1as  and  appraised  him  of  the  »itua-
 tion  Shri  Kewal  Singh  told  him  that
 a  favourable  condition  existed  for  an
 agreement  This  15  what  Shri  Karuna-
 mdhi  said  on  27th  June,  1974  But
 he  said  the  next  duy  that  the  State
 was  not  consulted  He  further  said
 that  the  Chief  Minister  of  the  State
 was  not  at  all  consulted  He  said  that
 he  met  Shri  Kewal  Singh  and  had  a
 detailed  discussion  with  him  regard-
 ung  Kachchatmhivu  Then  he  said  he
 Was  not  consulted  at  all  I  want  to
 know  from  the  Prime  Minister  catego-
 11cally  whether  the  Chief  Minister  of
 Tamil  Nadu  wag  consulted  or  not  and
 in  the  process  of  consultation,  whe-
 the:  he  has  given  his  consent  to  bar-
 ter  away  this  island—  Kachchathivu
 -  Shri  Lanka  Government  This
 15  a  point  which  ५  agit:  ting  the  munds
 of  the  people  m  the  whole  country.
 Mrs  Gandhi  has  salg  very  easily  that
 it  is  a  barren  ruck  It  144  not  a  part
 of  Tami]  Nadu  only  but  as  a_  true
 citizen  of  this  country  with  its  56  cro-
 res  of  people  I  think  that  it  1s  a  part
 and  parce]  of  India  And  that  part
 has  been  bartereq  away  by  the  Gov-
 ernment  of  the  day  by  simply  saying
 that  ॥  Is  a  barren  rok  I  want  to
 ask  of  her  one  question  She  has  said
 that  ॥  18  a  barren  rock  a  hilly  region
 or  an  unhibited  region  and  so  on  As
 my  hon  friend  Shri  Viswanathan  has
 stated  there  1s  another  possibility  I
 would  like  to  know  whether  to  create
 neighbourhbmes  and  friendlies  she

 is  prepared  to  give  Kashmir  straight-
 way  to  the  Government  of  Pakistan;
 m  order  to  create  a  very  friendly  at-
 mosphere,  ig  she  prepared  to  do  that?

 Motion  of  No-conjl-
 dence

 SHRI  ए  M  STEPHEN  (Muvattu-
 puzha)  Wonderful  question
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 SHRI  N.  K,  P.  SALVE  (Betul):  And
 tuke  Kachchathivu  back?

 SHRI  K.  MANOHARAN:  Each  and
 every  time  in  every  negotiation  we  are
 losing.  That  is  my  point.  (Inerrup-
 tions).  Since  I  am  constantly  being
 asturbed.  I  do  not  want  to  prolong  my
 speech  any  further.

 So  far  as  these  two  ordinances  are
 concerned,  I  shal!  say  this  ang  then  ह
 would  have  done.  The  Government  of
 India  have  become  already  one  of  the
 notorious  munufacturing  centres  of
 ordinances.  For  anything  ang  every-
 thing,  they  report  to  ordimances.  औए
 cording  to  me,  these  ordinance  pull

 down  not  only  the  prestige  of  Parlia-
 ment  but  the  prestige  of  the  country.
 Our  Parliamentary  democracy  has  been
 reduced  to  a  mockery.  I  would  re-
 quest  the  Prime  Minister  not  to  resort
 her  after  to  these  obnoxious  and  abo-
 minable  methods  for  solving  certain
 issues  because  these  are  very  conve-
 nient  to  them.

 MR.  DEPUTY-SPEAKER:
 Shri  ए.  C.  Goswami.

 Now,

 SHRI  SYED  AHMED  AGA  (Bara-
 mula):  May  I  take  just  half  a  mi-
 nute?

 MR.  DEPUTY-SPEAKER:  This  15
 not  the  way.  I  have  called  Shri  D.
 ८.  Goswami.

 SHRI  DINESH  CHANDRA  GO-
 SWAMI  (Gauhati):  As  1  was  listening
 to  the  speeches  of  some  of  my  learn-
 ed  friends  from  the  Opposition  yester-
 day,  I  was  reminded  of  the  story  of
 the  frog  and  the  bull.  Having  seen
 the  vitality  and  the  strength  of  the
 bull,  the  frog  thought  that  it  could
 also  acquire  the  same  vitahty  and

 strength,  So,  the  frog  started  puffing
 and  puffing  and  the  moment  it,  thought
 that  it  had  acquired  the  strength  and
 vitality  of  the  bull,  it  burst  and  died.
 My  learned  friend  from  the  Opposi-
 tion  who  has  much  less  stature  than
 even  that  of  the  frog  ag  compared
 with  those  of  Panditji  and  Shastriji
 whose  nameg  he  took,  I  am  sure,  is

 1896  (SAKA)  ‘Yotion  of  No-
 conjid2:  ce

 now  on  the  point  of  bursting  as  his
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 party  has  already  burst.

 Many  allegations  have  been  made
 by  him.  But  when  he  makes  these
 allegations  and  tells  us  that  we  should
 keep  our  house  in  order,  may  I  re-
 mind  him  that  he  should  first  keep
 his  house  in  order  before  he  agks  us
 to  do  so.

 About  the  party  to  which  he  be-
 longs,  a  report  from  The  Times  of
 India  says  today:

 ‘Mr.  Zainul  Bashar,  one  of  the
 general  secretaries  of  the  State
 BKD  and  member  of  the  national
 executive,  who  returned  here  today
 from  Delhi,  charged  Mr.  Charan
 Singh  with  charged  Mr.  Charan
 party  at  the  instigation  of  foreign
 powers...Mysterious  people,  Mr.

 Zainul  Bashir  said,  had  been  meeting
 Mr,  Ciaran  Singh  in  Delhi  and  Luck-
 now  and  holding  secret  parleys.”.

 So,  before  he  makes  any  allegations,
 I  would  ask  him  to  put  his  own  house
 in  order.

 Mr  Piloo  Mody  accused  Govern-
 ment  yesterday  and  said  that  this
 Government  had  done  violence  to
 truth,  If  anybody  has  done  violence
 to  truth  in  this  country  today,  it  is
 the  Members  of  the  Opposition,  and
 particularly  yn  this  mo-confidence
 motion,  because  throughout  their
 speeches,  they  have  made  unsubstan-
 tiated  and  uncorroborated  and  base-
 less  allegations.

 It  is  really  unfortunate  that  Shri
 Mody  also  cast  an  indirect  reflection
 on  the  candidate  whom  we  have  cho-
 sen  for  the  Presidentships  of  this
 country.  Let  me  say  with  all  the
 emphasis  at  my  command  that  we
 are  proud  of  the  person  whom  we
 have  selected.  If  service  to  this  coun-
 try.  dedication  to  this  country  and  the
 principles  for  which  this  country  has
 stood  like  secularism  be  any  guide,
 the  candidate  whom  we  have
 will  be  second  to  none  in  this  coun-
 try  and  we  all  stand  in  complete  sup-
 port  of  him.
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 Five  points  have  been  raised  by

 members  of  the  Opposition  in  support
 of  their  no-confidence  motion.  They
 say  there  have  been  runaway  prices,
 prices  are  rising  every  day,  that  the
 Government  in  this  economic  distress
 is  freezing  wages,  that  the  Govern-
 ment  is  running  the  country  by  ordi-
 nances,  that  there  has  been  victimisa-
 tion  of  railway  employees  and  lastly
 that  there  has  been  police  repression.
 I  will  come  to  these  one  by  one.

 Who  denies  that  there  has  un-
 doubtedly  been  an  inflationary  ten-
 dency  in  this  country  and  that  the
 prices  are  rising?  We  on  this  side  of
 the  House  who  have  travelled  round
 our  constituencies  and  met  people  and
 have  geen  the  miseries  of  the  people
 know  how  they  have  suffered.  The
 members  of  the  Opposition  have  not
 tried  to  develop  one  point,  namely,
 the  courage,  the  conviction  ang  the
 fortitude  with  which  the  people  of
 the  country  are  trying  to  improve
 their  own  position  in  spite  of  the
 efforts  by  them  to  create  instability
 throughout  the  country.

 As  I  was  listening  to  the  speech  of
 Shr,  Jyotirmoy  Bosu,  1  could  sense  a
 feeling  of  morbid  pleasure  in  him  that
 the  prices  are  rising  because  it  gives
 him  a  handle  to  attack  us.  We  are
 more  concerned  with  every  price  rise
 because  at  means  a  step  away  from  the
 pledge  that  we  have  made  to  the  peo-
 ple.  We  are  more,  not  less,  concern-
 ed  than  the  Opposition,  with  every
 price  rise  and  we  have  brought  it  to
 the  notice  of  the  Government  that  all
 efforts  should  be  made  to  contain  the
 price  and  stabilise  them  #  possible  at
 the  existing  level  I  would  have  sup-
 ported  the  no-confidence  motion  if  I
 were  convinced  that  the  Government
 was  oblivious  of  this  fact  and  is  not
 taking  steps  to  contain  prices,  but  I
 have  no  hesitation  in  my  mind  that
 the  Government  is  fully  conscious  of
 this  phenomenon  and  all  efforts  are
 being  made  today  to  contain  it.
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 Let  me  recapitulate  some  of  the
 steps  that  have  been  taken.  My
 friends  of  the  Opposition  have  aid
 that  deficit  financing  has  increased
 and  that  the  Reserve  Bank  is  playing
 hell  with  the  economy.  But  we  know
 that  the  Reserve  Bank  has  restricted
 the  expansion  of  credit  to  the  non-
 priority  sector.  We  know  that  bet-
 ween  June  ang  September  1973,  the
 the  commercial  banks’  cash  reserve
 ratio  has  been  increased  from  3  to  7
 per  cent  resulting  in  blocking  of  bank
 deposits  to  the  extent  of  about  Rs.  400
 crores.  We  also  know  that  the  sta-
 tutory  liquidity  ratio  of  the  banks  hag
 increased  from  30  to  32  per  cent  since
 8-12-1973.  Government  has  curtailed
 non-developmental  expenditure  dras-
 tically  with  an  estimated  saving  of
 about  Rs.  370  crores  and  reduction  of
 deficit  financing  to  the  tune  of  Rs.  319
 crores.

 Much  has  been  said  about  the  ordi-
 nances.  We  have  seen  that  with  each
 increase  of  DA  there  has  been  a  price
 rise.  I  want  to  place  before  the  House
 certain  statistics  as  to  what  will  be  the
 quantum  of  DA  we  shall  have  to  give
 to  the  employees  in  the  State  sector,
 the  public  sector  and  in  the  private
 sector.  This  year  government  em-
 Ployees  in  the  central  sector  shall
 have  to  be  given  DA  to  the  tune  of
 Rs  180  crores.  As  regards  the  State
 Government  employees,  in  line  with
 what  is  given  at  the  Central  sector,
 the  employees  have  to  be  given  an
 aggregate  of  Rs.  300  crores.  In  the
 public  sector  undertakings,  the  cor-
 responding  figure  is  Rs.  95  crores.  In
 the  private  sector,  where  the  number
 of  employees  is  6  million  compared  to
 12  miJlion  in  the  State  and  public  ser-
 tor  and  local  bodies,  they  have  to  be
 given  to  the  tune  of  Rs.  287  crores.
 That  means  in  this  year  alone,  in  the
 Government  sector,  public  sector  and
 priv  ite  sector  all  combined,  they  shall
 hav>  to  be  given  Rs.  865  crores  which
 will  increase  to  Rs.  1200  crores  in  the
 next  year.  If  we  pump  into  the  eco-
 nomy,  another  dose  of  dearness  allow-
 ance  of  more  than  Rs.  2,000  crores.
 you  can  very  well  imagine  the  condi-
 tion  of  the  economy,
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 But  in  order  to  see  that  no  illusory
 benefit  is  given,  the  ordinances  have
 been  brought.  I  submit  that  the  ordi-
 nance  is  not  थे  wage  freeze;  it  1s  im-
 mobilisation  of  the  additional  income

 to  make  ollusory  benefits  real—not
 only  to  the  wage-earner  but  also  the
 vast  majority  of  non-wage-earners
 who  are  not  employed  in  the  organis-
 ed  sector,  who  form  the  bulk  of  the
 community  Therefore,  the  objections
 of  my  hon,  friend  to  the  ordinances
 have  ‘no  meaningful  basis.

 1500  his

 Coming  to  victimisation,  1  am
 against  all  sorts  of  victimisation.  But
 let  the  House  ponder  over  this  Gov-
 ernment  has  a  duty  not  to  victimise
 the  employees  but  it  has  also  a  duty
 to  see  that  the  travelling  public  are
 not  victimised  It  has  a  double  duty
 to  protect  the  interests  of  the  em-
 ployees  ay  well  as  the  travelling  pub-
 ६.  During  the  strike  there  were  53
 vases  of  sabotage  and  100  cases  of
 attempted  sabotage.  Government  has
 au  duty  to  see  that  those  employees
 who  tried  to  victimise  the  travelling
 public  by  thy  sabotage  are  not  pro-
 jected.  About  the  rest,  if  there  are
 no  specific  charge  of  sabotage  or
 violence  against  them,  even  if  they
 have  joined  the  strike,  they  should
 not  be  victimised

 There  have  been  cases  of  adminis-
 trative  lapses.  The  minister  spoke
 yesterday  of  incentives  given  to  loyal
 workers  I  am  giving  a  specific  ins-
 tance  of  administrative  lapse  and  I
 want  the  minister  to  take  note  of  it
 In  the  NF  Railway,  two  persons  were
 working  ag  Assistant  Labour  Welfare
 Inspectors  on  an  ad  hoc  basis.  One  of
 them  was  a  lady.  When  male  em-
 ployees  were  afraid  to  join  the  non-
 striking  forces,  this  lady  joined  duty

 the  strike was  over,  these two  per-

 pe  nol  agar  काक
 मक  य

 ee
 Tf  a  person  is  promoted

 hoe  bams,
 I

 have  no  objec-

 Motion  of  No-
 confidenc ;

 the  loyal  workers  immediately  after
 the  strike,  what  effect  will  it  have
 on  them”  They  went  to  the  High
 Court  chaienging  the  administrative
 order  on  the  ground  of  discrimina-
 tion.  To  justify  that  there  was  nu
 discrimination,  two  other  employees
 who  took  a  leading  part  in  seeing  to
 if  that  the  wheel,  of  the  railways

 were  kept  moving  have  been  demoted.
 These  are  gross  administrative  lapses
 and  I  hope  the  minister  will  look  into
 them  Such  lapses  may  take  place
 even  in  the  case  of  workers  who
 joined  the  strike  The  minister  should
 look  into  such  cases  also
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 Various  wistances  of  police  repres-
 s10n  were  cited  by  Mr  Bosu  includ-
 ing  my  State  of  Assam.  These  mat-
 ter,  relate  to  the  Jurisdiction  of  the
 States  and  should  not  be  permatted  to
 be  discussed  here  under  the  cover  of
 ४  noconfidence  motion.  In  Assam,  all
 educational  institutions  including  uni-
 versities  colleges  and  schools  have
 opened  and  I  would  not  hke  to  enter
 into  u  discussion  which  May  lead  to
 «  fresh  recurrence  of  the  events.  1
 would  request  Mr.  Bosu  not  to  meddk
 in  the  affairs  of  educational  institu-
 tions  He  has  paid  the  penalty  ol
 meddling  in  the  affairs  of  educational
 institutions  in  his  State  and  he  has
 been  kicked  out  from  there.  Let  him
 not  create  a  condition  where  he  may
 have  to  be  kicked  out  from  my  State
 also

 Looking  to  the  approach  of  the  op-
 position,  I  fing  one  significant  thing:
 There  was  a  time  in  this  country
 when  everything  that  was  Indian  was
 looked  down  upon  and  _  everything
 foreign  was  thought  to  be  good  The
 uristocracy  used  to  patronise  foreign
 things  and  never  purchased  Indian
 things.  Even  in  our  own  language
 We  call  tomato  a  brinjal  coming  from
 Vilayat,  that  is,  something  which  is
 coming  from  a@  foreign  country.

 With  my  limited  experience  of
 travel  abroad  I  can  say  that  the  peo-
 ple  of  every  country  feel  proud, ‘in
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 tae  deveippment  that  has  taken  place
 in  ther  country.  But  1  is  uniortu-
 nate  thal  in  ou:  country  we  want  tg
 denigrate  all  the  development  that
 has  taken  piace  आ  the  country.  In
 this  moment  of  economic  crisis,  which
 1g  gripping  not  only  our  country  but
 the  giobe  at  large,  because  the  news-
 papers  have  reported  only  a  few  days
 back  that  even  a  government  like  the
 Itahan  Government  has  gone  bank-
 rupt,  a  Government  which  at  on  point
 of  time  wanted  to  have  four  days
 week  because  of  over  production,
 when  that  Government  has  become
 absolutely  bankrupt  on  account  of
 large  scale  unemployment,  when  that
 1s  the  global  phenomenon,  11  1  only
 a  spirit  of  self-confidence  among  the
 people  of  this  country  that  can  create
 a  climate  where  we  can  face  the
 situation  surrounding  us  boldly.  It  15
 very  unfortunate  that  at  such  a  junc-
 ture  the  members  of  the  opposition
 afe  trying  to  care  a  spirit  of  no  con-
 fidence  in  the  country  in  the  educa-
 tional  institutions,  in  the  leadership
 and  the  Government  Trying  to
 create  an  atmosphere  of  lack  of  con-
 fidence  in  the  educational  institutions,
 in  the  parliamentary  institutions,  in
 the  leadership  in  the  government  and
 trying  te  create  politica]  instability  in
 the  country  may  help  them  in  their
 Jimited  interest  of  a  small  political
 gain,  but  I  fee]  that  the  opposition  1s
 doing  a  great  disservice  to  the  coun-
 try.  But  the  redeeming  feature  today
 1s  that  the  vast  majority  of  the  peo-
 ple,  who  have  suffered  most  from  all
 this  inflation,  who  have  been  benefi-
 ted  the  least  from  independence,  they
 have  still  confidence  in  this  Govern-
 ment,  in  this  party  and  our  leader-
 ship.  And  I  honestly  feel  that  this
 confidence  alone  can  bring  this  eco-
 nomy  into  gear,  and  that  is  why  1
 echo  the  veice  of  the  millions  of  peo-
 ple  of  this  country  and  oppose  this
 no  confidence motion  and  I  have  no
 hesitation  that  the  House  will  reject
 it  by  an  overwhelming  majority.

 SHRI  SHYAMNANDAN
 (Begusarai):  Mr.

 SULY  28,  1074

 MISHRA
 Deputy-Speaker,

 Motion  of  No-camf-  aad

 we  have  heard  a  lot  of  speeches  {rom
 the  other  gide  on  how,  when  and
 where  to  oring  up  a  no  contidenss
 motion.  1  woud  have  dismissed  ail
 tnese  preachings  by  saying  “please
 ming  your  own  business;  we  know
 ours’

 SHRI  ८.  M.  STEPHEN:  गर  you  do
 iL  at  home,  it  would  be  all  right.

 SHH]  SHYAMNANDAN  MISHRA:
 Kul  when  1  was  listémng  to  the
 Delence  Munister,  and  the  finance
 Wlinister  earlier,  ney  seemed  to  sug-
 gest  that  1  wag  not  in  the  national
 interest  Ww  bring  up  a  no  conlidence
 motion.  The  economic  difficulties  of
 the  country  were  indeed  very  grave
 and  s0,  according  to  them,  we  should
 not  do  anything  by  way  of  no  confi-
 dence  motion  to  further  aggravate  it.
 When  they  were  speaking  in  that
 strain  1  was  reminded  of  ४  person
 who,  having  killed  his  parents,  de-
 manded  clemency  because  he  happens
 to  be  an  orphan.  These  people,  after
 having  killed  the  masses  of  India,  are
 now  demanding  that  we  should  not
 bring  आ  this  motion  (laughter)
 Please  laugh,  because  this  is  going  to

 be  your  least  laugh.  And  when  the
 Prime  MinfSter  1s  present,  make  you
 laugh  a  little  more  boisterous;  there-
 In  lies  your  loyalty  It  is  these  hon
 gentlemen  on  the  other  side  who
 have  made  the  conditions  in  the  coun-
 try  so  grave  Yet,  they  have  the  aus
 dacity  to  ask  us  that  we  should  not
 do  anything to  bring  it  up  to  the
 notice  of  the  entire  country  and  the
 government  and  that  we  cannot  go
 further  mm  that  direction.

 Now,  one  really  dogs  nat  knaw  who
 should  mourn  his  lot,  either  the  one
 who  brings  up  a  No-Confidence  Mo-
 tion  or  the  one  who  faces  it.
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 oneself  heard.  This  is  our  ience
 with  the  deat  Governirent.  "Dey  than
 wept  find  any  defect  in  pur  shouting
 but  let  them  examine  the  membrane
 of  their  own  ears.  They  simply  dc
 not  listen  to  the  voice  of  millions.

 Just  imagine  the  kind  of  laughter
 they  are  having.  They  know  that
 they  are  going  to  be  backed  up  by
 bteck  money.  And  that  is  where  they
 have  been  ousted.  They  had  a
 strength  of  140  in  Gujarat  Assembly
 in  a  House  of  168  Where  do  they
 happen  to  be  now?  Is  it  Mrs.  Gandhi
 who  fas  distnissed  these  140  gentle-
 nven?  Is  it  the  President  of  the  Re-

 lic  who  has  dismissed  them?  It  is
 people  of  Gujarat  who  have  dis-

 missed  them,  It  is  the  people  of
 Gujarat  who  have  dismisseg  the
 Chimanbhai  Pate:  Ministry.  7  is  not
 Mrs.  Gandhi  who  has  dismissed  the
 Chimanbhai  Patel  Ministry,  Please
 remember  that  the  same  fate  awaits
 you  m  the  State  of  Bihar.  So,  don't
 latgh  in  the  manner  m  which  you
 are  doing  at  the  moment

 Have  the  gentlemen  on  the  other
 side  ever  cared  to  think  whether  ou:
 ciicisms  or  allegations  have  been
 heeded  to  or  attended  to  by  the
 other  gide  of  the  House  or  they  have
 been  simply  shrugged  भीं  contenptu-
 ously?  Let  a  Committee  of  Parlia-
 ment be  appamted  to  go  mio  the  alle-
 gatiens  und  criticisms  that  we  have
 been  making  during  the  courge  of  the
 No-Conddence  Motion  or  otherwise.
 If  the  Parliamentary  Committee  comes
 10  a  conclusion  that  we  have  been
 xather  perverse  or  petty-mwinded  in
 making  our  eriticisms  and  allegations
 or  we  have  been  making  ctiticisms

 and  allegations  od  nauseam  and  thai
 our  criticism  and  allegations  have
 baen  satisfactorily  answered,  we  shal)
 express  our  regret.and  we  shall  appo-
 logise.
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 have  been  answering  satisfactorily  all
 the  allegations  ang  criticisms  that  are
 being  made  on  the  floor  of  the  Houge.
 What  have  we  witnessed  during  the
 course  of  the  last  2  42  days  or  so?
 The  hon.  gentlemen  from  the  Trea-
 sury  Benches,  fram  the  Cabinet,  have
 made  their  appearance  on  the  floor  of
 the  House.  It  has  rather  become  a
 matter  of  prestige  to  call  them  to
 speak  during  the  No-Confidence  Mo-
 tion.  1  woulq  rather  advise  my
 esteemeg  friend,  Shri  Jagjivan  Ram,
 not  to  venture  to  participate  in  such
 debates  any  further.  It  is  not  a
 question  of  prestige  that  Babu  Ji
 should  be  called  to  participate  in  the
 debate  if  he  has  nothing  special  to
 say.  This  is  my  clear  challenge  to
 them.  Let  them  say  whether  our
 points  are  satisfactorily  answered.

 Doeg  the  Nu-Confidence  Motion  not
 provide  an  opportunity  to  take  stock
 of  the  national  situation  in  its  to-
 tality?  When  we  fing  that  we  are
 tattering  from  one  crigis  to  another,
 that  we  are  going  downwards  at  every
 moment,  in  every  field,  what  is  the
 duty  of  the  Opposition?  Are  we  to
 make  way  for  the  last  explosion  so
 that  the  whole  system  is  blown  up?
 You  have  brought  the  things  to  such
 a  pass  that  the  whole  situation  is
 going  to  be  blown  up.  This  is  what
 we  have  to  say  in  ga  clear  way.

 Mr.  Deputy-Speaker,  you  wil  kind-
 ly  recaH  that  I  have  been  raising  an
 issue  क  this  very  Hopge  about  a
 shady  lraqi  oi]  deal,  and  I  point  it
 uut  again  as  a  clear  instance.  I  know
 this  is  not  going  to  be  heeded  by  any
 person  on  the  other  side.  On  two
 occasions  I  had  pointeg  out  this  shady
 deal  in  the  form  of  Iraqi  oil  deal,  but
 nobody  from  the  other  side  has  cared
 to  answer.  Even  such  a  subject  would
 have  been  fit  enough  for  a  no-confi-
 dence  motion  in  any  country  of  She
 world.  But  this  Government  has
 never  heeded  it,  It  is  all  Uke  throw-
 ing  water  on  duck’s  back.  This  Goy-
 ernment  is  so  impervious  to  criticigme.
 May  I  yeming  my  hon.  friends  op  the
 other  aide,  that,  if  this  demeugraay,  aut
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 vives,  17  the  Government  or  Prime
 Minister  survives,  it  is  only  because
 of  the  criticisms  and  no-confidence
 motions  and  to  the  extent  they  are
 able  to  take  into  account  these  criti-
 cisms  and  not  because  of  the  abject
 flattery  and  adulations  or  cocophony
 of  phiases  that  these  people  shower
 upon  them?

 It  1  during  these  no-confidence
 motions  that  the  Prime  Mimister  has
 a  session  with  the  mirror  Otherwise
 you  keep  her  all  the  tyme  in  the  midst
 of  distorting  glasses  and  she  does  not
 have  a  clear  picture  of  the  things  that
 ure  taking  place  im  this  country

 T  also  fai]  to  understand  what  1s  the
 mear  campaign  of  the  character
 assassination  that  1  involved  आ  all
 these  no-confidence  motions  or  the
 allegations  made  Does  our  Prime
 Minister  or  even  my  dear  hon  fnend
 the  Minster  of  Railways  face  mort
 allegations  and  smear  campaigns
 than  their  counterparts  in  other  de-
 mocracies  of  the  world?  Does  not
 the  hon  House  remember  that  only

 3  few  weeks  back  or  months  back
 Mr  Wilson  faced  a  great  helle-gulla
 against  him  because  his  Private  Sec-
 retary  was  involved  in  a  land  deal
 Then  what  happened  to  Mr  Willy
 Brandt  even  recently?  When  during
 the  Siaties  Mr  Willy  Brandt  was
 contesting  Mr  Adenauer,  the  core  of
 the  charges  against  him  was  that  he
 was  an  legitimate  child  (Interrup-
 tons)  I  am  only  asking  you  whether
 Mr  Willy  Brandt  did  not  face  this
 charre  in  the  course  of  election  cam-
 paler  (Inferruptrons)  Rerently  the
 smear  campaign  so  far  as  Mr  Wally
 Rrandt  3४  concerned,  centred  on  hi«
 Jove  affaars  with  various  ladies  and
 गा  tire  spv  case  Mr  Willy  Brandt  said

 1  accept  my  responsibilitv’  A  Prime
 “Mumister  who  फ  afraid  of  accepting
 responsbility  cannot  run  a  country  of
 600  श  lion  people  Has  the  Pome
 Minster  ever  accepted  responsibility
 in  iny  manrer?  Why  doe,  Mr  Willy
 सिफत  accept  responsibility?  Because
 it  is  a  quegtian  of  integrity  and  in-
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 teguity  is  the  soul  of  democracy  ‘You
 have  killed  this  integrity  in  the
 whole  system  ahd,  therefore,  this
 system  seems  to  be  refusing  to  work

 The  saga  of  the  Indian  tragedy  is
 that  the  whole  new  ethics  that  you
 are  now  propounding  has,  as  its  cen-
 trepiece,  lack  of  integrity  Therefore,
 it  is  no  use  pointing  a  finger  at  one
 or  two  In  fact,  some  of  them  do
 personify  lack  of  integrity  and,  there-
 fore,  they  come  in  for  so  much  of
 attack  Therefore,  1  should  say  that
 the  hon  gentlemen  on  the  other  side
 do  not  really  understand  the  spirit  of
 demociacy  Look  at  this  how  they
 have  killed  the  moral  code  of  the
 system  This  morning  in  the  House
 you  found  the  people  demonstrative
 because  there  was  a  long  extension
 proposed  for  submission  of  report  by
 the  Joint  Committee  on  anti-defection
 Bill  The  anti-defection  Bill  has  been
 on  the  anvil]  What  1५  happening  in
 this  country’?  I  ask  them  to  look  at
 their  face  in  the  mirror  Now  the
 very  fact  that  the  Bill  has  been  re-
 ferred  to  a  Joint  Committee  means
 that  the  House  has  committed  itself
 to  the  pmneciples  behind  the  anti-de-
 fection  Bill  Now  loos  when  the
 Anti-Defections  Bill  15  on  the  anv]
 what  1s  happening?  What  happened
 in  the  Manipur  Legislature  only  the
 other  dey?  These  people  had  seduc-
 ed  the  members  of  the  legislature
 fram  the  other  sde  They  have  ad-
 mitted  them  mto  their  party  and  they
 have  now  set  up  a  government  of
 their  owri

 Why  travel  so  far  to  Manipur”
 Here  what  have  they  been  doing?
 They  had  been  seducing  people  from
 the  other  narties  m  the  Parliament
 self  and  that  is  what  1.  happening
 Task  you  dn  they  require  any  myem-
 het?  Tt  3¢  because  of  the  intoxication
 of  power  and  because  af  the  monev
 that  they  possess  and  the  seduction
 that  they  con  offer  that  they  are  now
 seducine  nenole  from  the  other  side
 1  anly  cymmathice  with  those  peonte
 who  when  the  call,is  for  storming
 the  Bestille,  are  g  into  the  Tep
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 ‘of  Marie  Antonette.  Now,  the  call  1
 clearly  for  storming  the  Bastille,  but
 some  of  them  still  seem  to  be  running
 ints  the  lap  of  Marie  Antonette

 (interruptions).

 HRI  A.  P  SHARMA  (Buxar)
 Why  don’t  you  hold  them  up?

 SHRI  SHYAMNANDAN  MISHRA:
 Quantity  is  not  our  strength  Now,
 what  has  happened  to  you  in  other
 States?.  (Interruptions)  What  is  the
 strong  word  here?  That  ‘is  thc
 French  Revolution,  you  do  not  re-
 member.

 When  one  speaks  of.  when  the
 Prime  Mmister  speaks  of  the  associa-
 tion  of  a  disreputable  businessman
 with  Jayaprakash  Narayan,  it  is  not
 objectionable  at  all  (Interruptions)
 Is  it  objectionable?  Then,  why  don’t
 you  object  to  your  Prime  Minister's?

 (Interruptions)  Am  1  to  go
 into  all  that?  But  when  we  start
 tellme  the  tiuth  and  how  hun-
 dreds  of  businessmen  of  shady  char-
 acter  form  a  constellation  around
 her  and  her  own  Party  and  so  on,  that
 ह.  considered  to  be  an  unpardonable
 offence  Now,  it  is  no  pleasure  so
 far  as  we  are  concerned,  to  fo  into  it
 But  J  would  request  the  Prime  Minis-
 ter,  very  humbly—please  do  not  ente:
 mto  that  dangerous  ground  and  do
 not  make  the  polities  of  the  country
 more  unhealthy  It  is  at  the  Prime
 Minister's  initiative  that  even  a  per-
 son  lke  Jayaprakash  Narayan  has
 heen,  mahgned  though  she  has  correc-
 ted  what  she  had  said  in  Bubanes-
 war.  Even  a0,  she  had  stuck  to  the
 pant  that  one  disreputable  business-
 man  has  heen  associated  with  Jeaya-
 brakash  Noerayan  (Interruptions)
 Can  yen  deny  it?

 SHRI  VAYALAR  RAVI  (Chrayin-
 il:  There  is  a  CBI  case  against
 him  He  j<  a  member  of  this  House 4  a

 SHRI  SHYAMNANDAN  MISHRA:
 Then,  why  complain  about  it,  my
 decay  friends?  Face  the  music  then.

 Moticn  of  Na-
 confidence

 What  I  am  saying is:  that  this  is
 not  the  field  for  the  Prime  Minister
 1o  enter.

 The  other  day,  the  hon  Minister  of
 Fmance  was  speaking  of  the  drastic
 action  that  was  being  taken  against
 economic  offences.  But,  may  I  ask
 what  has  happened  to  Mr.  Modi—not
 this  Mody—who  was  found  with  4000
 bags  and  so  on,  and  the  case  has  been
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 dragging  on  for  the  last  15-16
 months

 AN  HON  MEMBER  Whose  fault
 i»  1t?

 SHRI  SHYAMNANDAN  MISHRA:
 You  have  passed  ordinances  that  these
 cases  will  be  dealt  with  in  a  sum-
 mary  fashion  and  there  will  be  sum-
 mary  trials  Why  is  ths  case  not
 being  treated  on  a  simi!  ir  footing?

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  That  is  something  sec-
 ret

 SHRI  SHYAMNANDAN  MISHRA:
 17  we  read  into  it  some  shady  deal,
 why  do  you  not  excuse  us  for  that?

 Similarly,  what  has  happened  to  the
 Narang's  case  which  came  here.  I
 am  not  speaking  of  something  which
 happenecg  outside  It  was  discussed
 here  and  at  was  Mr  Narang,  the
 hon‘ble  gentleman,  who  had  produced

 a  report  for  the  re-organization  of  the
 ruling  Party  in  Parliament  and  in
 the  AICC  office.  Anybody  6७  chal-
 lenge  at  from  the  other  side  .(in-
 terruptions)  No.  This  can  be  pro-
 duced  Please  do  not  challenge

 SHRI  VAYALAR  RAVI:  You  can
 also  write  Any  Tom,  Dick  and  Harry
 can  write  aw  report  and  send  it  to  us.

 SHRI  SHYAMNANDAN  MISHRA:
 Now,  ॥  is  these  Modis  and  Narangs
 who  will,  produce  socialism  for  us.

 A  lot  was  said  about  black  money.
 It  was  said  that  black  money  is  unive
 eal  and  so  ubiquitous  that  the  exo-

 ha
 will  collapse  if  you  0०  away

 ‘black  money.  Jt  is  seid  by  Gre
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 ruling  party  that  perhaps  the  eco-
 nomy  will  collapse  if  you  do  away
 with  black  money  by  one  sweeping
 aceon.  They  said:  The  economy  wili
 collapse,  the.  whole  tabric  will  col-
 lapse,  ctc.  अ  am  told  that  my  egtern-
 ed  frieng  Dr. Ve  अर  मे.  भ.  Rao  is  going

 te  speak  after  me.  Could  he  tei]  us
 whether  this  system  winen  उड  being
 built  will  volispse  if by  one  sweeping
 agtion  this  black  money  system  is
 done  away  with?  Therefore,  it  has
 all  come  to  this  that  black  money  is
 ‘@cKamadhenu  for  the  ruling  party.  It
 is  not  without  significance  that  the
 riding  party  has  got  as  its  symbol  the
 copy and,  the  calf.  This  caw  is.  the
 Ramadhenu,  of,  black  money  and  noth-
 IES  cmore.  So-many  things  were  said
 pBpOUL  corruption.  Corruption  is
 cansidered  to  be  quite  normal  and
 anyhody.  who  is  not  corrupt  is  consi-
 dered  to  be  a  crank.  or  an  abnormal
 yergoh.  and  the.  most  promising  per-
 sens  in  Mrs.  Gandhi's  cabinet  are
 these  who  have  flourished  on  black
 money,  not  that  they  are  tree  from
 ebrraption  and'se  on.  They  accept
 corruption  as  a  normal  thing  which
 My..  Jayaprakash  Narain  has  chat-
 fenged.  Since  he  has  challenged  cor-
 ruption  he  has  challenged  the  entire
 system  which  is  built  on  it.  Therefore
 if-is  that  you.  find  that  there  is  so
 nvuch  of  excitement.  so  much  of  stir.
 iw  the  other  camp.  This  confrontation
 between  Mr.  Jayaprakash  Narain  and
 the  ruling  party  and  their  system  is  a
 confrantatmn  between  Brahmabala
 Chhiatrabata,  anc  Brahmabala  is  bound
 fatwin,

 Take  for  instance  the  case  af  the
 gyeat  Chief  Minister  of  Harsuna.  A
 memorandiuni  hed  heen  submitted  to
 the  President  of  Indja.-  You  know
 thaf  122  legislators  and  Members  of
 Parliament  hac  submitted  a  memo-
 randum  to  the  President  of  India  and
 they  have  been  prove  to  he  right
 This  Government  js  proved  ta  be
 partisan  -in  rejecting.  that  memoran-
 dum.  What  has  the  Auditor-General
 fot  to  say  abovt  the  transactions  of
 the  Electrigity  Board  .of  Haryana
 State?  He  has  eleerly.  skated  that.  Rs.
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 12  crores  are  involved  in  this  huge
 swindle.  What  have  you  to  say  about
 tars’  This  has  been  placed  on  the
 Yabic  of  the  House.  This  gentleman
 is  so  notorious  that  he  hag  placed
 many  of  you  in  a  kind  of  a  black-
 mail  and  you  cannot  take  action
 against  him.  This’is  the  present  posi-
 tion.

 32 re

 In  Bombay  this  happened,  Mr.
 Deputy  Speaker,  and  you  will  be  ure
 prised  to  learn  about  this,  some  at
 my  friends  on  the  other  side  happen-
 «त  to  be  present  when  the  informa-
 (ion  wus  given  to  us;  many  0  the
 other  side  and  we  en  this  side  were
 present  when  a  Member  of  the  other
 House  gaiq  in.  Bombay  that  he  had
 received  vouchers»  and  receipts  for
 about  Rs.  90  lakhs  which  had  been
 paid  to  the  ruling  party  by  the  tvre
 company.  Why  did  he  receive  it?
 Because  ne  was  supposed  tu  0०  the
 persen  connected  with  the  party  funds
 in  the  united  congress.  So,  by  mis-
 take  this  particular  honourable  gentle-
 man  sot  al  the  vouchers  and  receipts
 for  about  Rs.  90  lakhs  which  this  tyre
 company  contributed  to  the  ruling
 party.

 That  has  been  checked  1  the
 presence  of  Sey  many  Members  of  both
 Houses  of  Parliament  Tet  them  ga  into
 it.  There  are  bound  ‘to  be-—not  one
 Watergate--many  Watergate:  आ  this
 regime  because  there  ure  no  cheeks
 and  balances  here.  For  all  checks  and
 balanees  which  can  restrain  or  -curb
 them  are  weakened  or  eroded.  Why
 Watergate  did  not  happen  in  England?
 That  is  because of  this  fact  that  there
 the’  Minister  in  the  Cabinet  can  take
 the  Prime  Alinister  aside  and  tell  ॥]
 that  fhis  is  not  done,  But,  here  in  -the
 Cabinet  wha  is  the  persen  who-cad
 fake  the  Prime  Minister  aside  and  get
 to  her  ‘Madam  Prime  Minisier,  this  is
 not  donc;  this  is  harmful  to  de’.  Here
 these.  honourabdte  -  centlemen  in  the
 Cabinet  have  been  looking  over  their
 shoulders  all  the  time.  As  Air.  Sals
 henytsep  snid.‘can  you  remain  a  human
 being  if  vou  keep  on  jaokine  aver  your
 shoulders?
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 Yau  njust  have  read  in  this  morn-
 ings  newspapers  that  ihe  Supreme
 Court  of  the  United  States  bas  uh-
 anjmously  ordered  the  U.S.  President,
 Mr.  Mixen,  to  submil  sixty  four  tape
 recomlings.  We  hope  that  the  Supreme
 Court  of  India  here  wold  also  do  the
 same  in  similar  situations.  The,  called
 for  the  recordings  unanimously  ine
 spite of  the  supersession  and ali  that
 garbedh  that  has  been  done  there.
 Keven  though,  in  the  Supreme  Court
 of  Us,  Mr,  Nixon  had  appointed  three
 of  the  eight  judges,  yet,  the  verdit  has
 been  unanimous.  I  do  hope  that  here
 too,  the  Supreme  Court  would  behave
 in  the  same  way,  We  find  ourselves
 here  in  a  veritable  police  state.  Is  there
 any  dowlt  about  at?  We  have  now  got
 8  lath  police  and  para-military
 forces  almost  equal  to  the  ground
 fortes  of  India.  Therefore,  you  got  in
 Bikar  the  police  state  that  we  find
 there,  There  is  not  department  of  the
 Government  functioning  excepting  the
 Poliee  Department  and  there  too  it  is
 Not  the  State  Police  which  has  been
 funetioning  but  it  is  the  Central  Police
 B.S.F.  and  C.R.P.  which  are  function-
 ing  there  We  have  visited  many  cities
 of  Bihar  where  curfew  prevails  for  30
 hours  or  40  hours.  We  have  been  living
 in  the  midst  of  orders  of  ‘shout  at
 sight’,  Can  you  imagine?  At  the  time
 of  Independence,  was  any  person  or
 member  of  this  House  or  the  other
 House  ot  any  important  leader  uf  the
 country  prevented  from  cntering  into
 the  territory  of  another  Stale?  But  here
 what  we  find  is  only  this.  Why  ali  of
 you  are  happy  about  this?  15  this  the
 kind  of  State  that  we  claim  to  live  in
 this  country?  The  leaders  of  this  coun-
 try  whose  responsibilities  and  dutier
 He  iw  ull  parts  of  the  country  are  being
 prevented  from  entering  the  territory
 of  Bikar,  Why  don't  you  have  a  square

 wil  liave  to  record  that  no  movement
 had  been  as  peaceful  as  the  onc  we
 have  s¢en  in  Bihar.

 war,  this  is,  the  Prine  Minis-
 oral  tune  a  ee  ed

 Motion  of  No-  34
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 foreign  journalist:  War  emergency  dogs
 not  exist  here  but  there  is  an  economic
 emergency,  This  is  a  new  term  coined.
 But.  Constitution  dees  not  permit  of
 any  economic  emergency.  The  Consti-
 tubon  speaks  only  of  financial  emer-
 gency.  If  the  wartime  conditions  have
 ceased  to  exist,  and  if  Government
 think  that  there  is  3  fresh  emergency.
 a  financial  emergency,  then  a  fresh
 proclamation  will  have  to  be  issued.
 So,  on  the  admission  of  the  Prime
 Minister  of  India,  the  vld  emergency
 has  elapsed  already  and  1  is  an  घान
 constitutional  emergency  which  is  now
 prevailing,  and  yet  it  is  said  that  we
 are  having  a  proper  democratic  State.
 We  have  passed  the  DIR  and  the  MISA.
 But  weie  the  DIR  and  MISA  meant  for
 this  purpose?  Let  a  committee  be
 appointed  to  see  how  these  Acts  are
 being  implemented  in  certain  areas,

 In  Bihar,  I  find  that  the  MISA  had
 been  used  on  the  most  frivolous
 grounds.  What  are  the  rrounds?  I'he
 grounds  are:  ‘You  are  collecting
 money’,  I  have  seen  it  witn  my  own
 eyes  in  the  charge-sheet.  Then.  ‘You
 have  been  gheraoing some  of  the  ex-
 Ministers’,  “You  have  been  distributing
 pamphlets’,  ‘You  have  been  chanting
 your  own  songs  and  slogans’  and  so
 op  these  are  the  grounds  on  which  the
 people  there  are  being  prosecuted  and
 thousands  of  young  men  are  now  hbe-
 hind  the  prison bars.  So,  this is  the
 kind  of  State  or  system  in  which  this
 Government  is  making  us  live.

 Here,  I  must  point  out  something
 which  is  probably  not  known  to  meny
 hon.  Members  on  the  other  side,  name-
 ly  that  réfiecting  this  power  and  the
 statug  of  the  police.  some  of  the  police
 Officials  have  been  elevated  to  the
 status  of  special  secretaries  in  the
 Horie  Ministry.  Mr.  Rustamji  who  hap.
 pens  to  be  the  Director  Genera!  of  the
 BSF  is  now  a  special  secretary  in  the
 Ministry  of  Home  Affairg  ard  eariter,
 the  prestivious  elite  Mr,  Kao  has  néw
 beén  mhade  the  head  of  thet,  ang  he
 has  been  mide  the  Secretary  to  thie
 Department  of  Natiowsl  Beburty.
 Thit  had  never  happened  ‘Before,  Hi
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 was  the  head  of  the  research  and
 analysis  wing
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 Then,  you  have  seen  what  great
 wrath  has  been  expressed  by  this
 House  against  the  promulgation  of
 these  ordinances  These  are  being
 promulgated  in  spite  of  the  repeated
 admonitions  by  the  Chair  हक  this
 House,  Do  you  know  that  during  the
 ecoutse  of  the  life  of  the  present  Par-
 lament,  48  ordinances  have  been
 misued,  and  during  the  same  period,
 254  Acts  had  been  passed?  If  you
 leave  out  the  48  ordinances  which  also
 ultamately  turned  into  Acts,  probably
 24  per  cent  of  the  Acts had  been
 passed  through  ordinances  This  15  the
 king  of  Parliament  that  we  have  and
 thig  is  the  great  respect  with  which
 Parhament  15  being  treated

 I  shall  say  a  word  about  the  Elec-
 tion  Commussion  because  to  that  15
 related  the  question  of  how  people's
 faith  1n  the  elective  process  1s  getting
 considerably  weakened  The  Election
 Commissioner  of  India,  I  must  say,
 18  behaving  1n  a  way  that  we  shall
 have  to  very  .everely  criticise,  though
 we  have  been  avoiding  to  do  that
 You  may  kindly  recall  how  20  odd
 seats  fell  vacant  as  a  result  of  the
 resignation  by  many  Members  of  the
 Bihar  Legislative  Assembly,  The
 Election  Commussion,  with  great  alac-
 rity,  within  two  or  three  days  an-
 nounced  a  schedule  for  the  election  to
 these  seats,  and  we  have  been  a  wit-
 ness  to  the  fact  that  2  1s  this  very
 Election  Commussion  which  has  been
 sleeping  over  the  bye-elections  fo:
 two  areas for  one  and  a  half  year  o1
 so  Why  did  the  Election  Commus-
 sion  do  that?  It  did  so  ‘because  it  was
 aaid  by  the  hon  Chief  Mimster  of
 Bihar  that  the  elections  would  show
 where  the  people’s  confidence  lay,  and
 therefore,  the  elections  should  be  held
 iamediately,  and  so,  the  Election  Com-
 mission  behaved  in  that  obsequious
 manner  But,  what  has  happened
 here  mght  m  the  city  of  Delhi  so  far
 as  the  bye-election  to  the  Metro-
 politan  Council  is  concerned?  For  the
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 Ramnagai  seat  in  the  Metropolitan
 Council,  the  election  had  been  an-
 nounced  to  be  held  on  a  partinuler
 day,  but  only  four  days  before  the
 poll-date,  the  Election  Commidtion
 postponed  ॥  Although  the  elections

 had  been  announced  after  the  riots—
 not  that  the  mots  came  later  and
 therefore  the  Election  Commission
 had  to  change  the  schedule,  yet  they
 were  done  only  to  suit  the  rulng
 party  If  the  Election  Commission
 becomes  that  obsequious  and  that
 subseivient,  there  can  be  no  faith  आ
 the  elective  process  It  ig  the  ruling
 patty  which  1  to  be  held  responsible
 for  {it

 This  Government  has  also  made  the
 press  a  completely  captive  preas
 There  are  two  national  agencies  which
 ale  heavily  subsidised  by  thr  Gov-
 ernment  and  they  are  not  ungrateful
 to  Government  because  of  the  heavy
 subsidy  that  they  receive  They  are
 always  grateful  And  here  us  a  Minis-
 ter,  Minister  of  Information  and
 Broadcasting,  who  has  no  duties  to  the
 country  but  has  duties  only  to  him-
 self  and  to  his  party  They  would
 ulways  be  favouring  Government

 SHRI  VAYALAR  RAVI  Can  he
 name  one  newspaper  in  favour  of  the
 Congress?

 SHRI  SHYAMNANDAN  MISHRA
 All  of  them  are  आ  your  favour

 When  this  did  not  prove  to  be  suffi-
 cient,  newspapers  have  at  their  helm
 business  tycoons  who  are  under  the
 clutches  of  this  Government  ‘They
 have  always  been  supporting  them
 But  what  did  they  find?  Duruyg  the
 railway  stmke,  when  they  found  that
 all  this  propaganda  was  not  sufficient;
 they  also  requisitioned  the  services  of
 the  FICCI  The  Federation  of  Indian
 Chambers  of  Commerce  and  Industry
 came  out  with  big  propaganda  and
 publicity  in  the  newspapers  This
 demonstrative  show  of  affection  for
 the  Goverbment  by  the  Federation
 would  have  acutely  embarrassed  any
 decent  Government,  much  more  so  a

 dena  ew
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 socialist  Government.  But  this  Gov-
 ernment  would  no:  at  all  in  any  way
 care  for  this.

 SRAVANA  3

 i  do  not  want  to  deal  with  the  eco-
 nomic  situation  because  we  are  going
 to  have  a  discussion  on  the  supple-
 mentary  budget,  It  is  rather  amazing
 that  a  supplementary  budget  has  been
 announced  in  advance  which  has
 caused  us  so  Much  misery  even  till
 now.  I  dg  not  know  how  all  the
 ingenuity  of  my  friend,  Dr.  V.K.R.V.
 Rao  is  going  to  explain  the  unprece-
 dented  phenomenon  that  prices  are
 rising  at  the  rate  of  2.25  per  cent  every
 month,  and  even  of  those  commodi-
 ties  which  do  not  happen  to  be  in
 shortage.  There  was  no  shortage  of
 cotton,  there  was  no  shortage  of
 kharif  crops,  there  was  no  shortage
 of  oilseeds  and  yet  the  prices  of  these
 have  been  increasing  because  of  the
 bad  economic  management  of  these
 people.

 Then  these  Ordinances  are  also  go-
 ing  to  be  discussed,  So  I  need  not
 believe  deeply  into  them,  but  it  is
 clear  to  me  that  these  are  bound  io
 hurt  some  sections  without  hringing
 down  the  prices.  Further,  the  at-
 tempt  to  show  that  capital  and  labour
 have  been  tried  tobe  treated  on  par
 i:  completely  deceptive.  There  is  no
 doubt  that  the  real  income  of  the
 wage-earners  is  going  to  be  affected
 during  the  period  involved,

 Lastly,  I  would  say  that  Govern-
 ment  should  not  ४  gloating  over
 statistics,  as  the  other  day  my  hon.
 friend,  Shri  L.  N.  Mishra,  did—  Here
 I  will  ask  members  opposite  to  make
 a  distinction  between  his  name  and
 mine  because  sometimes  some  friends
 on  the  other  side  seem  to  be  identify-
 ing  him  with  me;  I  do  not  know  if  it
 is  an  honour  to  me,  but  I  leave  it  10
 the  House,  Let  him  not  gloat  over
 statistics  of  workers  dismissed  oY
 suspended  or  made  to  suffer  because
 of  break  in  service,  This  is  only  a
 Pyrrhie  vietory  which  you  have  got.
 Vietory  over  whom?  Over  your  own
 family  members.  This  is  not  the  kind
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 of  victory  for  which  the  nation  thought
 while  the  strike  was  on  that  you
 would  be  striving  for.  They  must  not
 engage  in  another  war  of  attrition
 over  them,
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 During  the  non-confidence  motion
 discussion,  wg  were  told  that  they
 would  not  be  treated  unfairly,  but
 now  we  find  that  they  are  being  gub-
 jected  to  brute  repression,  Just  now  I
 have  received  a  telegram  to  say  that
 in  the  Bhavnagar  division  itself,  65
 have  been  suspended  and  the  services
 of  85  persons  have  been  terminated.

 The  Prime  Minister  had  said  that
 there  would  be  a  national  policy  on
 Wages  and  incomes.  What  has  hap-
 pened  to  this  policy?  There  must  have
 ‘geen  a  proper  formulation  of  ‘the
 policy  and  it  should  have  been  placed
 vetore  the  House.  1  will  therefore,
 ४3४  the  House  and  the  Prime  Minister
 particularly,  to  consider  whether  the
 situation  is  not  going  to  get  out  of
 eontrol  very  soon.  ‘The  ume  is  not
 very  far.  The  earlier  generations  had
 the  satisfaction  of  having  brought  in-
 dependence  to  India  and  also  stabiliseg

 it.  But  will  our  generation—the  gener-
 ation  of  mine  and  the  generation  of

 the  Prime  Minister—have  any  record
 to  show  that  they  did  something  even
 to  stitch  the  torn  clothes,  not  to  speak
 of  supplying  new  clothes  it  is  here
 that  the  real  test  of  the  Prime  Minis-

 ter  lies  and  not  in  the  manoeuvrings
 and  clever  devices  by  which  she  seems
 to  be  manipulating  the  affairs,

 SHRI  V.  K.  R.  VARADARAJA  RAO
 (Bellary):  Sir,  I  was  listening  care-
 fully  to  the  speech  of  Shri  Mishra.  I
 thought  he  would  make  an  analysis  of
 the  difficult  economic  problems  the
 country  has  been  facing  and  also  Offer
 some  constructive  solutions.  Of  course
 he  said  he  is  going  to  speak  about  it
 sometime  later.  I  do  not  know  whether
 that  means  he  does  not  feel  that  the
 state  of  the  economy  in  the  country
 is  not  a  reason  for  want  of  confidence
 in  the  Governre=t.
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 15.47  brs,

 SHRI  DINESH  CHANDRA  GO-
 SWAMI  m  the  Chau

 Sir,  I  do  not  want  to  talk  too  much
 of  politics  nor  do  1  want  to  speak
 about  the  propriety  or  otherwise  of
 having  50  many  no-confidence  motions
 I  think  the  opposition  15  certainly
 entitled  to  express  ils  want  of  confid-
 ence  in  the  ruling  party  and  the  rul-
 ing  party  15  entited  to  delend  151
 But  the  question  15  whether  today  a
 no-confidence  motion  15  the  most  ap
 propriate  way  of  discussing  the  pro-
 blems  facing  the  country  When  you
 have  a  no-confidence  motion  it  15
 inevitable  that  the  bulk  of  the  discus-
 sion  should  turn  in  the  form  of  at-
 tacks  rather  than  in  the  torm  of  any
 constructive  contiibutions  ‘That  1s
 natural  But  today  it  1s  admitted  on
 all  hands  by  members  ot  the  oppogi-
 tion  as  well  as  the  members  on  this
 side  that  the  economic  =  situation  is
 very  grave  Prices  are  rising  and
 theer  15  a  great  deal  of  dissatisfaction
 and  discontents  in  the  country  When
 there  is  a  grave  national  crisis  may
 be  that  foreign  soldiers  are  not  step-
 ping  on  our  soil  but  we  have  some-
 thing  almost  equally  dangerous

 SHRI  SHYAMNANDAN  MISHRA
 Wao  has  created  it?

 SHRI  ४  K  R  VARADARAJA  RAO
 We  are  not  here  to  go  into  a  historical
 analysis  If  a  fire  breaks  out  one
 does  not  spend  hours  finding  out  whe:
 staried  the  fire  One  puts  out  the  {nc
 first  and  then  deals  in  8  egitimate
 manner  with  the  person  who  slarted
 the  fire  I  teel  the  country  would  have
 been  better  served  if  the  no-confidence
 motion  would  have  been  brought,  lke
 last  time  towards  the  end  of  the  ses
 sion  and  we  could  have  tropped  in  at
 130  in  the  night  to  record  our  con
 fidence  or  lack  of  1  in  the  Government
 But  at  this  time  when  we  are  really
 facing  an  emergency  1n  our  country,  1
 would  have  thought  अ  would  have
 been  more  a,  ,ropriate  if  the  opposi-
 tion  had  tabied  a  motion  asking  Par-
 hlament  to  taxe  into  consideration  the
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 economic  situation,  then  gave  an  ana-
 lysis  of  the  economic  situation  gave
 a  criticism  oft  the  policies  which  have
 peen  wrong  policies,  and  then  sug-
 gested  some  constructive  solutions  A
 vote  of  no-confidence  means  that  if
 the  vote  of  no-confidence  succeeds,
 then  those  who  moved  it  are  in  a
 position  to  occupy  the  seats  of  gov-
 ernment  and  not  melely  occupy  then
 in  the  physical  sense  but  occupy  them
 and  remedy  the  taults  for  which  they
 have  castigated  the  Government  It
 does  not  need  my  emphasis  to  show
 that  in  the  whole  of  ths  debate  so  far
 there  hay,  not  been  a  single  suggestion
 which  has  come  forward  from  the

 members  of  the  opposition  as  to  what
 should  be  done  to  deal  with  the  situa-
 tion
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 Thete  have  been  allegations  there
 have  been  attacks  I  am  not  going  to
 talk  about  them  After  all  it  1s  the
 privilege  of  the  opposition  to  attack
 the  government  and  if  1  may  say  90
 th  mem  xrs  belonging  to  the  Govern-
 ment  hove  no  reason  to  be  touchy  .  Lout
 it  beciusc  it  1s  one  of  the  necessary
 handicaps  that  one  sufters  when  one
 belongs  to  the  ruling  party

 We  know  in  advance  that  the  no-
 confidence  motion  15  going  to  be  de-
 teated  Everybody  knows  it  Then,
 what  have  we  discussed  it  for  three
 days  tor?  Do  they  think  that  ny)
 altacking  the  Government  they  will
 displace  the  povernment  in  the  coun-
 try  We  all  know  that  it  1s  not  possi-
 he  There  are  no  elections  tomorrow
 no.  is  there  any  party  powerful
 enough  to  ack  for  elections  tomorrow
 We  know  all  that  We  all  of  us,  are
 representatives  of  the  people  Each
 one  of  us  represent  the  people,  not  in
 the  name  of  the  constituency  alone  but
 in  the  name  of  the  country,  because
 we  are  all  elected  When  we  go  round
 and  if  peon'e  ask  us  ‘for  three  days  10
 Parlament  you  discussed  the  price
 rise  you  discussed  the  question  of
 inflation  what  answers  or  what  ad-
 vice  did  you  give  to  the  government
 ond  did  the  government  refuse  it'
 what  answer  will  you  give?  Shri
 Shyamnandan  Mishra  said  that  50
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 many  suggestions  made  by  the  opposi-
 lion  have  not  been  looked  into;  may
 be,  they  are  allegations;  I  do  not  know
 But,  as  far  as  this  particutar  debate
 ig  concerned,  at  least  so  far,  no  sug-
 gestions  have  been  made  even  by  my
 respected  friend,  Shri  Shyamnandan
 Mishra.  If  the  Government  goes
 through  all  the  reports.  what  help  can
 they  get  in  trying  to  solve  the  pro-
 blem?

 SHRI  PILOO  MODY  Yeu  read  the
 last  debate.

 DR.  V.  K.  R.  VARADARAJA  RAO:
 Shr  Piloo  Mody  wants  to  restructure
 the  cabinet  before  he  has  ot  any
 change  of  setting  anywhere  near  it.
 He  can  do  it  very  easily  But  if  he
 had  really  to  restructure  the  cabinet,
 he  would  have  been  very  much  cau-
 tious  in  the  suggestions  he  made.

 SHRI  PILOO  MODY  He  1s  com-
 pleiming  only  because  I  did  not  name
 him.

 DR  V.  K  के  VARADARAJA  RAO:
 I  never  thought  that  Shri  Piloo  Mody
 would  be  so  mean.  Because,  only  a
 few  minutes  earlier  when  J  talked  to
 Shri  Piloo  Mody  I  told  him  “for  the
 first  time,  you  are  my  cenulne  friend
 hecause  1  '  had  any  chance  of  being
 inducted  into  the  Indira  Gandhi  cabi-
 net,  my  having  been  mentioned  by  you
 would  have  finished  it”.

 SHRI  PILOO  MODY  Why’  Do  you
 think  she  is  perverse?

 DR.  भ.  K.  ह.  VARADARAJA  RAO
 No,  no,  She  has  so  much  respect  for
 Shri  Piloo  Mody'’s  judement  in  these
 matters.  Since  Shri  Piloo  Mody  has
 brought  in  my  name,  I  may  say  thet  I
 have  had  my  day  1  was  a  member  of
 the  Cabinet.  I  am  an  academic  person
 and  I  am  ouste  satisfied  with  my  life.
 I  do  not  need  any  support  from  any-
 body,  either  from  within  the  party  or
 from  the  opposition  to  make  me  get
 any  political  office.

 Coming  back  to  the  subject  of  in-
 flation,  I  want  10  give  some  figures.

 1896  (SAKA)  Motion  of  No-
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 1  cannot  give  all  the  figures  because
 then  11  would  be  a  very  long  lecture,
 My  figvres  of  income  are  only  upto
 1972-78.  Between  1960-61  and  1972-73—
 we  do  net  have  national  income  figures
 for  1973-74—the  money  income  has
 increased  from  Rs.  13,336  crores  in
 1960-61  to  Rs.  39,187  crores  m  1972-73.
 It  has  practically  trebled  in  about  12
 years  If  you  have  the  1973-74  figures,
 I  am  sure,  there  will  be  another  addi-
 tion  of  Rs.  3000  to  4000  crores.  As
 against  that,  in  terms  of  what  are  cal-
 ‘ed  constant  prices,  that  is,  prices
 measured  m  the  index  of  1960-61,  the
 increase  is  only  Rs.  19,273  crores,  In
 other  words,  while  the  money  income
 has  increased  by  Rs.  25,821  crores  as
 against  the  money  income  that  we
 had  12  years  earlier,  the  increase  in
 real  Income  has  been  only  Rs.  5,907
 crores.  So,  the  monev  income  rose
 by  193  per  cent  while  the  real  income
 rose  by  only  44  per  cent.
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 We  have  all  developed  a  money  ith
 sion,  We  say,  he  is  just  a  Clerk
 petting  Rs  400;  he  is  just  a  Chaprasi
 getting  Rs  250.  We  compare  Rs.  250
 with  what  was  peid  20  years  ago.  An
 amount  of  Rs.  250  1s  worth  Rs.  30  or
 Rs  40  ot  about  20  years  ago.

 SIIRI  MADHU  LIMAYE  (Banka):
 That  is  why  there  is  the  No-Confid-
 ence  Motion.

 DR.  V.  K.  R.  VARADARAJA  RAO:
 That  1s  no  answer  because  the  WNo-
 Confidence  Motion  is  not  going  to
 solve  the  problem.

 SHRI  DINEN  BHATTACPaRYYA:
 You  are  establishing  the  points  of  the
 Opposition,

 DR.  V.  K  R  VARADARAJA  RAO:
 I  am  establishing  the  futility  of  the
 No-Confidence  Motion.

 If  you  kind'vy  permit  me  to  go  on,
 what  has  really  frightened  me,  not
 personally  frightened  me—after  all,  1
 am  not  young  enough—is,  when  I
 look  at  the  figures  of  money  supply
 and  its  relation  to  wholesale  price
 index  over  the  last  few  periods,  I  find.
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 [Dr  V  K  R  Veradaraja  Rao]
 for  example  during  the  Second  World
 War  period  from  1939-40  to  1947-48,
 while  the  money  supply  rose  by  500
 per  cent  the  prices  rose  by  200  per
 cent  Then,  from  1951-61—it  was  a
 hey-day  for  Indian  economy  after
 Independence—the  money  supply  in-
 creased  by  42  per  cent  and  the  price»
 rose  by  1  per  cent  That  was  the
 period  when  the  prices  fell  and  rose
 again  From  1960-61  to  1970-71,  the
 money  supply  rose  by  149  per  cent  and
 the  prices  rose  by  81  per  cent  The
 relationship  between  the  money  sup-
 ply  and  prices  has  been  roughly  either
 106  or  150  During  1971-72  and
 1972-73  while  the  money  supply  rose
 by  399  per  cent  the  prices  rose  by
 143  per  cent  Tull  1972-73  that  1s
 till  Mare)  1973  the  rise  in  prices  has
 not  been  as  much  as  the  increase  in
 money  supply  Roughly  the  propor-
 tion  has  been  106  or  105  or  at  the
 most  107

 Now  in  1973-74—I  have  got  tne
 latest  figures  from  the  Reserve  Bank
 of  India  bulletin  dated  8th  July—from
 June  21  1973  to  June  21  1974  while
 the  money  supply  rose  by  147  ver  cent
 the  wholesa'e  price  index  rose  by  284
 per  cent  These  are  the  official  figures
 This  1s  what  has  frightened  me  For
 the  first  tame  the  prices  are  rising
 faster  than  the  money  supply  The
 safeguards  arising  from  hoarding  of
 Currency  and  so  on  are  disappearing
 The  prices  are  really  now  beginning
 to  shoot  up  faster  than  the  money  sup-
 ply  That  1s  why  we  are  in  a  state
 of  national  emergency  and  that  is
 why  we  have  got  to  deal  with  the
 problem  of  inflation

 1600  hrs

 Now  without  going  into  the  details
 by  way  of  obiter  dictum  I  will  hist
 out  what  I  think  are  the  various  causes
 that  have  brought  about  inflation  and
 then  I  will  try  and  say  what  we  have
 done  about  ॥  and  what  more  should
 we  do  about  it  I  will  just  list  them
 out  since  I  have  no  time  to  go  into
 the  details  (1)  Deficit  finance  and
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 additional  supply  of  currency  I  will
 place  this  at  the  ton  of  the  list  (2)
 Liberal  expansion  of  bank  credit  and
 the  consequent  increase  in  money  sup-
 ply  and  its  use  for  speculative  pur-
 chases  hoarding  of  commodities  and
 undue  stockpiling  of  inventories  (3)
 Shortages  10  production  this  is  very
 important  perhaps  more  important
 than  even  deficit  financing  (4)  Inade-
 quate  vrocurement  of  essential  com-
 modities  and  faulty  distmbution  of
 essential  commodities  (5)  Increase  in
 the  price  of  imports  It  is  not  a  ques-
 tion  of  ण  alone  There  are  so  manv
 raw  materials  and  spare  parts  that  we
 are  importing  Either  we  stop  import-
 ing  them  because  of  foreign  exchange
 difficulties  om  nay  high  price.  for  them
 They  have  a  very  big  multipher
 effect  Unfortunately  no  economist
 has  so  far  worked  out  the  inflationary
 impact  of  what  15  imported  what  15
 called  unport-induced-inflation  Mere
 ly  stopping  imports  does  not  stop
 inflation  It  ig  not  merelv  the  question
 of  mse  in  nrices  of  imported  things
 It  1s  the  overall  effect  of  import  pol  cy
 that  you  are  follovng  because  we
 heve  not  got  the  foreign  exchange
 That  15  an  important  cause  of  infla
 tion  (6)  A  very  imoortant  point
 which  I  hope  to  deal  with  before  I
 conclude—black  money  to  which  re-
 ference  has  been  made  by  almost  all
 the  members  (7)  Fall  or  at  best  in-
 adequate  rise  in  savings  (8)  Increase
 in  purchasing  vovwer  directed  towards
 reduced  suvpvlies  the  increase  in  pur-
 chasing  power  tikine  the  form  of
 dearness  allowance  dividends  addi
 tions  to  wages  and  salaries  spending
 of  inflationar,  gains  by  people  who
 are  not  emploved  but  buy  and  sell  and
 make  inflationary  gains  increase  10
 pnvate  and  public  exnenditure§  and
 conspicuous  consumption  All  these
 mean  increase  in  vurchasing  power
 directed  towards  reduced  supplies  (9)
 Unproductive  exnenditure  on  the  part
 of  both  Government  and  orivate  sec-
 tor  (10)  Income  disparities  salaries
 in  private  sector  as  compared  to  sala-
 ries  in  public  sector  vast  income  dis-
 parities  not  merelv  the  thine  that
 brought  about  the  railway  strike  »e-
 cause  of  the  alleged  differentials  bet-
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 ween,  the  railway  workers  and  the
 otner  workers  in  public  undertakings
 but  the  vast  disparities  in  salaries  and
 wages  between  the  private  sector  and
 the  public  sector.  There  may  be  some
 more  reasons,  but  I  have  tried  to  list,
 to  the  best  of  my  ability,  the  major
 reasons  that  are  responsible  for  the
 current  inflationary  crisis  in  this  coun-
 try.  My  submission  to  this  House  is
 this.  I  am  not  saying  that  this  Gov-
 ernment  has  solve  the  problem.  If  it
 had  solved  the  problem....

 SHRI  PILLO  MODY:  Then  there
 would  bave  been  no-confidence  motion.

 DR.  Vv.  ऊ.  मे.  VARADARAJA  RAO:
 Yes,  You  are  correct.

 We  have  not  solved  the  problem,
 All  that  I  would  try  to  claim  for  this
 Government,  for  this  ruling  Party  ot
 which  I  am  a  member  1s  this.  I  speak
 not  only  as  a  member  of  the  ruling
 Party  but  also  with  the  personal  res-
 pect  that  I  have  for  myself  as  an
 economist.  I  want  to  ask:  have  we
 done  anything  about  it  or  not?  Or,
 have  we  just  stent  over  at?  Have  we
 left  everything  to  chance?  Have  we
 drifted  along?  Or,  are  we  trying  to
 do  something  about  it?  It  is  no  good
 telling  what  we  did  in  1972  or  1971  or
 1970  or  1969.  We  are  not  indulging  in
 tha!  retrospection  at  the  moment.  To
 my  mind  the  crisis  really  showed  its
 fangs  when  the  prices  rose  faster  than
 the  increase  in  money  supply.  Per-
 sonally  7  think  it  is  very  wrong  to  say.
 and  1  would  beg  of  my  friends  not  to
 say  though  some  economists  are  say-
 ing,  that  we  are  in  a  gallopping  infla-
 tion.  We  are  not  in  a  gallopping  in-
 Hation.  We  are  in  a  state  of  inflation
 which  is  bad  and  dangerous.  We  are
 not  in  a  gallooping  inflation.  Gallop-
 ping  inflation  means  a  rise  of  200  or
 300  or  500  per  cent,  Everybody  knows
 that  Latin  America  has  suffered  from
 sallopping  inflation.

 SHRI  PILOO  MODY:  We  will  have
 hundred  per  cent.

 DR.  ५४.  K,  R.  VARADARAJA  RAO:
 Shri  Pilop  Mody  says  that  we  will
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 have  a  hundred  per  cent  rise.  I  am
 surprised.  We  are  all  surprised  ang  I
 have  not  the  least  doubt  in  my  mind,
 from  Shri  Jyotirmoy  Bosu  downwards
 to  Shri  Piloo  Mody,  all  of  us....
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 AN  HON.  MEMBER:  The  other  way
 probably.

 DR.  V.  K.  R.  VARADARAJA  RAO:
 In  what  context  I  am  using  it,  he
 knows.  All  of  us,  irrespective  of
 Party  affiliations,  are  patriotic.  We  do
 not  want  this  country  to  go  to  rack
 and  ruin.  We  do  not  want  this  country
 lo  be  destroyed.  We  do  not  want  our
 people  to  destroy  themselves  and  des-
 troy  everybodyelse,  We  want  an  im-
 provement  in  the  economic  situation.
 Of  that,  I  have  ng  doubt  at  ail.  I
 am  prepared  to  exempt  nobody  from
 this  House,  whatever  be  his  violence
 of  his  language  or  the  violence  of  his
 calummes.  From  this  description  I
 have  given  to  this  House,  all  of  us  are
 patriotic.  We  are  all  anxious  to  do
 something  about  it.  Therefore,  I  say,
 let  us  not  scare  the  country.  Even  if
 you  are  allergic  to  the  Prime  Minister,
 I  would  like  to  quote  the  Prime
 Minister  as  to  what  she  said  in  Banga-
 lore.  What  all  has  been  said  and
 quoted  in  the  Press  was  about  our
 economic  programmes.  But  she
 made  one  very  important  statement
 there  and  !  believe  it  was  off  the  cuff
 because  it  was  not  in  the  prenared
 address  which  was  given  to  me
 later...

 SHRI  PILOO  MODY:
 peated  it  in  Delhi.

 She  re-

 SHRI  SHYAMNANDAN  MISHRA:
 Oh!  I  see.  You  might  have  induced
 those  remarks.

 DR,  V.  K.  R.  VARADARAJA  RAG:
 No,  no.  I  induced  nothing.  I  was
 happy,  jolly,  because  the  function
 was  successful.  What  she  said  was,
 ‘Let  us  not  create  a  psychology  of
 defeatism  in  this  country’.

 SHRI  SHYAMNANDAN  MISHRA:
 That  is  the  historic  statement?
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 DR,  ४४.  R.  VARADARAJA  RAO:
 Let  us  not  say  we  can  do  nothing.
 Certamily  we  can  attack  A,  R  or  a
 But  if  you  denigrate  the  nation  as  u
 whole,  if  you  denigrate  the  national
 ability  to  deal  with  the  oroblems,
 then,  by  very  definition,  you  also  re-
 duce  the  nation's  ability  to  deal  with
 these  problems.  That  is  a  well-
 known  economic  principle...
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 SHRI  JYOTIRMOY  BOSU_  (Dia-
 mond  Harbour)  Doctor,  let  us
 have  your  prescription  now.

 DR.  V.  K,  R  VARADARAJA  RAO-
 Therefore,  Sir,  I  want  to  have  a  110
 time  of  this  House  to  say  that  this  Go-
 vernment  is  trying  to  do—I  would
 not  say  from  the  year  A.D.  some-
 thing.  Once  they  got  seized  of  the
 intensity  and  urgency  of  the  infla-
 tionary  crisis,  which  I  believe  really
 happened  to  them  last  year  or  a  yar
 and  a  half  earlier—I  do  not  think
 they,  or,  if  I  may  say  30  many  peo-
 ple  in  this  country  thought  that  there
 was  anything  like  hyper-inflation
 But  once  they  got  hold  of  the  situa-
 tion,  I  want  to  submit  to  this  House,
 this  Government  has  been  trying  to
 deal  with  the  problem  with  what
 effectiveness  time  has  to  show  Cer-
 tainly,  it  is  not  a  comprehensive
 programme.

 Now,  I  will  first  state  about  the
 ordinances.

 SHRI  JANESHWAR  MISRA:  His
 time  is  over

 DR.  शह  R  VARADARAJA  RAO:
 He  1s  wanting  me  to  join  him.  Then

 you  should  allow  me  more  time

 SHRI  JYOTIRMOY  BOSU:
 ustening  to  you  as  a  student

 I  am

 DR.  V.  K.  R.  VARADARAJA  RAO:
 Trank  you

 About  this  ordinance  on  wages.  I  do
 not  understand  why  it  has  been  des-
 cribed  as  a  wage  freeze.  1  would  not
 go  into  details.  but  what  bas  been
 given  in  the  ordinance  ic  not  a  freeze
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 but  it  is  really  a  deferred  wage.  There
 ts  no  bam  on  wage  negotiations.  There
 is  no  ban  if  the  Railway  Minister  so
 pleases,  for  having  discussions  with
 the  Unions  on  the  reformation  of
 wages  of  the  workers.  None  at  all.
 There  is  no  ban  on  their  coming  to
 conclusions  and  it  may  be  that  they
 May  give  some  portion  or  whatever
 it  is  of  the  demand  to  the  workers.
 There  is  no  ban  op  it.  All  that  it
 says  1s  that  once  the  wage  is  zettled,
 it  will  not  be  paid  for  the  next  twn
 years.  It  is  all  that  the  ordinance
 says.  It  will  be  paid  after  two  veara
 with  interest—nobody  is  going  to  die
 in  the  meanwhile—at  the  rate  of  11
 per  cent....

 AN  HON  MEMBER:  Prices  will  go
 up.

 SHRI  DINEN  BHATTACHARYYA:
 Why  do  you  not  advise  the  Govern-
 ment  to  bring  one  ordinance  to  freeze
 the  prices?

 DR.  V.  ची  क्.  VARADARAJA  RAO:
 If  it  was  so  easy,  if  prices  could  be
 frozen  by  ordinances,  I  can  assure  vou
 there  would  have  been  no  price  rise
 i  this  country  or  anywhere-elee  in
 the  world.  Price  rise  is  something
 which  has  got  to  be  fought.

 As  I  used  the  analogy  in  the  be.
 ginning,  We  afe  in  a  grave  situation.
 Just  now  we  want  to  stop  the  fire  from
 spreading.  We  want  to  stop  the  infin.
 tion  from  increasing.  We  want  the
 price  rise  not  to  go  beyond  3-4  per
 cent  more.  We  want  to  stop  it  there
 and  having  stopped  it,  to  bring  it
 down.

 There  is  another  point  which  has
 not  been  mentioned  by  anybody  else
 #nd  it  is  this,  I  think  J  am  correct
 in  my  analysis.  If  you  ask  me  why
 this  wage  ordinance  has  been  brought
 about,  I  would  tell  you,  the  reason  is
 this.  If  Rs.  500  crores  more  15  to  he
 paid,  or  if  Rs.  900  crores  more is  to
 be  paid  this  year,  if  it  had  to  be  paid,
 Government  hag  got  to  pay  it  only  by
 resorting  to  deficit  fmancing.  That  ia
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 the  main  point  at  issue.  If  Govern-
 ment  is  able  to  collect  enough  taxes
 from  all  the  classes  which  have  had
 their  inflationary  gains,  traders,
 manufacturers,  medium  traders,  big
 traders,  monopolists,  etc.  ets.  tho  the
 position  is  different.  |  don’t  think  the
 Railway  Minister  by  his  obstinancy
 brought  about  the  Railway  strike,
 there  has  been  no  desire  of  confron-
 tation  of  the  Government  of  India
 with  the  working  class,  It  is  not  s.
 How  can  you  pay  Rs.  500  crores  at
 so  today  without  resort  to  deficit
 financing?  Immobilised  wage  15
 not  taking  away,  the  workers  money.
 Now  if  you  have  to  pay  it  what  hap-
 pens  is,  you  only  pay  it  by  deficit
 financing,  causing  more  inflation.
 Therefore,  since  you  cannot  pay  D.A.
 just  now  except  by  resorting  to  de-
 deit  financing,  therefore,  this  immo-
 bilisation  of  fifty  ver  cent  of  the  wage
 has  been  taken  on  hand,  This  immo-
 bilisation  is,  what  I  would  call,  the  big
 holding  operation  of  the  Government,
 end  if  in  the  course  of  the  next  6
 mvunths  or  8  months  or  10  months  they
 afe  able  to  arrest  inflation  and  bring
 down  prices  the  position  will  be
 easier.

 Regarding  the  dividend  freeze  I  do
 not  know  why  Mr,  Mody  thinks  that
 this  is  going  to  come  in  the  way  of
 investments  at  all.  The  ordinance  pro-
 vides  for  the  immobilised  money  to
 be  used  for  purposes  of  expansion  and
 modernisation.  As  far  as  new  invest-
 meaty  are  concerned  this  is  only  on
 dividends  of  12  per  cent  and  therefore
 will  not  come  in  way  of  new  invest-
 ments  being  floated.  And  therefore
 it  is  quite  wrong  to  think  that  there
 is  dividend  freeze  or  to  think  that
 immobilisation  ordinance  is  going  to
 block  development  in  industries  and
 so  on.  So  this  propaganda  carried  on
 by  the  industrial  press.  I  am  afraid.
 is  misconceived.

 Regarding  the  compulsory  deposit
 ordinance  a  point  was  made  by  Mr
 Indrajit  Gupta;  this  is  about  the  date
 15th  December  or  15th  March.  Your
 object  is  to  immobilize  the  monev
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 immediately  what  I  would  suggest  15
 let  the  ordinance  be  amended—it
 cx'anot  be  amended  when  Parliament
 is  in  session,—it  can  be  amended  by
 ‘egislation—so  that  it  becomes  opera-
 uve  immediately,  and  you  can  get  this
 compulsory  deposit  from  every  in-
 come-tax  payer  every  month.  All  the
 data  is  available  and  faformation  is
 uvailable.  Those  who  are  income-tax
 payers,  six  lakhs  of  them,  would  pay
 you  every  month  and  they  can  pay  m
 one  instalment  or  somany  instalments,
 but  they  will  pay  every  month.  That

 1s  the  suggestion  which  I  would  like  to
 make  ६.  e.fort  1s  to  see  that  iofia-
 tion  is  brought  under  contro]  as  quick-
 ly  as  possible
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 There  is  one  suggestion  I  would
 make  and  this  is  regarding  excess  pro-
 fits  tax.  There  are  tremendous  आन
 flationary  grains;  people  are  getting
 more  not  because  they  are  producing
 more  but  this  is  because  of  higher
 price  and  higher  price  in  turn  is  be-
 vause  of  inflation.  So  this  excess  pro-
 fits  tax  may  be  thought  of  After  the
 last  war  we  had  excess  profits  tax  as
 people  had  made  money  out  of  infla-
 tion.  Let  the  Finance  Minister  explore
 the  possibility  of  this  and  see  how  this
 can  be  worked  out  and  impose  Excess
 Profits  Tax.

 Secondly,  I  suggest  a  surcharge  on
 traders’  turnover,  It  is  these  people
 who  have  been  making  a  huge  amount
 of  money.  Of  course  there  are  dor-
 tors,  architects  and  so  on  and  so  forth.
 If  we  tax  them,  they  being  very  small
 आ  number,  will  give  you  a  few  Crores
 of  rupees  But.  the  biggest  black-
 money  can  be  found  with  these  trad-
 ers.  Their  turnover  is  all  over  the
 country.  Just  as  you  issued  an  Or-
 dinance.  the  State  Governments  too
 can  issue  an  ordinance  and  bring  them
 into  the  revenue  net.  I  suggest  a  sur-
 charge  णा  turnover  of  these  traders.
 Without  the  Ordinance  the  States
 will  not  be  able  to  get  more  money.
 Of  course  by  this  Ordimance  the
 money  is  only  being  impounded  and
 it  is  not  going  to  be  spent.  Then,
 sir,  there  are  medium,  and  lerge  far-
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 DR.  ४  K.  RB.  VARADARAJA  RAO:
 mers.  Everybody  says  that  we  should
 implement  the  Raj  Committee’s  report,
 This  ig  a  very  good  report.  I  wonder
 how  many  people  have  read  it.  This
 committee's  recommendations  will
 taketwo  to  three  years  if  they  are  to
 be  implemented,  because  first  of  all
 enormous  surveys  of  productive  capa-
 city,  this,  that  and  the  other  have  to
 be  undertaken.  It  cannot  be  done
 immeddiately.  We  want  the  result
 to-day  and  we  do  not  want  to  wait  for
 tomorrow.  So,  these  middie.  medium
 and  the  biggest  farmers  too  should  be
 brought  in  the  tax  net.  I  would  sug-
 gest  a  surcharge  on  land  revenue
 which  should  be  adjusted  by  the  sizes
 of  holdings  and  nature  of  crop  again.
 This  can  be  done  again  by  ordinances
 issued  by  the  State  Governments  at
 the  appropriate  time.

 Finally,  I  would  like  to  suggest
 some  more  taxation.  There  was
 a  lot  of  discussion  to-day  also.  There
 should  be  no  further  excise  duty  on
 sugar,  kerosene  oil.  What  we  want  is
 sumptuary  taxation.  There  are  com-
 modities  and  services  which  are  used
 by  the  people  with  incomes  of  Rs.
 1,000  a  month  and  more.  There  are
 hotel  services  of  all  sorts,  Let  there
 be  sumputuary  taxation  on  these
 commodities  and  services  used  by  the
 richer  people.  Many  of  them  are  only
 using  the  black  money,  which  we  are
 not  able  to  stop.

 Now  I  shall  just  say  a  few  words
 with  your  permission  and  indulgence’
 something  about  black  money.
 Frankly,  I  seriously  believe  that  cven
 if  we  are  able  to  immobilise  a  reason-
 able  portion  of  the  existing  money
 that  flows  into  the  expenditure  but  if
 we  do  not  tackle  the  problem  of  black-
 money,  we  will  not  be  able  to  tackle
 the  problem  of  inflation  at  all.  We
 have  got  to  do  something  about  it.  1
 am  not  completely  satisfied  with  the
 measures  that  you  have  taken  to  deal
 with  black-money  but  I  may  tell  you
 some  facts  without  naming  the  place.
 In  the  year  1973-74  there  were  17,778
 transactions  in  urban  property,  buy-
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 ing  etd  selling  of  sites  and  houses,
 the  tota]  value  of  which  was  someth-
 ing  like  Rs.  20  crores.  According  to
 data  available  tor  some  five  or  six
 localities,  I  find  that  the  value  stated
 was  not  realistic  at  all.  I  would  say
 about  25  per  cent  of  black  money  is
 operating  in  the  real  estate  transac-
 tions  in  our  urban  areas.  It  may  be
 much  more  than  that  but  I  am  giving
 you  only  a  conservative  figure.  It  may
 be  a  rough  estimate.  It  is,  not  a  scien-
 पीट  method  of  arriving  at  the  figure.
 I  would  guess  that  the  black  money
 would  be  something  like  Rs.  115
 crores,  If  you  take  25  per  cent  of
 black  money  that  would  give  you  the
 figure  of  about  Rs.  3,000  per  transac-
 tion  in  this  one  city  alone.  The  other
 day  I  was  told  that  something  like  38
 lakhs  of  transactions  had  bee,  report-
 ed  to  the  Government.  According  to
 the  Incometax  Act,  whenever  we  want
 to  sell  a  property,  we  must  file  a
 under  statement  with  the  Registrar
 giving  the  value  of  the  properfy—its
 fair  market  value,  plinth  area  ete.,
 etc.—which  15  immediately  sent  on  to
 the  Income-tax  Department.  I  tell
 you  that  28  to  30  lakhs  of  returns  are
 lying  in  the  various  Income-tax
 Offices.
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 I  am  not  satisfied  with  being  told
 that  they  have  taken  up  4000  cases  and
 they  have  taken  a  decision  to  acquire
 32  houses.  If  each  of  these  28  or  38
 lakhs  of  transactions  has  a  lack
 monéy  component,  the  tota]  amount  of
 black  money  only  in  those  would  he
 of  the  order  of  Rs.  500  to  700  crores.
 So.  I  would  suggest  that  there  should
 be  a  very  effective  scrutiny  of  these
 transactions,  After  all,  we  have
 computers.  So,  why  should  thev  he
 afraid  of  28  or  38  lakhs?  We  can  put
 them  on  cards.  The  data  are  availa-
 ble.  We  can  employ  people  on  this
 job,  So,  this  is  not  something  which
 is  very  difficult.  After  all,  in  these
 days  of  modren  scientific  office  machi-
 nery  and  administration,  the  number
 of  returns  need  not  frighten  us  at  all.
 So,  immediate  action  should  te  taken
 on  the  subject  of  black  money  in  real
 estate  transactions.  Government  have
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 the  powers  required  and  they  must  ex-
 erase  them  in  a  riuch  more  impressive
 way.

 Then,  I  would  like  to  indicate  how
 the  whole  of  the  black  money  comes
 It  comes  because  as  we  all  know  there
 are  licences.  Somebody  wants  cement
 ahd  he  has  to  get  a  cement  quota
 somebody  wants  steel  and  he  has  to
 get  a  steel  quota.  Similiarly,  there  is
 foreign  exchange  quota,  import  quota
 and  so  on.  Is  there  any  machinery  in
 the  Department  or  Ministry  of  Com-
 merce  or  the  Department  or  Ministry
 of  Industry  or  the  concerned  Depart-
 ments  which  keeps  records  of  all  these
 fellows  who  get  these  quotas  and
 keeps  tab  on  them,  checks  on  them
 and  asks  them  to  say  after  six  months
 or  one  year  what  they  have  done  with
 their  quotas?  I  would  like  to  know
 this,  because  I  am  quite  certain,  and
 we  know  it  for  a  fact,  that  the  quotas
 are  being  misused,  and  we  know  it
 for  a  fact  that  some  people  sell  their
 quotas,  and  we  also  know  it  for  a  fact
 that  some  people  have  quotas  which
 are  not  acquired  legitimately.  But
 why  can  we  not  trace  them?  After
 all,  these  quotas  are  given  by  licences.

 Similarly,  1  would  also  like  Govern-
 ment  to  find  out  one  other  thing  in
 regard  to  peovle  who  build  houses.  It
 I  build  a  house  of  five  storeys  or  six
 storys  there  must  be  some  norm  by
 which  to  say  that  I  must  have  used
 so  much  cement  and  so  much  steel  and
 30  much  of  the  other  things,  and  be-
 fore  my  house  ig  registered  and  before
 Iam  permitted  to  call  myself  the
 owner  of  the  house,  I  should  declare
 how  much  cement  or  steel  I  have  used
 etc..  in  comparision  with  the  quota
 that  has  been  given  to  me.  I  think
 such  a  thing  is  not  impossible.  The
 atatistica  machinery  is  there,  the  com-
 puting  machinery  is  there,  and  what’
 igs  required  1  a  very  strong,  deter-
 mined  and  passionate  will,  and  if  such
 will  is  there,  1  should  be  possible  to
 find  out  these  things,  If  we  take
 these  measures,  there  can  be  some  re-
 duetion,  im  black  money.
 1187  LB,
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 Now,  I  shall  say  one  word  about
 SEMIBAMLA.  I  welcome  the  Finance
 Minister's  statement  yesterday  that
 Government  have  no  intention  to  re-
 duce  the  value  of  the  currency  and
 bank  dedosits  by  30  per  cent,  not
 merely  for  the  reasons  that  he  has
 mentioned  but  also  for  this  reason,
 namely  first  of  all,  that  there  is  no
 guarantee  that  if  we  reduce  the  money
 supply  by  25  per  cent,  and  there  is  no
 ecnomic  theory  which  says  that  there
 will  be  an  immediate  fall  in  prices;
 certainly,  no  econmic  theory,  tells  us
 that  this  reduction  will  affect  those
 commodities  which  are  highest  in
 price  and  not  affect  those  things  which
 are  lowest  in  price:  there  is  no  अध
 trantee  that  it  will  bring  down  the
 price  and  not  affect  these  things  which
 it  does  not  mean  25  per  cent  reduction
 in  the  prices  of  commodities  only  but
 it  would  also  mean  25  per  cent  reduc-
 tion  in  the  prices  of  factors  of  produc-
 tion;  the  wages  will  have  to  be  re-
 duced  by  25  per  cent:  dividends  will
 have  to  be  reduced  by  25  per  cent,  and
 all  salaries  will  have  to  be  reduced  by
 25  per  cent.  So,  it  is  not  just  a  simple
 things;  so,  simply  cutting  off  the  supply
 of  money  will  not  result  in  the  prices
 falling  down.  So,  for  these  reasons,
 in  addition  to  the  reasons  that  the
 Finance  Minister  has  stated,  I  am  glad
 that  Government  have  come  to  the
 conclusion  that  the  value  of  the  cur-
 rency  cannot  be  reduced.  Then,  again
 in  regard  to  indexing,  who  benefits  by
 it?  If  we  index  thousand  crores  of
 rupees  of  fixed  deposits,  who  are  the
 persons  to  benefit  by  that?  What
 does  indexing  mean?  What  does  this
 8  per  rent  rate  of  interest  mean?  For
 every  Rs.  100,  if  the  price  goes  up  by
 50  per  cent,  that  person  will  get  Rs.  50
 more  than  the  accumulated  interest
 at  the  end  of  eight  years,  But  who
 will  get  this  extra  money?  It  ig  not
 the  poor  man  who  will  get  it  but  the
 rich  financiers  and  the  men  running
 the  financial  racket  who  will  get  it.
 1  am  giad  that  the  Finance  Minister
 has  rejected  this  suggestion,

 Now,  I  must  finish,  ,becase  even
 your  indulgerice  will  not  hold  too  long,  ,



 33

 without  going  into  details,  because
 this  is  something  of  which  everybody
 is  aware,  I  woud  say  that,  of  course,
 we  have  to  do  something  about  pro-
 duction.  Unless  it  is  production-
 oriented,  whatever  we  may  do  is  not
 going  to  be  of  much  help,  If  one  has
 to  go  into  the  details  of  production,
 one  can  go  on  for  days.  But  I  am
 quite  certain  about  one  thing  that  the
 production  in  this  country  cannot  in-
 crease  in  the  kind  of  substantial  way
 an  which  we  want  it  to  increase,
 whether  in  agriculture  or  in  small  in-
 dustries  or  in  transport  services  or  in
 any  other  commodities,  unless  there

 is  cooperation  between  the  people  and
 the  Government,  unless  there  is  co-
 operation  between  the  ruling  party
 and  the  parties  sitting  in  the  Opposi-
 tion,

 1  want  to  say  this  with  a  full  sense
 of  deliberateness  in  this  House.

 AN  HON.  MEMBER:  What  about
 the  Railway  Minister?

 DR.  V.  K.  R.  VARADARAJA  RAO:
 I  shall  come  to  the  Railway  Minister
 also  in  a  minute.

 Motion  of  No-confi-
 dence

 I  want  to  say  this  with  a  full  sense
 of  deliberateness  that  when  a  war  is
 on,  we  should  forget  our  quarrels:
 alter  the  war  is  won,  we  may
 resume  our  quarrels,  but  when
 the  war  is  on,  we  should  forget  our
 quarrels.  When  the  fire  is  on,  we
 should  forget  our  quarrels  and  extin-
 guish  the  fire;  then  again  we  may
 take  up  our  hatchets  or  abusive
 words  or  whatever  case  we  have.  I
 submit  that  this  is  a  time  when  we
 cannot  afford  to  quarrel;  in  the
 name  of  the  coufifry,  I  submit  that  we
 cannot  afford  to  quarrel;  we  cannot
 afford  to  have  misunderstandings;  we
 cannot  afford  to  charge  each  other
 with  all  sorts  of  things;  whatever  may
 be  our  opinions,  we  have  got  to  live
 together  and  we  have  got  to  function
 together.  Therefore,  the  most  impor-
 tant  requirement  for  increasing  pro-
 duction in  the  country  is  the  creation
 of  an  atmosphere  of  co-operation,
 tolerance  and  peace.

 JULY  25,  1974  Motion of  No-conf-  356
 dence

 You  know  very  well  there  is  an  at-
 mosphere  of  violence  in  the  country.
 So  many  of  my  friends  who  talk  are
 very  bitter.  When  I  meet  them  pri-
 vately,  they  are  entirely  different
 people.  But  here  they  get  angry.
 There  are  far  too  many  angry  people
 in  this  country.  It  is  not  good  for
 the  country.  I  am  not  talking  politi-
 cally,  I  am  talking  economically  in
 terms  of  production.  I  would,  there-
 fore,  like  to  suggest  to  my  friend.  the
 Railway  Minister,  if  I  may—I  hope  I
 am  not  overstepping  my  bounds—that
 it  may  not  be  a  bad  thing  for  him  to
 show  gome  liberality  towards  the  rail-
 way  workers.  After  all,  they  are  not
 to  blame  for  this.  The  people  to  blame
 are  sitting  in  nice  respectable  chairs
 in  Parliament  and  living  in  nice  MPs’
 houses.  The  people  who  have  suffer.
 ed  are  not  the  people  sitting  in  Parlia-
 ment.  It  is  not  the  fault  of  these
 people  that  they  were  misleg  or  their
 judgment  was  wrong  and  so  on.  You
 are  not  in  a  position  to  punish  the
 people  who  instigated  the  strike,  Why
 do  you  want  to  punish  all  these  other
 people?

 I  would  like  to  appeal  to  my  friends
 here  and  outside,  if  my  words  have
 any  meaning,  that  if  you  are  going  to
 have  a  system  of  national  co-opera-
 tion,  let  the  working  class  decide  that
 they  will  go  all  out  to  increase  pro-
 duction  and  productivity,  Bécatisé to-
 day  I  know  that  transport  bottlenecks
 are  one  of  the  most  important  things
 holding  up  power  generation,  fertili-
 ser  movement  and  foodgrains  move-
 ment,  apart  from  other  reasons.
 Therefore,  let  the  trade  unions  gay
 that  we  recognise  the  national  emer-
 gency,  we  are  prepared  to  co-operate
 fully  and  we  are  prepared to  do
 everything  we  can  to  increase  pro-
 duction  and  productivity.  On  your
 side,  do  not  boss  over  them,  do  not
 talk  as  if  you  are  the  boss,  do  not
 try  to  take  vengeanpe.  Be  nice  te
 them.  Let  there  be  harmonious  peace-
 ful  industria:  relations.  Let  us  all
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 work  together  to  take  the  country
 upwards  in  the  path  of  productivity

 and;  thereby beat  inflation.

 आ  ्य  लिये  (बांका):  सभापति  महोदय,
 मैंने  औ  चव्हान  साहब जगजीवन राम जी,  sito

 राब  तथा  मेरे  दूसरे  भिन्ना के  भाषन  बड़े  गोर

 से,सु्ते | इन i  |  सभी  लोगों ने  पूछा  कि  विरोधी

 यक्ष  अविश्वास  का  अस्ताव  क्यों  लागा  है?  इस
 राजधानी में  या  इस  देश  में  जो  अखबार  अरका

 शित  होने  हैं-  किसी  भी  दिन  के  दो-चार  अख-
 आरो  को  उठाइये  तो  पता  चलेगा  कि  अविश्वास
 का  प्रस्ताव  विरोधी  पक्ष  को  क्यो  लाना  पडा।
 आज  के  अंखबार  को  ही  लीजिए-यह  फाइ-

 नेन्शियल  एक्सप्रेस  है-  इस  मे  लिखा  है  -

 “A  Windfall  for  hoarders

 “The  Government's  bravedo  has
 cost  the  consumer  heavily.  Per-
 haps  to  impress  Parliament,  it  was
 apnounced  that  a  supplementary
 Budget  would  be  presented  on  July
 31.

 “The  announcement  has,  however,
 recoiled.  It  served  as  a  green  signal
 to  manufacturers  and  traders  to
 hold  back  items  on  which  additional
 taxes  are  expected  to  be  levied  in
 the  supplementary  Budget  They
 hope  to  earn  windfall  profits”.

 अब  इम  को  लेकर  अविश्वास  का  प्रस्ताव
 नही  लाना  है  तो  क्या  करना  है?

 अय  दूसरे  अखवार  को  लीजिए-यह  टाइम्स

 प्रा  इण्डिया  है--इस  मे  कहा  गया  है--
 *  rats  for  one  human  in  India”

 “Rats  outnumber  by  five  times
 the  human  population  in  India  ac-
 cording  to  Mr.  Math,  retired  Deputy
 Director  of  Agriculture  (Entomo-
 logy).

 “Sar,  Meth,  who  ir  associated with
 the  ‘tnilian  institute  of  _विलीन
 Economic Studies,  estimated  the  rat
 @opulation at  249  crores.

 Motion  of  No-  268
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 “A  survey  of  several]  parts  of
 Karnataka  had  revealed  that  each
 rat  collected  for  its

 1  to  15  kg.  of  foodgrains in  its  bur-
 row  at  harvest time.  It  was  esti-
 mated  that  150  rats  consumed  half
 a  tonne  of  foodgrains  in  a  year
 apart  from  rendering  10  times  this
 quantity  unfit  for  human  consump-
 tion”.

 अकआपइसतीमसरे प्रचार  को लीजिए  —

 “Notwithstanding  the  Govern-
 ment  denials  reports  of  starvation
 deaths  and  distress  sale  of  children
 continue  to  pour  in  from  different
 parts  of  Assam”.

 अब  इन  अखबारो  को  लेकर  हम  लोग  निन्दा

 का  प्रस्ताव  नही  लगेंगे  तो  क्या  आप  की  तारीफ़
 करने  का  प्रस्ताव  लायेंगे।  आप  कलकत्ते  के
 इस  हिन्दुस्तान  स्टेण्ड  को  लीजिए--

 Hindusthan  Standard,  Calcutta:

 “Commuter  dies  of  suffocation  in
 Bombay—

 “The  chaotic  conditions  on  the
 suburban  railway  services  resulted
 in  the  death  of  a  commuter  this
 morning.  He  first  suffered  from
 suffocation  and  giddiness  and  then
 an  arm  injury  in  an  overcrowded
 compartment  He  died  in  a  hospital.
 Deaths  of  many  have  also  reported-
 ly  gone  unrecorded.  People  travel
 precariously  on  train  roof  tops  or
 footboards”,

 और  दस  का  एक  ही  कारण  है  कि  रेल  मंत्री  जी

 ने  अभी  तक  मेंटेनेंस  स्टाफ़  को  काम  पर  नही
 लिया।  और  एक  दफा  यह  नौबत  भाई  ह  बम्बई
 में  आण्ढ्  कोड  का  इलेक्ट्रिकल सब  स्टेशन  शुरु
 नही होरहा हो  रहा  था  तो  जिस  स्टाफ़  को  आप  ने
 डिसमिस किया  था  गाड़ी  मे  -  कर  उसे  मजदूर

 को  बुलाना  पड़ा  तब  इलेक्ट्रिक  सबस्टेशन
 चालू  हुआ  इसीलिए यह  निन्दा का  अस्थायी
 है।
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 I  मधु  लिमये
 मि...  मिलाना  इसलिए  बड़े  पैमाने  पर  जो  बिजली  का  अभाव

 ज्यादा  आंकड़े  नही  देंगी  चाहता  लेकिन  इतना ही  हैउसकेपीछेभी सरकर  का  निकम्मापन
 है।”

 कहना  चाहता  हूं  कि  1956  के  बाद  जिस  मनी  यहाँ  मचवा मड
 सप्लाई की  उन्होने  चर्चा  की  वह  2,218

 टट  नेक हां
 करोड से  लेकर  11,000 करोड़  तक  बड
 गई  पौ  इसी  अवधि  मे  राष्ट्रीय  असली  आमदनी
 दो  गुना  हो  गई।  पाच  गुना  र्व  सप्लाई  बढ़ी
 कौर  असली  आमदनी  दो  गुना  अभी  ।  इसलिए
 आज  मुद्रास्फीति की  स्थिति  उत्पन्न  हो  गई  है।
 1956 मे  रुपये  का  जो  मुख्य  था  बह  धट  कर

 आज  एकचीथाई  भी  नही  बजा  उब  से  प्रधान-
 मल्ली  जी  सत्ता  मे  आयी  ह  पर  कपिटा  अवेलेबल-
 लिटी  आफ  फूड  अन्य के  बारे  मे  क्या  स्थिति है
 उसको भी  देखा  जार  V  1965  मे  480  आम  एक
 व्यक्ति  के  पीछे  फूड  पेस  की  खपत  थी  t  लेकिन
 आज  क्या  स्थिति है  ?  फी  व्यक्ति  पीछे  418

 आम  अनाज  मिल  रहा  है।  जहां तक  खाने  के
 तेल  का  सवाल  है  छह  साल  के  अन्दर  पहले
 जहा  3.  6  किलोग्राम  तेल  मिलता  था,आज  फी
 व्यक्ति  पीछे  2  किलोग्राम मिल  रहा  है।  चीनी

 7  3  किलोग्राम  थी,  अब  6  1  किलोग्राम

 मिल  रही  है।  कपडा  इम  देश  मे  व्यतीत  पीछे  जहा
 15  2  मीटर  मिलता  था,  आज  13  2  मीटर

 मिल  रहा  है
 ?  यह  सरकारी आकडे  हैं।  तो

 इन्ही  कारणो  को  ले  कर  हम  लोग  निन्दा  का
 प्रस्ताव रख  सकते  है।

 बाबू जी  ने  कहा  कि  लांछन  वाली  बात  को
 क्यो  लाते  हैं।  तो  जिस  सरकार  ने  ऐसे  काम  किए
 हैं  क्या  उस  की  आरती  उतारने  का  अस्तिव  लाये।
 सत्ताधारी पक्ष  क्या  चाहता  हैं।  इसलिए  आप

 किसी  भी  मोर्चे  पर  देखिये  सरकार  के  निकम्मापन
 का  सबूत  आप  को  मिल  सकता  है।  आज  नारो

 भर  बिजली  के  अभाव  का  अशन  है  ।  हम  लोगो
 ने  बिजली  बोई  के  ऊपर  5,500 करोड  रुपये

 खर्ज  किया  है,  लेकिन  बाप  लोग  जानते  हैं  कि
 जहां  विदेशी  मे  बिजली  का  ट्रांसमिशन  लौस  10
 से  12  अतिशय  है,  मेरे  ही  एक  अश्न  के  उत्तर

 मे  कबूल  किया  है  कि  हमारे  देश  मे  ट्रांसमिशन
 लौस  27

 से
 37

 प्रतिशत  तक  हो  जाता  है।

 हैः

 Industrial  growth  rate  continues
 to  be  sluggist, the  rate  of  growth
 recording less  than  1  per  cent  last
 year  and  is  likely  to  be  near  zero
 during the  current  year

 कुछ  अखबारो  का  यह  भी  कहना  है  कि  उत्तर
 आदत  मे  ट्रांसपोर्ट  बोटल  नेक  भर  बिजली  के
 अभाव  के  कारण  हस  माल  औद्योगिक  उत्पादन

 10  प्रतिशत घटने  वाला  है।  हालाकि  वित्त
 मन्नी इस  को  कबूल  नहीं  कर  रहे  हैं।

 तो  जब  आप  ने  सारे  अध्यादेश  जारी  किए  क्या
 इस  से  आप  सोचते  हैं  कि  दाम  गिर  जायेगे

 ?

 जब  तक  उत्पादन  नही  बढेगा,  पाच  प्रतिशत  मनी
 सप्लाई  कम  भी  करेगे,  तो  भो  दामों  के  ऊपर
 कोई  असर  नही  होने  वाला  है।  आपने  अध्यादेश
 के  जरिए  जो  ईमानदार  कर  देने  बाले  है,  अभिक
 है,  उसी  की  आमदनी  के  ऊपर  आप  ने  रोक
 लगायी  हैं  और  जो  लोग  काला  आजार  करते
 हैं,  स्मगलिंग  करते  है,  सट्टेबाजी करते  हैं,
 या  इजारेदारी  करते  हैं,  या  बूट  लैंगिक  का  काम
 करते हैं  इन  को  छा  तक  नही  है।और  कारण
 यहं  है  कि  आप  इन  लोगो  से  मिले  हुए  हैं।

 विदेशी  कम्पनी  का  जश्न  आप  खोजिये।
 विगत  साल  हम  ने  एक  विधेयक  पास  किया।
 लेकिन  भाप  विदेशी  कम्पनियों  को  बोनस

 शेयर  जारी  करने  की  खुल  कर  छूट  दे  रहे  हैं।
 इन्ही  दिनो  में  दर्जनों  विदेशी  कम्पनियां  को

 बोनस  शेयर  पैने  की  अनुमति  वित्त  मंत्रालय:
 ने  और  द्र  बालको  ने  दी  3  और  इस  का
 यही  नतीजा हो  रहा है  कि  जो  ईमानदार
 आदमी  है  उस  की  आमदनी  को  आप  कीज

 करना  चाहते  हैं।  लेकिन  न  बेमौत  है  उच्  की
 आमनी  तो  निसार  शक्ति  ही  बली  भा  रही

 है।
 a
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 केवल  बेज  कीश  को  सवाल  नहीं है  1

 ओकफ्रेसर साहब  अरा  सुन  लें  अगर  मज़हरी
 की  कमाई  का  पैसा  खर्च  नहीं  कर  सकते  उस
 की  कीज  नहीं  कहेंगे  तो  क्या  कहेंगे  ।  और

 &  तो  कहता  g  इन  विनो  मे  सरकार  बारा
 संतन  की  छूट  हो  रही  है  ।  अभी  अभी  कलकता
 अ  एक  ऐक्सपर्ट  कमेटी  अंठी  थी  इंडेक्स  नम्बर
 को  रिवाइज करने  के  लिये  और  उस  की  रिपोर्ट

 आयी है  मुन  पता  नही  माननीय  इन्द्रजीत
 गुप्त  जी  ने  उस  की  चर्चा  की  है  कि  नहीं  t
 इसलिये  मै  केपिटल  वीकली  का  ही  एक  उद्धरण

 आप  के  सामने  रखना  चाहता  हू।  इस  कमेटी
 को  सिफ़ारिशी के  बारे  मे  कैपिटल  निकली

 ने कहा हैकि:

 “The  implementation  of  the  Com-
 muttee’s  recommendation  will  mean
 a  substantial  increase  in  the  dear-
 ness  allowance  payable  to  the  in-
 edustrial  workers  as  wel]  as  to  em-
 ployees  in  mercantile  firms,  This
 increase  15  estrmated  to  be  of  the
 order  of  Rs,  50  or  even  more  per
 month”

 तो  प्रोफेसर  साहब  मै  जानना  चाहना
 ह  फि  इंडेक्स  नम्बरकी  चारी  कर  के

 आप  लोग  हर  महीने  मजदूरो  की  50
 रु  की  आमदनी  छीनते  जा  रहे  है
 और  सभी  उद्योगपति इस  कमेटी की  सिफारिशी

 का  विरोध कर  रहे  है  और  सरकार उस  कमेटी
 की  रिपोर्ट  को  नही  मानेगी  क्यो  कि  वह
 उद्योगपति मी से  प्रभावित है  I  जी  कलकत्ता

 के  बारे  मे  सही  है  वह  बम्बई,  दिल्लो,  कानपुर
 मद्रास,  बगलौर  आदि  शहरो  के  बारे  में  भी
 सही है  भर  मजदूरो के  वेतन  की  लूट  अखिल
 भारतीय  है,  केवल  कलकत्ता  तक  ही  सीमित

 नही  है।
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 at  art  1  at  are  बृद्धि  के  कारण  क्या  है?
 क्या  दाम  वृद्धि  के  लिये  मुख्यत  सरकार  भोर
 काला  आजार  करने  वाले  जिम्मेदार  नही  हैं

 *

 स्वय  सरकार  ने  विगत  साल  76  रु०  क्विंटल
 के  भाव  किसानो से  गेह  खरीदा।  नबा  बेहद

 अरई  महीने  के  आव  बाजार  मे  आया  होगा  t
 तो  मई  तक  जो  गेह  बेचा  गया  उस  मे  105

 रु०  क्वीन्स  के  दाम  से  जी  गेह  खरीदा  गया  है
 बह  नही  बेचा  गया,  बल्कि  जो  गेह  76  २०

 के  भाव  से  खरीदा  गया  उस  के  दाम  राशन
 की  दुकान पर  135  145  रु०  क्वीन्स हो
 गये  1  नो  किसानो  और  उपभोक्ताओ  दोनो
 को  आप  लूट  रहे  है  t

 माननीय  चव्हाण  ने  कहा  काग्रेस  के  पास

 अऋ बर दस्त इच्छा  शवित  है  काले  धन  का  प्रतिकार

 करने  की  1  इन  की  इच्छा  शक्ति  के  कुछ  नमूने
 पेश  करना  चाहता हू  |  सब  से  पहले  मै  पैट्रोलियम
 मंत्रालय  को  लगा,  माननीय  बरुआ  जी  यहा
 नही है  चाहता  ह  मेरी  बात  उन  तक  पहुचे,
 पैट्रोलियम  मिनिस्ट्री  ने  नैफ्था  का  दाम  पैडी
 कैमिकल  इडस्ट्रीज  के  लिये  1  पाचेको को  2,400,

 रु०  प्रति  टन  कर  दिया  1  लेकिन  क्या  हुआ”
 ढाई  लाख  टन  मफत  लाल  इस्तेमाल  करते  है
 80,000  टन  हृ टर नेशनल यूनियन  कार वाइड

 इस्तेमाल  करते  है  और  20,000  टन  साह

 जैन  इस्तेमाल  करते  है।  इन्ही  ने  हल्ला  मचाया,
 नतीजा  यह  हुआ  कि  नैया  का  दाम  26  मारे

 को,  यानी  26  दिन  बाद  ही,  आप  ने  (2,400
 पु  प्रति  टन  से  घटा  कर  1,000 %o et ao  टन  कर
 दिया । |  1,400  Bo  अरति टन  आप  ने  इन

 पूजो पति यो के  लिये  छूट  वी  जिस  के  चलते

 मफत  लाल  को  35  करोड का  फ़ायदा  हुआ,

 यूनियन  कारबाइड  को  11  करोड  रु०  बेच

 गमेभऔर इसी  तरह  से  साहू  जैन  को  भी  बच  गये।
 और  जानकार  सूत्रो  से  मुझे  पता  चला  है  कि
 23  qo,  तुगलक  रोड  से  यह  मामला  सफ़दर
 जग  रोड  पर  चला  गया  है  और  बक  करोड
 रुपये  की  बहा  दोनो  को  मिला  कर  रकम

 बाटी गई  है।  (Interruptions).
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 SHRI  VIKRAM  MAHAJAN  (Kan-
 gra):  Mr.  Sir,  we  are  not
 going  to  tolerate  such  charges  again,

 SHRI  रू.  P.  UNNIKRISHNAN:  I
 (Badagara):  There  must  be  an  end

 to  it....  (Interruptions).

 SHRI  VIKRAM  MAHAJAN:  ए  they
 want,  they  can  bring  a  special  motion.
 They  cannot  use  this  forum  for  that
 purpose.

 SHRI  K.  P.  UNNIKRISHNAN:  I
 would  request  you  to  expunge  these
 remarks,

 SHRI  VIKRAM  MAHAJAN:  Under
 the  Rules  of  the  House,  when  a  Mem-
 ber  is  speaking,  he  cannot  make  alleg-
 ations  against  any  hon.  Member  un-
 less  he  brings  a  substantive  motion
 and  gives  a  prior  notice.  Then  only
 he  can  do  it.  Otherwise,  he  cannot  go
 it.  Therefore,  these  remarks  have  to
 be  expunged.

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order,  Sir.

 There  are  specific  Rules  under
 which  you  cannot  bring  in  the  names
 of  persons  particularly  while  making
 allegations  and  defamatory  remarks
 unless  you  give  a  prior  notice.  But
 here  the  allegations,  the  charges,  are
 against  persons  who  are  present  in  the
 House  and  who  will  be  replying  to
 the  debate.  The  Prime  Minister  is  go-
 ing  to  reply  to  the  debate.  She  can
 refute  these  charges.  That  will  also
 go  on  record.  (Interruptions).

 SHRI  K.P.  UNNIKRISHNAN:
 These  remarks  must  be  expunged.

 आओ  मु  लिमये:  मै  ने  किसी का  नाम

 नहीं  निया  है।  ee  (श्यान)  ee

 सफदरजंग  रोड  को  खरीद  लिया  आप  ने  ।

 MR.  CHAIRMAN:  All  of  you  आर
 speaking  without  my  permission.

 baie
 ४  will  go  on  record.  (Interrup-

 tions).
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 Normally I  feel,  suck  allegations

 should not  be  made.  But  if  we  enter
 into  this  controversy at  this  stage,  it
 will  take  away  most  of  the  time  and
 there  are  many  Members  who  want  to
 speak  qn  the  No-Cénfidezice Motion.

 SHRI  K.  P,  UNNIKRISHNAN:  All
 Teference  to  Tughlak  Road  and
 Safdarjung  Road  must  be  expunged.
 (Interruptions) ,

 sft  जिस  रंजन  वास  मुन्  (कलकत्ता
 दक्षिण):  आपको  4  लाख  प्रभेरिकन  डालर
 मिले  है,  यह  भी  सच  है।  .  (ब्यान)

 शी  मधु  लिमये  :  1400  स्प या  दाम
 क्यो  घटाया  गया,  इस  की  जाच  होनी  चाहिए  ।

 MR,  CHAIRMAN:  The  hon.  Prime
 Minister  will  be  replying  to  the  de-
 bate....

 SHRI  K.  P.  UNNIKRISHNAN:  All
 these  remarks  cannot  go  on  record

 MR..  CHAIRMAN:  You  may  be  per-
 fectly  justified  in  raising  the  point  of
 order.  But  what  I  have  said  is  that
 if  we  enter  into  this  controversy  at
 this  stage  it  will  take  away  most  of
 the  time.  The  Prime  Minister  is  go-
 ing  to  reply  to  the  debate.  I  would
 request  you  not  to  take  the  time  of
 the  House.  I  would  also  request  Mr.
 Limaye  not  to  bring  in  such  matters
 which  may  provoke  the  House.

 आ  |...  लिमये:  सभापति  महोदय,  आप

 जानते  है  कि  इण्डियन  पेट्रो-केमिकल इन्डस्ट्री
 लि०  और  गुजरात का  डेड  फर्टिलाइजर्स
 कार्पोरेशन अब  20  लाख टन  केपरोलेसटम
 और  डी०  एम  नौ  प्रति बर्ष  तैयार

 करने  का  काम  करेंगे  भर  एक  साल  के  अन्दर
 20  हजार  टन  की  कैपेसिटी  रहेगी  1  सभापति

 महोदय॑  इस  रा-मैटीरियल से  नायलोन  यार्न  और
 पौल्यस्टर  फिलामेंट और  फाइबर  बनता  है  v

 अव  तक  निवेशों  से  यह  स्टेट  ट्रिंग  कारपोरेशन
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 मंगलो  थी  लेकिन  यह  जो  स्वदेशी  कंपरीलेक्टम
 और  डी०  एम०  ढी०  तय  रहा  है-जरा
 श्री  उनोकृष्णान  जो  मैं  रचनात्मक सुझाव  दे
 रहा  हैं,  उसपर  गौर  करेगा उस  का  आदर
 बे--मुझे  जानवार  सूत्री  से  पता  चला  कि
 एक्साइज  डिपुटी  उस  पर  नहीं  लगने  वाली
 है। इस  का  नतीजा  यह  होगा  कि  बिदेशी
 से  जो  केःररोलेकटम  और  to  एम०  Zo

 आते  थे,  उम से  18  हज़ार रुपये  प्रति  टन
 दाम  कग  हैं  t

 कित-किन  लोगा  का  इस  से  फायदा होगा,
 मोदी--अपर  तो  अनपालियामेंटरी नाम  नही  है-
 'बिड नाजे जे  ०  के,  बूस,  जयसूर्या,  निरलास
 आदि  हन  सब  का  इस  से  फायदा  होगा  ।
 ये  सब  एन्टी-सोशल  एलिमेंट्स है  और
 इन  को  यह  18  हज़ार  रुपया  प्रति  टन  सस्ता
 कपरोल टम  और  डी०एम०टी०  देने  का
 विचार  हे  ।  इस  के  कर  कोई  कार्यवाही

 नहीं  की  गई  ।  अभी  अभी  प्राफपर  साहब
 न  सरकार की  आमदनी  अड़ाने की  बात  कही
 सरकारी  खजाने  में  यह  50  करोड़  रुपया

 जा  सकता है  1  कोन  इस  को  रोब  रहा  है?
 मैने  इस  पर  कई  वर  तवज्जह  खीची

 और  इस  तरह  के  मामले  का  सिर  के
 पास  भजा  लेकिन  इम  के  ऊर  कोई

 नर्पयवाहो  नहीं  हुई  है।  नामों  क्सी  व्यक्ति

 वा  नाम  नही  लेना  चाहता  ह  लेविन  उडीसा
 चनाव के  लिए  25  लाख  रुपया  जे०के०  से

 इकट्ठा  फिया  गया  है  (क्य-धान)
 ै  विंसी  का  नाम  नशीले  रहा ह  a  मैं

 जानकार  सबो  मे  जाना  हू  ।  आ

 उन्नीकृष्णन  मु  माफ  कीजिए  देखिए
 वरना  उन  सभो  काग्रेसी  सदस्य  वा  मुझे  नाम
 लेना  पडेगा  जो  मेरे  पार्कर  इस  गर हू
 को  जानकारी जो  होतो  है,  उस  की  पुष्टि
 करते  है,  (व्यवधान)

 थी  झाँकर  व्याल  सिंह  (चतरा)  एक

 माननीय  सस्य  हो  कर  आप  कौर  इस  तरह
 की  बे  बुनियाद  आते  बोलेंगे  और  बिना  अमान

 Motton  vf  Neo-
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 के  बोलेगे,  तो  इस  लंदन  की  मांदा  केसे

 रहेगी।  (व्यिवघास)

 आओ  मु  लिमये  सभापति  महोदय,
 गूजर मल  मोद  परिवार के  लोगो  के  पास  से
 विदेशी  मुद्दा  और  गेह  आदि  चीज़े  निकली

 है  जिस  का  उल्लेख  क्ष,  श्यान नन्दन  मिश्र  जी
 ने  किया  है।  मैं  इतना  और  कहना  चाहता  ह
 कि  उन  के  पास  से  हरेन  के  करन्सी  भो
 मिली  है  (व्यवधान)  अब  गूजर मल  मोदी
 के  यारे  मैं  भी  परेशानी  हो  रहें.  है।

 SHRI  PRABODH  CHANDRA  (Gur-
 daspur)  On  a  pont  of  order  It  is
 the  convention  of  the  House  that,  when
 in  a  round-about  manner  the  name  is
 indicated  or  a  hint  1s  given  about  in-
 volvement  of  some  member  of  this
 House  in  some  shady  deal,  he  must
 come  out  with  the  name  of  that  person.
 Otherwise  the  whole  House  stands
 condemned

 आ  मधु  लिमये  समार्गत  महोदय,

 जो  लोग  इन्ट्रस्टेड होते है होते  है  उन  को  आप
 बदलने  देत  हे  ।  यह  नियम  है  क्या  इम
 मदन  का

 MR  CHAIRMAN  Please  sit  down
 There  is  substance  m  the  point  of  order
 raised  by  the  learned  member,  If  you
 want  to  cast  aspersion  on  any  member
 of  this  House

 SHRI  MADHU  LIMAYE  No,  I  did
 not

 PROF  MADHU  DANDAVATE  (Raja-
 pur)  He  has  misunderstood  him  Modi
 1s  not  our  Mr  Piloo  Mody  (interrup-
 trons)

 MR  CHAIRMAN  Hon  members
 may  please  sit  down  He  has  made  it
 clear,

 डा०  कॉ लादा  (बम्बई  दक्षिण)  अभी

 आपने  यह  कहा  था  कि  बैन्क  मिल्स से  25
 लाख  रुपया  लिया  है  t
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 a  |  few  :  मैं  ने  किसी  सदस्य  का

 नाम  नहीं लिय  1

 ‘Blo  कैलास  25  लाख  रुपया  लिया

 यह  आप  ने  कहा  भा  जिसकी  वजह  से  अहुत
 से  सदस्य जो  यहां  बैठे  ह,  चुनकर  भाये  ।

 थी  मधु  लिमये  :  सभापति  महोदय,

 अभी  गुजराल मोदी  परिवार  में  एक  शादी

 हुई  +  इस्टर-कांटीनेन्टल ओबराय  में...

 शी  शकर  दयाल  सिह  :  आप  उसमें
 गये।

 थी  फ्लू  लिमये :  मैं  उस  में  नही  गया
 था लेकिन  आप  के  लोगो  मे  कहा  कि  हमारे  यहा
 के  बडे-बडे लोग  उस  शादी  मे  पाये  गये  ।

 सभी  लोगो  ने  देखा  है  (व्यवधान)

 स्मगलिंग  के  वारे  में  मैंने  चर्चा की  थी
 इसको  अगर  रोकना  चाहते  हैँ,  तो  स्मगलर जो

 4,
 4,

 मैंने
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 यह  सारी  जानकारी  उनकी  महाराष्ट्र
 के  मुख्य  मन्नी  से  मिलती  है  ।  वह

 MR.  CHAIRMAN:  I  feel  that  if  the
 Maharashtra  Legislature  hag  really

 SHRI  MADHU  LIMAYE:  It  is  not  a
 committee  of  the  Maharashtra  Legis-
 lature.

 Motion  of  No-conf-  268
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 SHRI  न.  he  PANDEY  (Rajnendgaon):
 On  a  point  of  order.  Whatever  allega-
 tion  was  made  against  Mr.  Antulay,  a
 Minister  of  Maharashtra  Government,
 a  demand  was  made  on  the  floor  of  the
 Maharashtra  legislature  by  the  oppo-
 sition  there  that  a  group  of  members
 of  the  legislature......

 SHRI  MADHU  LIMAYE:  No  group.
 A  committee.

 SHRI  R.  S.  PANDEY:...including
 the  Opposition  Members  be  constituted.
 So  a  committee  was  constifuted  and
 that  committee  has  gone  into  it  and
 the  committee  has  completely  cleared
 the  Minister  and  rejected  the  allega-
 tion.  Now  it  ig  a  bad  precedent  that
 a  person  who  is  not  here  to  defend
 himself  and  who  was  cleared  by  a
 committee  including  the  Opposition
 Members  should  be  arraigned  here  and
 to  say  that  the  definite  and  categori-
 cial  information  given  by  the  Chief
 Minister,  Shri  Naik,  to  the  Prime
 Minister  was  false  is  utterly  improper.

 MR  CHAIRMAN:  The  hon.  Chief
 Minister  whom  you  are  referring  to
 is  not  here  in  this  Parliament  to  defend
 himself.  I  request  you  not  to  make
 any  allegation.

 AN  HON.  MEMBER,  Questions  have
 been  answered  by  Mr  Ganesh.

 PROF.  MADHU  DANDAVATE:  On
 a  point  of  order.  There  might  be  sorne
 reference  to  some  committee.  There
 were  questiong  asked  both  1n  this  House
 as  well  ag  in  the  other  House.  This
 particular  name  was  referred  to.  Some
 information  was  also  given  and  if  some
 reference  is  made  to  that,  that  does
 not  mean  that  any  rule  has  been  viola-
 ted.  In  this  particular  case  I  may  point
 out  to  you  that  no  formal  committee
 of  the  Maharashtra  State  Legislature
 fas  gone  into  the  allegation.  They
 have  not  given  a  clearance.  That  com.
 mittee  to  which  the  hon.  Member  is
 making  a  reference  is  not  a  legisla-
 ture  committee.

 SHRI  MADHU  LIMAYE: The  infor-
 mation  given  by  the  Chief  Minister  of
 Maharashtra ig  completely  false.
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 “Me.  CHAIRMAN:  “You.  are  alee:
 dasting  an  espersion’‘on the  Maha-
 fadhtrs  Chief  -  Minister  who  is  not
 naire,

 gy
 Gennot  alle

 it,

 SHRI  “MADEN  LIMAYE:  He  gave
 false  information  to  the  Prime  Minister.

 -MR.-CHAIRMAN:  It  is  your  view.

 SHRI  MADHU  LIMAYE;  But  it  is  a

 ‘MR.  CHAIRMAN:
 according.to  you.

 It  may  be  a  fact

 SHRI  PILOO.  MODY:  Every.  member
 expresses  hig  own  view  only.

 आओ  मु  लिये:  अगर  लेजिस्लेचर
 की  कमेटी  होती  तो  एक  शब्द  भो  मे

 नहीं  बोलता  ।  लेकिन  झूठ  जानकारों

 महाराष्ट्र  के  मुख्य  मंत्री ने  अधान  मंत्रो
 को  देकर  उनको  गुमराह  रने

 MR.  CHAIRMAN:  That  is  correct,  but
 -do  not  make  any  allegation  against  a
 person  who  is  not  here  to  defend  him-
 self,  I  would  request  you  to  withdraw

 that  remark.

 wt  wy  लिमये:  मैं  फैक्ट्स  की
 आते  कर  हु  ओपिनियन  नहीं  दे  रहा
 हूं ।  अधीन  मंत्री  को  गलत  इनफ मिशन
 दी  गई  है,  इसमें  अनर्पालिथामेंटरीो  क्या
 है?

 MR.  CHAIRMAN:  You  have  made
 ‘an  allegation  against  the  Maharashtra
 Chief  Minister  that  he  has  stated  a

 Liotion  of  No .  अ
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 MR.  CHAIRMAN:  You  should  not
 cast  aspersion.  I  alti  trying  to  help
 you  as  far  as  practicable.’  ‘You  should
 not.  east  aspersion,  You  sould  not
 bring in  his  name  here.  You

 kindly
 withdraw  it.  ¢

 SHRI  MADHU  LIMAYE:  No  “allege
 tion  is  involved.  There  is  no  allegation. I  challenge them  to  prove  it.'"-1  chal-
 lenge  them  to  prove  that  it  was  a
 Committee  of  the  Legislature.

 o  कैलास  (बम्बई  दक्षिण)  :  श्री

 मधु  दंडवते  ने  जो  बात  कही  है  वह  सत्य  से

 परे  हैं,  यह  सत्य  नहीं  हैं।  अपोजीशन  और

 कांग्रेस  के  मेम्बरों  ने  यह  मांग  की  ओ  कि

 असेम्बली  के  मेम्बरों  की  एक  कमेटी  बनाई
 जाए  ।  इस  कमेटी  में  अपोजिशन  ओर

 कांग्रेस  दोनों  के  मेम्बर  थे  I  लिमये  और

 दंडवते  जो  जो  कह  रहे  हैं  वह  सत्य  से  परे  है।

 आओ  मधु  लिमये  :  आप  लोगों  की

 इन मर  दवाव  क्यों  है?  (व्यायाम)

 MR.  CHAIRMAN:  Order  please.
 Please  sit  down.  When  everybody.  is
 speaking,  nothing  will  go  on  record. . As  I  said  in  the  beginning,  please  do
 not  make  a  speech  which  will  provoke
 others.  Please  cooperate  with  me.

 PROF,  MADHU  DANDAVATE:  I
 Said  no  formal  committee  or  official
 committee  of  the  legislature  was  set
 up.  I  said  there  was  a  Committee  but
 no  formal  or  official  committee  of  the’
 legislature.  That  is  what  I  said.

 MR.  CHAIRMAN:  Let  him  continue.

 DR.  KAILAS:  This  Committee  was
 appointed  by  the  Chairman  of  the
 Legislative  Council,  Shri  V.  S.  Page
 consisting.  of  Members  of  opposition
 and  members of  the  Congress,

 MR.  CHAIRMAN:  Please  permit im
 to  continue.  Both  the  sides  of  the  case  -
 have  been  presented  ‘before  the  House,
 and.  I  feel  now  we  should

 hing em
 ee

 and
 ®  bod
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 थी  भू  कलमों  :  मेंने  भक्तों

 कै  हारा  दो  मुद्दो  पर  जानकारी  मांगी  थी  1

 एक  यह  बा  कि  क्या  इंस  सरकार मे  विदेशियों
 के  उपर  जासूसी  करने  के  लिए  जापान  से
 सोफिस्टिकेटिड  इलेक्ट्रोनिक  बुशिंग  हज़ार-

 मेट्स  लगाए  थे  भीर  क्या  उसके  ऊंपर  करोड़ों
 दिया  बच  हुआ  था  ?

 SHRI  PILQO  MODY:  It  is  worth  6
 million  dollars.

 आ  न्यु  लिमये:  कभी  भी  इस  सदन
 को  बजट  शेष  में  इसको  जानकारी नही  दी
 गई  कि  किस  मद  के  ऊपर  यह  पैसा  खर्च  हुआ
 है।  मैने  पब्लिक  एकाउटस  कमेटी  के  चेयरमैन
 को  भी  एक  पत्र  लिखा  है।  मैं  जानना  चाहता
 ह  कि  एस् टी मैट्स  कमेटी  और  पब्लिक  एकाउंट्स
 कमेटी  के  चेयरमेन  इसके  बारे  मे  क्या  कर  रहे
 है?

 17.09  brs.

 SHRI  JYOTIRMOY  BOSU:  I  shall
 make  a  report  to  the  House  as  to  what
 the  outcome  is.  (Interruptions).

 MR.  CHAIRMAN:  Mr.  Limaye,  I  re-
 quest  you  to  condlude  your  speech.

 I  have  given  you  more  time  than
 what  1s  due  to  you.

 आओ  मु  सिमटे.  .  सभी  सदस्यो  ने

 ज्यादा समय  दिया  है।  श्री  श्याम नन्दन  मिश्र,
 शी  पीलू  मोदी  आदि  सभी  ने  ज्यादा  समय
 लिया है  1

 इस  सरकार  की  नीतियो  के  कारण  भारत
 के  वैज्ञानिक,  इंजीनियर  और  डाक्टर  बडे

 पैमाने  पर  आरोका  चले  जा  रहे  है।  इस

 बारे  में  अम् कटा  की  एक  रिपोर्ट  आई  है  कि

 कितने  अडे  पैमाने पर  इस  सरकार  के  तहत
 ब्रेन  34  हो  रहा  है।  उस  पोर्ट  में  कहा  गया

 है.

 “Detaileg  estimates  of  incomes
 gained  were  made  for  the  United
 States  and  Incomes  lost  for  India
 per  unit  of  immigration  in  1970.

 The  United  Stater  isthe  biggest
 recipient  country  ang  India  one  of
 the  biggest  donor,  countries  jn,  this
 international  tranafer  of  akill”...the
 income  transferred  through  brain
 drain,  or  reverig¢  trankfer  of  tachno-
 logy,  from  developing  regions  to  the
 United  States  in  1970  alone  would
 amount  to  around  §3.7  billion,  In
 comparison,  the  figure  for  the  United
 States  official  Development  assist-
 ance  to  developing  countries  in  the
 same  year  was  $3.1  billion.  (This
 brain  drain  represents  about  39  per
 cent  of  the  United  States  current
 expenditure  on  higher  education)..
 It  should  be  noted  that  since  prices
 and  productivity  have  both  risen
 since  1970,  this  would  tend  to  make
 the  figures  per-immigrant  income
 gained  substantially  larger  to-day
 compared  with  the  estimates  pre-
 sented  in  this  study.”

 जहां  तक  रेलवे  का  सम्बन्ध है  14  जून
 को  हमारे  अैजिडेशल  कडी डेट  और  श्री  एस०
 एम०  बनर्जी  आदि  के  साथ  रेल  मारी  श्री
 ललित  नारायण  मिश्र.  से  हमारी  बातचीत

 हुई।  विक्टिमाइज़ेशन के  बारे  मे  जो  भी  बातें
 हुई  रैने  उन  को  लेख बद्ध  कर  के  तत्काल  उन
 के  पास  अजा  ।  उन  बातो  को  उन्होने  नहीं
 काटा  ।  लेकिन  कल  उन्होंने  कहा  कि  कोई
 विक्टिमाइज़ेशन नही  है  ।  मैं  एक  सीक्रेट
 सर्कुलर लाया  हु.  जिस  मे  पता  चलेगा  कि

 सत्य  क्या  है।  उस  सीमेंट  सरकूलर  मे  नार्दन
 रेलवे  के  पदाधिकारी कहत  है

 “It  has  been  observed  that  despite
 issue  of  Shri  Koli's  D.O.  of  even
 No.  dated  14-5-1974,  followed  by

 a  D.O  dated  29-5-1974,  from  me,
 no  appreciable  progress  has  been
 made  either  in  regard  to  proces-
 sing  the  cases  of  condonation  of
 break  in  service,  or  disposal  of
 appeals  preferred  by  the  May  1974
 strikers  against  their  dismissal/
 removal/termination.  The  Hoard
 have  also  expressed  thelr  concern
 on  this  account.  In  order  to
 avoid  any  further  feeling  of  victi-
 misation  amongst  the  staff  and  to
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 ensure  quick  notmaley  on  the  rall-
 way,  yt  is  essential  that  yoy  examine
 tes.  burning  problema  personally  and
 arrange  to  have

 pe  a against  diamussals/remov  Tmina-
 tions  as  also  the  case  of  condonation
 of  break  in  service  finalised  expedi-
 tiously  keeping  of  course  the  ‘hard
 cores’  aside.  It  has  been  desired  by
 the  Railway  Board  that,  in  view  of
 the  ensuing  Parliament  session,  the
 work  regarding  disposal  of  all  ap-
 peals  against  dismissal/removal/ter-
 mination  etc  and  condonation  of
 break  in  service,  excepting  those  of
 ‘Hard  Cores’  must  be  completed
 before  the  end  of  this  month.”

 इस  सेक्टर  पर  अभी  तक  अमल  क्यों

 नही  हुआ  है?  पत्नी  महोदय  अपने  डिविजनल
 सुर्पारन्टेडेट और  डी०  एन०  आदि  को  डिसमिस
 करदे,  क्योकि  वे  सरकारी  सकलरो  पर  अमल
 नहीं  कर  रहे  हैं।

 मेरा  आखिरी  मुद्दा  बिहार  के  बारे  मे  है।
 बिहार  मे  गोली  के  अल  पर  लडको  को  कालेज
 आर  विश्वविद्यालय नही  भेजा  जा  मकता  है
 और  एग्जामिनेशन्स नही  कराए  जा  सकते  है।
 इसलिए  मेरी  यह  माग  है  कि  सरकार  अपनी
 इस  दमन  की  नीति  को  छोड़े  ।  बिहार  में
 चेचक से  3७,000 आदमी  मरे  है।  बिहार
 सरकार  इतनी  निकम्मी  है  कि  उस  पर  पचास
 करोड़  रुपये  का  ओवरड्राफ्ट  5  ।  पालवे
 फीता  कम जनने ने  हा  कि  जौ  स्टेट
 इतना  ज्यादा  श्रावरड,फ्ट  करेगा  उस  के
 खिलाफ  कांस्टीट्यूशनल  ए  शन  लिया  जा

 सकता है  ।

 मेरो  माग  है  कि  लडको  के  खिलाफ  टैक
 चलाने  वाली  और  शूट  एट  साइट  का  झा डर

 देने  बाली  इस  सरकार  क्रो--गया  कमेटी
 को  रिपोर्ट  मे  बताया  गया  है  कि  कई  काग्रेस
 तुम<  पोज  ने  कहा  है  कि  शूट  एट  साइट  का
 आहर  दिया  गया  था--  और  विहार की
 विधान  सभा  को  तत्काल  बस्ती  किया

 आये  ।  मगर  बन्दूक  भोर  टैक  के  बल  पर

 मसूरी  और  छात्रों  को  दबाने  का  प्रयास  किया
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 जायेगा,  तो  मैं  आप  ले  कहना  चाहता  ह  कि

 पह  प्रस्ताव भले  ही  गिर  जाये,  लेकिन  बह

 सरकार  भी  ज्यादा  दिन  तक  नहीं  टिकने  बाली
 है-जनता जस  को  खत्म  कर  सकती है  1

 MR.  CHAIRMAN.  Now,  Shri  Vik-
 Tam  Mahajan,

 PROF.  MODHU  DANDAVATE:
 On  a  point  of  order

 MR.  CHAIRMAN:  |  have  called
 Shri  Vikram  Mahajan.

 PROP.  MADHU  DANDAVATE:  [I
 am  not  speaking  in  the  debate,  I  am
 ‘Tislig:  On  a  pomt  of  order.  I  have
 already  sent  a  note  to  you  ..

 AN  HON.  MEMBER:  Point  of
 order  on  what?

 PROF.  MADHU  DANDAVATE:  I
 have  already  given  it  10  writing.

 MR  CHAIRMAN  Whatever  he
 has  said  already  has  gone  on  record, and  he  has  made  it  very  clear
 already.

 PROF.  MADHU  DANDAVATE:
 Atter  that,  some  remarks  have  been
 Passed.  I  do  not  want  wrong  reports to  be  there  and  I  do  not  want  wrong records  to  be  there  Dr  Kailas  has
 said  that  the  statement  made  by  Shri
 Madhu  Dandavate  on  the  floor  of  the House  that  there  was  no  committee of  the  Maharashtra  Assembly  to  go into  the  allegations  agamst  Mr.
 Antulay  1s  false.  I  wish  to  go  on
 record  that  88  far  as  an  official  com-
 mittee  of  the  Maharashtra  legislaturre 18  concerned,  there  was  no  committee.
 No  doubt,  there  was  some  Gawa)  Com-
 mittee  which  was  an  informel  com-
 mittee  outside  the  legislature,  put
 there  was  no  official  committee,

 SHRI  VIKRAM  MAHAJAN:  in
 legislative  parlance,  there  is  no  such
 thing  as  an  informal  committee.

 Mr,  Chairman,  Sir,  there  cannot  be
 two  opinions  that  the  count-y  is
 Passing  through  a  serious  crisis  and

 a.
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 [Prof.  Madhu  Dendavate]
 a  serious  discussion  is  necessary.  But
 the  way  or  the  manner  in  which  this
 motion  of  ‘no-confidence  has  been
 brought  forward  clearly  shows  that
 they  are  not  intersted  in  any  serious
 discussions  but  they  are  only  trying
 to  use  this  as  a  cloak  for  nefarious
 purposes,  that  is,  for  character
 assassination,  for  making  wild  allege.
 tions,  for  mudslinging  and  such  like
 purposes.  We  have  seen  Shri  Jyotir-
 moy  Bosu  carrying  the  flag;  he  had
 started  the  mudslinging  campaign  in
 the  hope  that  some  would  stick  some-
 where  but  in  the  procesg  at  least  he
 soiled  his  own  hands;  whether  ne  can
 make  the  mudstick  on  to  somebody
 else  ig  a  question  on  which  there  can
 be  two  opimions  but  the  foct  remains
 that  at  least  he  soiled  his  own  hands.

 Then,  Shri  Madhu  Limaye  had  also
 started  throwing  wild  allegations,  and
 then  the  newly  elected  Member  also
 started  following  them.  I  suggest
 that  he  should  choose  a  better  leader
 as  a  mode]  than  either  Mr.  Bosu  or
 Mr.  Limaye.

 The  way  or  the  manner  in  which
 this  motion  of  no-confidence  has  been
 brought  shows  that  it  is  more  of  2
 routine  ritual  or  what  we  term  as  a
 futile  exercise.  It  has  lost  its  purpose
 because  of  the  way  and  manner  in
 which  Mr.  Jyotirmoy  Bosu  and  Mr
 Madhu  Limaye  have  gone  on  record
 and  also  the  way  mm  which  our  new
 Member  Shri  Janeshwar  Mishra  has
 spoken.

 SHRI  PILOO  MODY:  That  is  a
 ritualstic  opening.

 SHRI  VIKRAM  MAHAJAN:  What
 I  wish  to  say  is  that  such  wild  allega-
 tions  in  fact  show  to  the  nation  what
 type  of  persons  have  been  elected  to
 the  House  who  cannot  even  present a
 serious  matter  in  a  serious  manner,
 who  in  fact  make  themselves  laugh-
 ing  stock  in  the  House.

 There  can  be  no  two  opinions  that
 so  far  ag  the  railway  workers  are

 «concerned,  they  have  performed

 Motion of  No-confl-
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 genuine  services,  they  have  mate
 great  dacrifices  Guring  emergencies.
 Nobedy  can  question  their  loyalty  and
 devotion, but  a  certain  section  of
 workers were  misguided  by  certath
 political parties,  I  think  one  of  my
 colleague  very  correctly  used  the
 words  ‘political  adventurists’ to  des-
 eribe  these  people  who  misused  a
 certain  section  of  railway  workers,
 and  misguided them  to  go  on  strike.
 They  attempted to  paralyse  the  eto-
 nomy  of  the  country  in  which  they
 failed,

 In  the  same  manner,  certain  politi-
 cal  adventurists  are  trying  to  mis-
 guide  the  student  community  of  Bihar
 and  trying  to  ruin  their  careers  by
 persuading  them  not  to  go  to  colleges
 or  take  examinations,  Not  only  are
 they  misguiding  a  certain  section  of
 students  in  Bihar  but  they  are  also
 using  coercive  methods  in  preventing
 them  from  taking  to  studies  or  to  go
 to  colleges  or  take  examinations.  I
 am  sure  that  ultsmately  this  move-
 ment  will  also  fail  as  the  railway
 strike  did  fail,

 So  far  as  the  railway  strike  is  con-
 cerned,  I  just  want  to  mention  two
 points.  One  is  that  in  one  year  a  40
 per  cent  rise  has  been  given  in  emo-
 luments  to  the  railway  workers,  No-
 where  else  in  the  country  has  such  a
 high  rise  been  given  and  yet  certain
 Opposition  parties  were  able  to  mis-
 guide  a  certain  section  of  workers.
 Some  of  them  indulged  ir  activities
 which  were  anti-social,  anti-national;
 they  indulged  in  acts  of  sabotage,  they
 also  terrorised  section  of  workers
 and  even  molested  women.

 Surely  it  is  not  the  case  of  the  Oppo-
 sition  that  this  class  of  misguided
 workers  should  not  be  penalised  for
 what  they  have  done  to  the  nation’s
 property  or  to  the  country  or  to  the
 women,  I  am  sure  that  is  not  whet
 they  are  pleading  for.  So  far as
 the  innocent  workers  are  concerned,
 T  am  sure  that  the  Raflway  Minister
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 and  the  Prime  Minister  would  look
 into  their  cases  and  will  be  magnini-
 mous to  them.

 There  is  another  point,  regarding
 the  price  rise  in  the  country.  There
 cannot  be  opinions  that  prices  have
 risen  and  that  is  causing  great  hard-
 ship  to  the  fixed  income  groups  and
 the  fixed  wage-earners  It  is  true
 this  is  the  result  of  the  activities  of  a
 certain  section  of  the  business  com-
 munity  called  hoarders  and  black-
 marketers,  and  Government  are  try-
 ing  to  take  steps  to  curb  their  activity.
 For  example,  the  scheme  regarding
 compulsory  deposits  is  19  reduce  the
 liquidity  of  money  in  the  country.
 There  is  credit-squeeze  on  the  non-
 priority  sector.  Thig  will  reduce  in-
 filation,  Then  there  is  the  ordinance
 on  dividends  which  would  enable
 genuine  business  companies  to  reinvest
 in  their  business  and  expand.

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  How  do  you  deal
 with  black-marketeers?

 SHRI  VIKRAM  MAHAJAN:  The
 basic  method  to  check  blackmarketing
 is  to  see  that  the  people  of  this  coun-
 try  must  became  honest  That  is  the
 only  way  to  prevent  blackmarketing.
 The  two  methods  for  mopping  up  black
 money  are  the  acquisition  of  under-
 valued  properties  ang  raids.  Maybe
 demonetisation  is  a  third  method,  but
 in  that  there  can  be  two  opinions.

 Regarding  inflation  and  high  prices,
 the  Finance  Minister  has  elucidated

 A  high  rate  of  taxation
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 Statistics  were  thrown  at  us  to  show
 that  the  per  capita  income  and  per
 capita  consumption  of  foodgrains,  cloth
 etc,  has  gone  down  in  the  last  10  or
 15  years.  The  other  side  of  the  pic-
 ture  has  not  been  shown.  In  fact,  pro-
 duction  has  gone  up  in  the  last  I5  to
 20  years  Production  of  foodgrains
 which  was  52  million  tonnes  in  1952
 has  shot  up  to  100  million  in  1973.  Si-
 milarly  sugar  production  has  doubled
 since  1952.  It  is  true  that  the  per
 capita  consumption  of  these  items  has
 gone  down  but  that  is  because  the
 Population  explosition  has  outstripped
 production.  Surely  you  cannot  blame
 the  Government  for  that  because  every
 Person in  the  country  has  to  help in
 that.  Still,  Government  is  taking  alt
 the  steps  which  wil]  enable  it  to  pre-
 vent  this  inflationary  cycle.

 The  movements  started  by  the  oppo-
 sition  parties  by  instigating  certain
 sections  of  society  like  workera  and
 students  with  the  nefarious  objects  of
 causing  failure  of  democracy  or  para-
 lysing  the  economy  are  bound  to  fail
 in  the  ultimate  analysis  because  it  is
 always  the  good  which  succeeds  and
 not  the  bad.  As  the  Prime  Minister
 put  it,  we  have  great  faith  in  the  wis-
 dom,  strength  and  determination  of
 the  people  of  this  country  and  we  are
 sure  they  will  rise  to  this  occasion.
 The  opposition  parties  have  not  com~
 bined  on  the  basis  of  any  principle  or
 Policy  It  is  just  blind  opposition  to
 the  Congress  Party  and  Government.
 I  am  sure,  under  the  Jeadership  of  our
 Prime  Minister  we  will  be  able  to
 overcome  these  difficulties  and  march
 ahead.  I  hope  this  no  confidence  mo-
 tion  will  be  thrown out  Jock,  stock
 amd  barrel,  as  it  has  no  basis,  logic,
 rationally  or  substance.

 SHRI  P  G  MAVALANKAR  (AHME-
 DABAD):  Mr  Chairman,  Sir,  listening
 fo  the  three-day  debate  on  the  No
 Confidence Motion,  I  have  been  gather-
 ing  the  impression  and  I  must  give  ex-
 pression  to  it  at  the  outs  that  most  of
 the  speekers from  either  the

 “ea

 उक
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 gravely  ag  they  should  have,  probably

 ‘auge  no  confidence  motion  is  u
 phenomenon  which  hag  been  repeated Over  a  period  of  some  years,  Because I  support  this  motion,  rather  I  want  to support  this  motion  of  No-Confidence
 against  the  Government  which  is
 brought  forwarg  in  this  House.  I  must
 Say  that  although  there  is  lack  of
 serfousness  and  sincerity  in  this  House,
 the  country  at  large  outside  this
 House  is  having  incteasingly  greater
 end  greater  no  confiderice  against  the
 Government,  because  the  people  are
 continuously  suffering  and  they  are
 being  harassed  more  and  more  in-
 creasingly  because  of  the  incapacity  of
 the  government.

 One  rather  important  fringe  benefit
 of  this  debate  has  been  the  fact  that
 the  hon.  Prime  Minister  has  been  pre- sent  almost  throughout  the  debate  on
 this  motion  in  this  House.  I  wish  she
 were  present  a  little  longer  on  other
 days  as  well.  1  remember  how  her  dis-
 tinguished  father,  our  respected  Pan-
 dit  Jawaharlal  Nehru  looked  at  the
 parliamentary  institutions  with  the
 utmnost  respect,  which  was  almost  a
 sense  of  fear  born  out  of  reverence
 fcr  parliamentary  institutions,  There-
 fore,  he  was  eager  to  listen  to  the  op-
 Position  point  of  view,  to
 the  different  points  of  views.
 Because  he  was  present  in  the  House
 for  a  longer  time,  obviously,  he  was
 able  to  give  a  certain  shape,  a  certaa
 direction  to  the  proceedings  jn  this
 House.  Therefore,  I  wish  that  the
 Present  Prime  Minister  and  her
 colleagues  ton  will  show  a  little
 greater  respect  to  the  parliamentary
 institutions  and  mot  convert  this
 august  body  into  a  more  rubber
 stamp.

 When  I  look  at  the  various  parlia-
 mentary  institutions,  this  House  for
 example,  there  are  very  few  mem-

 bers  present  and  even  those  who  are
 Present  are  not  listening.  If  they  are
 not  listening,  let  them  go  peut.  But
 this  is  the  seriousness  they  are
 attaching  to  Parliament’,
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 Then,  Sir,  look  at  the  ‘evant
 answers  given  by  the  Ministers.
 When  a  question  is  asked  about  the
 foreign  directors  in  an  Indian  priva-
 tely-owned  company  in  which  there
 are  Government  directors  as  well
 the  relevent  information  is  not  lor-
 the  coming  and  evasive  replies  are
 given,  By  this  thin  attendance  in  the
 House,  by  the  Prime  Minister  and  her
 colleagues  not  being  present  in  the House  most  of  the  time  and  by  giving
 evasive  replies  in  Parliament,  they  are
 breaking  the  whole  edifice  of  demo-
 cratic  set-up.

 My  charge  is  that  under  the  present
 Prime  Minister  in  this  cowatry  there
 has  been  an  increasing  tendency  of
 oné-manship,  or,  rather  one-womar-~
 ship!  Since  independence  we  have
 had  one-party  government.  We  are
 fortunate  that  there  is  mo  one-party
 State.  India  is  not  yet  a  one-party
 State,  Fortunately,  there  are  some
 opposition  parties,  Though  numer-
 cally  small,  they  have  polled  more
 votes  On  this  side.  Although  there  1s
 one-party  domination,  there  is  no
 one-party  rule.  But  this  one-party
 domination  has  degenerated  into  one-
 person  do:  ion,  and  once  jsuch
 an  individual  rule  sets  in,  one-party
 tule  is  not  very  long  off!

 I  am  glad  that  the  Prime  Minister
 has  just  arrived  because  I  wanted  to
 speak  in  her  presence.  It  is  mo  use
 the  Congress  Benches  having  the
 satisfaction  or  vonsolation  in  ask-
 ing  the  question:  “where  is  the
 opposition?”  You  say,  they  are  all
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 in  power.  "They  cannot  tolerate  this
 one-  domittance  and  one-man-

 ship  for  a  long  time.

 Corruption  is  increasing  day  by
 dey;  indeed,  miinuté  by  minute.  It  is
 iheressing  by  leaps  ead  beunds.  In
 Gujarat,  it  had  shown  a  phenomenal
 incréase  and  the  students  and  the
 people  of  Gujarat  revolted  and  the
 corrupt  Government  was  thrown  out.
 Now,  in  a  different  context,  on  a
 different  catrvass,  in  a  different  style,

 Shri  Jayaprakash  Narayan,  one  of  the
 respected  leaders  of  pre-Independence
 India  as  well  as  of  post-Independence
 India,  is  tryimg  to  give  a  certain
 shape  and  direction.  I  would  have
 thought  that  the  Prime  Minister
 would  have  welcomed  his  honest  and
 sincere  efforts.  I  know,  she  has  not
 said  a  word  of  abuse  against  the
 person  and  the  work  of  Shri  Jaya-
 prakash  Narayan.  But  why  is  she
 letting  her  own  party  people,  not
 excluding  the  Congress  President,  to
 throw  all  kinds  of  filth  and  abuse
 and  wild  charges  on  Shri  Jayaprakash
 Narayan?  This  is  not  the  way.  This
 is  what  they  are  dog  it.  Every-
 body  in  her  party  is  throwing  all
 kinds  of  filth  and  abuses  and  charges
 against  the  man  who  may  be  mistaken
 by  them  but  who  is  on  the  right  lines
 as  long  as  he  is  fighting  against  cor-
 ruption.

 About  the  railway  strike,  if  you  are
 going  to  victimise  hundreds  of
 thousands  of  railway  workerg  in  the
 name  of  teaching  them  a  lesson,  I
 tell  you,  you  ate  antagonisi‘ig  your
 own  brothers  and  sisters.  After  all,
 thé}  are  railway  employees;  they  are
 part  and  parcel  of  this  democratic
 republic.  To  artest  them,  to  arrest
 their  family  members  and  their
 leaders,  not  ip  hundreds  but  in
 thousands,  under  the  DIR  and  MISA
 is  something  uhbheard  of,  Never
 before  in  free  India,  the  Acts  like.
 DIR  and  MISA  have:  been  used  30
 wrongly,  massively,  extensively  and
 undemotratioaliy:  asithey  have  been
 Used.  new,  hefers  end:  during  and  after
 the  thilwlty  gtrilee,;  The  trouble  1s,
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 once  this  habit  grews  and  the  autho-
 rities  get  a  taste  of  doing  things  by
 ignoring  courts  of  law  and  by  setting
 aside  the  rule  of  law  from  their
 purview,  I  am  afraid,  the  day  will
 not  be  far  off  when  many of  us  will
 find  ourselvea  in  jail  only  because
 we  tel]  the  truth  and  we  fight  for
 justice.

 1896  (SAKA)

 About  the  Ordinances,  when  we  are
 talking  about  the  latest  Ordinances,
 I  gay,  this  Governmeit  has  come  to
 a  stage  where  they  just  cannot  live
 withowt  Ordinances.  Even  before
 the  First  Lok  Sabha,  there  were  a
 number  of  Ordinances  issued  by  the
 Government.  Increasingly,  the  Mem-
 bers  of  Opposition  have  been  protest-'
 ing  and,  increasingly,  various
 Speakers  have  also  been  protesting.
 Wirth  your  permission,  Sir,  I  would
 like  to  read  out  two  short  paragraphs
 from  the  Speeches  and  Writings  of
 the  First  Speaker  of  the  Lok  Sabha.

 As  far  back  as  in  1947,  this  is  what
 he  said  at  the  Presiding  Officers’  Con-
 ference  where  the  issue  of  Ordinances
 was  referred  to.  I  quote:

 “It  was,  obviously,  a  wrong  con-
 vention  for  the  Executive  Govern-
 ment  to  promulgate  Ordinances
 merely  because  of  shortage  of  time.
 That  power  was  to  be  exercised
 enly  when  there  was  an  emer-
 gency  and  the  Legislature  could  not
 mect.  It  was  not  a  desirable  pre-
 cedent  to  promulgate  Ordinances
 for  want  of  time  ag  inconvenieat
 legislation  might  also  be  promul-
 gated  in  that  manner.”

 Then,  in  a  letter  to  the  Minister  of
 Parliamentary  Affairs  of  those  times,
 on  November  25,  1950,  the  said
 Speaker  said:

 “The  provcedurg  of  the  promul-
 gation  of  Ordinances is  inherently
 undemotratic.  Whether a:  Ordi-

 nance  is  justifiable or  not,  the  isme
 of  a  lkrge  number of  Ordinances
 hog  psychologically ना  BA  Ce
 meee  |  ieaphenation”
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 sense  of  ignored  and  the
 Centra]  Secretariat  perhaps got  into
 the  habit  of  slackness which  ueces-
 sitates  Ordinances  and  an  impres-
 sion  is  created  that  it  is  desired  to
 commit  the  House  to  a  particular
 legislation  as  the  House  has  no
 alternative but  to  put  a  seal  on
 matters  that  have  been  legislated
 upon  by  Ordinances.  Such  a  state
 of  things  is  not  conducive  to  the
 development  of  the  best  parlia-
 mentary  traditions.”

 Therefore,  I  would  say  that  this  Gov-
 ernment  has  the  habit  of  issuing  any
 number  of  Ordinances,  thereby  show~
 ing  lack  of  respect  for  Parliamentary
 institutions.  We  must  protest  against
 this.  ro

 MR.  CHAIRMAN:  Please  con-
 clude.  ।

 SHRI  P.  ७.  MAVALANKAR:  I
 want  to  conclude  by  saying  that
 black  money  is  not  merely  a  parallel
 economy  but  it  is  a

 the  country,  specially  in  coastal  areas,
 that,  wherever  smuggling  takes  place,
 there  18  not  only  perallel  economy
 functioning  but  there  is  also  a  parallel
 government  functioning  as  it  were;
 nobody  touches  them  because

 to  problems.

 ity  the

 if

 =o  iit
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 earlier  than  you  er  i  be.

 confidence  which  normally,  in  other
 Parliamentary  systems  are  reserved
 for  cases  of  grave  national  emergen-
 cies  or  for  questions-of  grave  national
 consequence.  But  that  unfortunately
 ig  not  the  case  here.  For  example,
 this  time  it  started  almost  with  a
 drainage  inspector’s  report,  1e—
 Jyotirmoy  Bosu’s  speech;  it  went  on
 to  cover a  lot  of  ground,  more  of
 fiction  than  fact,  more  of  rubbish  than
 ey  sense,  more  of  non-sense  than
 sense;  it  went  on  to  question  the  in-
 tegrity  and  ability  of  our  P:iume  Minis-
 ter.  Then,  came  very  amusing  pro-
 posals  of  Cabinet  reshuffle  from  that
 permanent  clown  of  the  House!  As-
 persions  were  also  cast  on  our  Presi-
 dential  nominee.  Long  before  when.
 Piloo  Mody  was  probably  a  toddler
 or  in  some  school  in  Bombay,  Mr.
 Fakhruddin  Ali  Ahmed  was  a  great
 leader  of  our  national  struggle.  It
 was  really  a  disgusting  performance
 that  somebody  should  have  come  up
 and  said  anything  of  that  kind  about
 him.

 So,  the  whole  motion  is  bereft  of
 any  content.  Shyamnaiidan  Mishra
 and  the  others  lectured  about  the
 need  for  patriotism  and  integrity  to
 our  Prime  Minister.  I  would  only  say
 that,  if  our  Prime  Minister  has  ta
 carry  a  certificate  or  badge  of  patrio-
 tism  or  a  badge  of  character or  a
 badge  of  ability  from  these
 men,  then  I  would  request  her  to

 than  remain  in,  her
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 was  nothing  of  that  kind.  There  was
 only  fulsome  praise  for  saboteurs  of
 democracy,  for  leaders  of  emergiag
 fascist  forces.  I  would  repeat,  Mr.
 Mavalankar,  not  once  but,  a  hundred
 times,  even  if  all  of  you  oppose  me,
 that  what  Mr,  Jayaprakash  Narayan
 is  doing  today  is  nothing  but  sabot-
 age  of  derfiocratic  framework;  he  has
 himself  openly  and  wnaashamedly
 said....(Interruptions).  This  is  no
 abuse.  I  do  not  want  to  apologise
 for  it,

 AN  HON,  MEMBER:  He  was  your
 Guru.

 SHRI  K.  P.  UNNIKRISHNAN:
 Yes.  I  would  not  deny  that.  He  was
 my  Guru  at  one  time.

 The  whole  question  ig  this.  We
 have  to  waderstand  the  complexities
 of  our  economy,  It  is  mot  an  easy
 economy.  What  is  happening  today
 is  a  very  deepening  economic  crisis,
 which  has  led  to  a  political  crisis  and
 it  has  further  aggravated  the  eco-
 nomic  crisis;  it  has  also  resulted  in
 scrious  challenges  to  our  democratic
 institutions.  {
 17.35  hrs.

 (Mr,  Speaker  in  the  Chair]

 Dr.  Rao  said  that  there  was  no
 fuloping  inflation,  I  would  agree
 with  him  and  say,  as  a  leading  eco-
 nomist,  he  was  right  in  pointing  it
 out  But,  I  have  no  doubt  that  when
 the  inflationary  process  crosses  10
 per  cent  mark,  it  has  a  tendency  to
 develop  hyper  inflationary  pressures  in
 the  country  and  consequent!y,  a  price
 rise  at  all  levels  is  inevitable  and  this,
 I  woulg  contend,  while  discussing  this
 motion,  is  the  most  crucial  point  be-
 fore  the  country  and  before  this  House
 to  deal  with  at  this  point  of  time.  No
 country  within  the  international  trade
 mechanism  other  than  the  communist
 countries  can  ever  hope  to  get  out  of
 this  because  this  is  a  crisis  of  the  sys-
 tem  itself.  The  entire  world  capita-
 list  system  ic  undergoing  this  crisis  m
 varying  degrees  and  so,  our  country
 which  is  still  within  the  ambit  of  the
 1157  L.S.—12.
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 system  which  we  are  trying  to  reform
 and  restructure  through  this  house
 cannot  escape  from  this  inflationary
 push.  It  has  also  to  be  clearly  under-
 stood  that  in  a  situation  of  this  kind.
 the  policy  options  before  any  Govern-
 ment,  whether  led  by  Mrs,  Gandhi  or
 by  Atal  Bihari  Vajpayee  or  by  Piloo
 Mody,  would  have  to  be  necessarily
 limited  and  unless  immediate  cerrec-
 tive  measures  which  we  are  attempt-
 ing  to  take,  which  these  ordinasces
 reflect,  are  taken,  there  is  no  way  out
 for  this  country,  because  inflation
 viliates  not  merely  investment  deci-
 sions  and  industrial  growth  but  also
 it  basically  tilts  the  structure  of  in-
 come  distribution  in  our  society
 against  the  weaker  sections.  That  is
 why  any  government  with  a  socialist
 programme  or  orientation  has  to  be
 concerned  about.  This  inflationary
 process  also  vitiates  anv  prospects  of
 achieving  any  healthy  balance  of  pay-
 ments  position  and  achieving  our  goal
 of  self-reliance.
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 So,  Sir,  history  and  social  experi-
 ence  has  also  shown  that  once  infla-
 tion  crosses  the  tolerance  level,  it
 will  also  produce  strains  on  the  politi-
 cal  institutions.  So,  a  major  offensive
 is  called  for  to-day  against  this  infla-
 tion  and  consequent  price  spiral  and
 that  is  what  the  Government  has  a
 sought  to  do  through  these  two  ordi-
 nances  and  the  ordinances,  I  would
 contend,  can  only  be  understood  ‘n
 the  context  of  these  things  and  in  anv
 political  system  like  ours  where  the
 majority  of  the  people  are  poor  and
 unorganized,  a  minority  of  10  or  12
 per  cent  would  naturally  trv—because
 they  have  a  tremendous  political  lever-
 age,  and  the  institutions  belong  10
 them,  whether  political  parties  or
 trade  unions  or  other  associations  or
 various  other  pressure  groups,  and
 naturally  they,  have  a  tendency,  to
 pressurise  the  institutions  like  a  par-
 liamentary  government  to  abdicate
 larger  social  goals  and  objectives.

 But  T  would  contend  that  Mrs.  Gan-
 dhi’s  government  has  shown  that  they
 are  not  willing  to  be  pressurised  and
 this  is  the  major  question:  Shall  we
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 placate  these  groups  or  these  organis-
 ed  sections  at  the  expense  of  the
 majority  of  the  people  10  our  country
 and  allow  the  democratic  system  and
 the  fabric  to  be  corroded?  I  would
 say  that  1  13  better  for  the  Govern-
 ment  to  face  the  storm  now  rather
 than  the  deluge  and  disaster  later  and
 that  is  exactly  what  the  Government
 has  sought  to  do,

 Now,  the  Government,  not  only
 through  these  ordinances,  but  through
 several  other  measures  it  has  taken,
 has  tried  to  control  black  money.
 Action  against  smugglers,  tax-evaders,
 hoarders  and  professionals  are  being
 taken  by  this  government  and  also
 for  example,  thev  have  taken  measures
 hke  equalisation  of  the  price  of  kero-
 sene  and  diesel.  But  I  would  also  say
 that  there  should  be  an  attempt  to
 share  the  burden  and  the  burden  has
 to  be  shared  equally.  But  a  lot  more
 remains  to  be  done.

 Coming  back.  I  would  also  say  that
 50  far  as  industries  are  concerned,  the
 Government  will  have  to  initiate
 verv  strong  measures  to  see  that  1n-
 ventories  are  reduced  and  trade  credit
 is  strictly  brought  within  the  curbs  and
 controls.  I  also  hope  that  a  serious
 attempt  is  made  towards  reduction  in
 the  stock  of  the  purchasing  power:

 I  have  indeed  a  grave  doubt  about
 the  anti-inflationary  package,  whether
 the  ordinances  that  have  come  up  now
 will  be  enough,  whether  we  can  go
 ahead,  whether  we  cannot  afford  to  go
 On  with  more,  because  the  basic  ques-
 tion  before  us,  as  I  said  earlier,  is  the
 survival  of  our  democratic  system  it-
 self,  Also  along  with  it,  the  whole
 concept  of  planning  and  the  relevance
 of  planning  to  our  democratic  experi-
 ment  has  been  brought  into  question.
 Now,  I  will  say  that  if  planning  is  to
 remain  in  suspension,  then  there  will
 be  no  democracy  in  this  country  and
 the  entire  system  may  collapse.  The
 question  before  the  planners  and  be-
 fore  the  Government  therefore  is  this.
 It  is  a  question  of  ‘tesource  mobilisa-
 tion’.  You  cannot  solve  this  problem
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 or  tackle  it  unless  the  agrarian  sector
 is  touched,  that  is  to  say,  the  rural  rich
 is  brought  within  your  tax  ambit.  The
 Raj  Committee  has  made  certain  sug-
 gestions  in  this  regard  but  I  would
 not  go  into  the  details  in  this  matter
 because  of  lack  of  time.
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 Now,  a  group  of  people,  twenty  per
 cent  of  our  owner  cultivators  owning
 about  60  per  cent  of  our  cultivated
 land  are  getting  all  the  benefits  of  our
 developmental  efiort  during  the  last
 15  or  20  years  and  they  are  trying
 to  blackmail  the  national  community
 by  trying  to  withhold  their  stocks  by
 trying  to  refuse  1o  cooperate  in  the
 national  endeavour.  This  is  what  hap-
 pens.  The  ए.5.0.  has  estimated  that
 the  national  income  originating  in
 agricu]iure  rose  by  16.000  crores  bet-
 ween  1963  and  1973  That  is  to  say
 from  Rs  8473  crores  in  1963  it  rose
 to  Rs.  24,500  crores  in  1973,  and  what
 has  happened  to  the  fallout  of  this
 prosperity—that  1s  the  question  now.
 Shal]  we  atlow  this  class  to  go  on  out-
 side  the  tax  ambit?

 On  the  contrary  the  land  revenue
 collection  of  all  the  State  Governments
 dropped  from  Rs  120  crores  in  1963-64
 to  99  crores  in  1972-73.  The  agricul-
 tural  income-tax  remains  stagnant
 around  Rs  12  crores.  We  find  that
 certain  classes  like  these  have  not
 contributed  to  our  developmental
 eflorts.  I  would  not  call  them  kulaks
 because  verv  often  this  1s  objected  to
 here.  But  it  is  a  question  of  historical
 experience.  Our  anti-inflationary
 efforts  wi]  only  be  complete  when  we
 tackle  this  new  rural  rich.  You  can
 start  with  electricity  tariff  and  so  on.

 I  hope  that  Mrs,  Lndira  Gandhi’s  Gov-
 ernment  will  show  the  same  determina-
 tion  which  she  has  shown  in  recent
 months  not  only  to  arrest  the  move-
 ment  towards  drift  hut  also  arresting
 the  forces  of  anti-social  elements  in
 the  country.  I  would  not  take  much
 time  of  the  House.  But  I  would  like
 to  say  this.  Very  often  it  is  said  that
 agricultural  prices  have  to  be  review-
 ed  in  the  background  of  rising  cost  of
 production  and  so  on.  It  is  wholly
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 untrue  to  say  that  in  India,  agricul-
 tural  prices  are  dependent  upon  cost
 of  production.  Agricultural  prices  in
 India  I  would  say  are  dependent  upon
 market  conditions  and  the  market  for-
 ces  while  the  industrial  price  are  de-
 pendent  or  mostly  conditioned  by  the
 cost  of  production.  That  is  to  as  it  is
 the  market  conditions  which  react
 more  in  the  case  of  the  agricultural
 commodities.

 I  now  come  to  the  Railway  strike.
 Mr.  Indrajit  Gupta  is  not  here,  1
 have  great  affection  and  regard  for
 him.  He  said  that  Mrs.  Indira  Gandhi
 was  a  Generalissimo  of  the  forces
 opposed  to  this  strike.  Not  only  as
 leader  of  this  country  but  as  Prime
 Minister  she  was  leading  the  forces
 of  sanity  against  the  forces  trying  to
 disrupt  the  country  and  what  was
 wrong  in  this  if  he  could  play  the  role
 of  Subedar-Major  to  George  Feran-
 dez's  Generalissimo?  Undoubtedly
 Mrs.  Indira  Gandhi  had  to  play  tne
 role,  Sir,  7  is  a  traggedy  of  this
 country  that  very  often  the  country’s
 Jeftists  fail  to  realise  the  significance
 and  cooverate  in  our  national  effort
 and  national  encdevour.

 At  that  time,  they  suffer  from  some
 kind  of  myopia.  I  have  no  hestitation
 in  saying  that  this  was  politically  moti-~
 vated  sirike.  As  the  Railway  Minister
 explained.  I  do  not  want  to  go  into
 details.  The  basic  question  before  us
 ls:  whether  this  country,  as  I  said
 earlier,  can  be  allowed  to  be  pressuris-
 «qd  by  organised  minorities.

 I  would  also  say—I  am  not  saying
 that  there  were  no  hardships—that  un-
 doubtedly  there  were  hardships,  1
 would  not  possibly  even  defend  all  the
 measures  that  we  have  taken  to  meet
 this  crisis.  But,  the  choices  and  op-
 tions  were  limited  by  the  conduct  of
 the  struggle  led  by  Mr.  George  Fern-
 andes,  I  would  like  to  tell  the  Rail-
 way  Minister  that  as  long  as  the  struc-
 ture  of  the  Railway  Board  remains
 and  as  Iong  as  there  is  problem  of
 tariff,  no  problem  of  the  railways  can
 be  settled  in  the  conceivable  future.
 What  happens  is  this.  For  example
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 there  is  a  freight  tariff  on  cement;
 there  are  a  number  of  examples  that  I
 can  give  Take  for  instance  bamboo
 and  other  items  which  have  to  be
 heavily  subsidise]  and  which  actual
 ly  go  into  consumption  direct  by  the
 higher  income  groups,

 So  Sir,  in  a  class  society,  any
 measures  that  the  Government  seek  10
 implement  will  always  be  opposed  by
 certain  sections  of  people.  The  future
 development  will  be  at  stake,  It  can-
 not  be  hidden  behind  the  veneer  of
 radical  slogan.  The  question  15:  Are
 we  prepared  to  accept  the  basic  pro-
 gramme?  The  first  programme  can
 only  be  to  fight  an  offensive  against
 the  inflationary  spiral  and  bigh  prices.
 Should  Our  democracy  survive  in  this
 country?  Let  us  ask  this  basic  ques-
 tion.  Democracy  can  only  survive  if
 the  politica’  parties  in  a  parliamentary
 system  of  Government  accept  certain
 basic  and  fundamental  norms.  1
 would  say  that  it  applies  more  to  the
 socalled  leftist  parties,  If  they  accept
 certain  programmes  then  only  a  na-
 tional  consensus  can  emerge.  And
 this  consensus  should  be  around  Smt.
 Indira  Gandhi  I  would  appeal  to  them
 to  consider  this  and  stop  their  politics
 of  negativism  and  ploughing  the  virgin
 soil  of  barren  slogans.

 SHRI  JYOTIMOY  BOSU:  Sir,  You
 will  kindly  give  five  minutes  to  my
 party.

 MR  SPEAKER:  In  the  case  of
 C.P.M.  there  is  that  time  already  left.
 All  other  parties  have  exhausted  their
 time

 SHRI  JYOTIRMOY  BOSU:  1  have
 more  time  left  for  our  party.  So,
 kindly  give  a  few  minutes  only.  The
 speaker  is  ready.

 MR,  SPEAKER:  As  far  as  the  other
 parties  are  concerned,  they  have  ex-
 hausted  their  time.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Sir,  Shri  Indrajit  Gupta  took  only  32
 minutes.  So,  you  give  some  time  to
 Shrimati  Parvathi  Krishnan.



 291  Motion  of  No-conji-
 dence

 MR,  SPEAKER:  This  is  much  more
 than  the  time  allotted  to  you.

 SHRI  JYOTIRMOY  BOSU:  Kindly
 give  five  minutes  to  my  party.  Can
 the  speaker  speak?

 MR,  SPEAKER:  All  right,

 SHRI  NOORUL  HUDA  (Cachar):
 Mr.  Speaker,  Sir,  first  of  all  I  would
 like  to  invite  the  attention  of  Central
 Government  as  well  as  the  attention
 of  the  Railway  Minister  about  the
 atrocities  committed  on  the  railway-
 men  and  their  families  in  my  State  of
 Assam,  Mr.Mishra  was  Jooking  for
 the  specific  instances  I  shall  give  him
 some.  Let  him  note  down  the  same.
 There  is  a  colony  in  Nambari  in  Mali-
 gaon,  headquarters  of  N.E.  Railway
 where  thirty-three  women,  wives  and
 relations  of  railwaymen  were  arrest-
 ed  The  RPF  people  maltreated  and
 manhandled  the  womenfolk,  and  they
 Were  led  by  one  Mr  Mishra,  Security
 Officer  This  was  on  13th  May,  1974
 in  Nambari  colony,  Maligaon.  In
 Adabari  Colony,  Pandi—I  have  tour-
 ed  all  these  places,  and  I  have  gone
 there  and  obtained  first-hand  infor-
 mation  from  the  victims  of  this  mal-
 treatment—Shrimatj;  Utpala  Bhatta,
 wife  of  Pratul  Kumar  Bhatta  was  hit
 bv  lathi  by  the  RPF  and  other  police. men  on  the  same  day,  that  is,  the  13th
 Miy,  1974  One  Jadugopal  Bhowmik,
 the  owner  of  a  panshop  was  beaten  by
 the  Assam  Battalion  police  and  he
 was  kicked  inside  the  police  station
 by  the  additional  SP  In  the  new
 colony  of  Pandu  on  19th  May,  1974,
 Sapan  Kumar  Bhattacharyya,  son  of
 Nanigopal  Bhattacharvya,  and  Mohan
 Lal  Nandi,  son  ०  Suddit  Chandra
 Nandi  and  Surjit  Deb  of  the  Rest
 Camp  were  assaulted  inside  the  Jhalu-
 kbari  police  station  near  Gauhati  by
 lathi  and  thev  were  beaten  with  boots
 by  the  additional  SP,  Deka,

 I  do  not  want  to  increase  the  num-
 ber  of  instances  of  such  torture  and
 maltreatment.  But  I  would  only  men-
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 tion  that  in  the  BBC  colony,  Pandu,
 the  triangular  colony,  Pandu,  the  Rest
 Camp,  Pandu,  the  old  colony,  Bongai-
 gaon  the  new  colony,  Bongaigaon,  the
 loco  colony,  Bongaigaon  and  all  these
 places,  the  RPF,  the  BSF  and  the
 Assam  battalion  police  manhandled
 and  maltreated  the  wives  and  famil-
 fes  of  railwaymen  between  the  &th
 and  27th  May,  1974.  If  you  want  more
 instances,  I  can  give  lots  of  them.  For
 the  information  of  the  Railway  Minis-
 ter  and  the  Central  Government,  if
 they  want  more  instances,  I  can  give
 any  number  of  them.  Here  are  those
 instances  with  me.

 During  the  Jast  AICC  session,  which
 was  held  only  two  or  three  days  back,
 Shrimati  Indira  Gandhi  was  talking
 about  increasing  production,  curbing
 of  corruption,  and  ensuring  fair  and
 equal  distribution,  and  she  also  said
 that  the  new  ordinances  were  not  dir-
 ected  against  the  working  class  and
 there  was  no  intention  on  the  part  of
 the  Central  Government  to  freeze  the
 wages  of  the  workers  and  the  em-
 ployees.

 Our  great  Defence  Minister,  Shri
 Jagjivan  Ram,  was  also  talking  about
 keeping  the  production  chammels
 flowing.  I  would  only  say  this
 much  that  in  today’s  conditions  we
 should  consider  which  are  the  forces
 responsible  for  iicreasing  corruption,
 for  lack  of  production,  and  for  driv-
 ing  our  country  info  ruin  and  chaos.
 This  has  to  be  considered  by  the
 House  and  by  the  larger  mass  of
 people  all  over  the  country.  In  such
 circumstances,  I  would  only  say  to
 the  Prime  Minister,  to  the  Govern-
 ment  to  the  whole  House  that  unless
 the  big  monopoly  houses  are  curbed,
 unless  their  profits  are  frozen,  unless
 the  rural  rich,  the  kulaks,  the  land-
 owners  and  landlords  are  curbed,
 unless  the  peasants  and  the  kisans  get
 lands  so  that  they  can  till  and  cul-
 tivate  and  take  the  produce  in  their
 own  homes,  no  talk  of  curbing  corrup-
 tion  no  talk  of  inér@asing  production
 will  succeed,
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 So  naturally  the  responsibility  Ties
 squarely  on  the  shoulders  of  this
 Government.  Under  the  circum-
 sctances,  I  would  say  this  much  that  in
 today’s  conditions  the  Central  Gov-
 ernment,  the  Government  led  by
 Shrimati  Indire  Candhi,  is  totally  re-
 sponsibles  for  all  this  chaos,  for  all
 this  ruination,  for  all  these  semi-
 fascist  tendencies  al]  over  the  country.

 They  have  been  talking  big.  They
 were  talking  in  Bangalore  and  they
 were  talking  in  Delhi.  Now  they  just
 castigate  the  Opposition  for  repeating
 this  kind  of  adjournment  motions  and
 no-confidence  motions  ad  nauseum.

 उ  say  it  does  not  lie  in  the  mouth  of
 the  ruling  party  to  do  so  because
 they  are  led  by  the  blackmarketeers,
 hoarders  and  other  reactionary  forces
 all  over  the  country.

 I  would  also  direct  the  attention
 of  the  Prime  Minister  and  the  whole
 House  to  this  that  in  today’s  condi-
 tions  the  forces  increasing  corruption
 thrive  bacause  people  who  are  at  the
 top  are  not  being  curbed,  people  who
 are  looting  the  country’s  resources,
 people  who  have  taken  the  country
 to  economic  ruination  are  not  being
 curbed.  On  the  other  hand,  the
 working  class,  the  employees,  the
 poor  peasantry,  the  land-hungry  und
 the  landless  masses,  are  subjected  to
 these  ordinances,  to  these  preseures
 of  wage  freeze,  controls  and  so  on.
 Prices  cwanot  be  curbed  by  freezing
 the  wages  of  workers  and  employees.
 Prices  can  be  curbed  if  the  mono-
 polies  and  big  houses  are  curbed.

 I  would  say  that  the  policies  which
 are  being  followed  by  the  Central
 Government  under  the  leadership  of
 Prime  Minister  Padira  Gandhi  are  a
 total  failure.  They  are  policies  along
 the  capitalist  path.  Unless  govern-
 ment  policies  are  totally  changed,
 there  is  no  future  for  our  country.

 SHRI  5.  M.  BANERJEE  rose—

 MR.  SPEAKER:  I  can  give  ‘three
 er  four  minutes  at  the  most.
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 SHRI  5S.  M.  BANERJEE:  The
 Prime  Minister  can  wait  for  ten
 minutes.
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 MR,  SPEAKER:  The  Prime  Minis-
 ter's  reply  is  already  fixed  for  6
 O'clock.

 18  00  hrs.

 SHRIMATI  PARVATHI  KRIS-
 HNAN  (Coimbatore):  Sir,  I  had
 listened  with  great  intereat  to  the
 competition  going  on  in  the  floor  of
 the  House,  from  this  side  some  people
 indulging  vituperative  attacks  and
 from  that  side  some  people  singing
 hosannas,  whenever  the  Prime  Muini-
 ster’s  name  was  mentioned.  I  do  not
 want  to  take  part  in  that  competition.
 In  the  few  minutes  at  my  disposal.  I
 want  to  deal  with  some  important
 points,

 Firstly,  take  the  question  of  the
 railway  strike.  The  fiction  that  Shri
 ऊ  N,  Mishra  has  been  indulging  in
 over  since  may  1974,  still  continues
 and  it  beheves  me  as  the  working
 President  of  the  Indian  Railway
 Workers’  Federation  and  a  member
 of  the  NCCRS  to  refute  that  fiction.
 He  recited  all  kinds  of  fairy  tales
 about  women  who  were  bullied.  But
 he  has  forgotten  how  the  wives  of
 the  striking  railway  workers  were
 harassed  not  only  by  hig  henchmen
 and  the  henchmen  of  the  Railway
 Board  but  by  the  henchmen  of  such
 self-appointed  leaders  like  Mr.  A.  P.
 Sharma,  C.  M.  Stephen  etc,  They
 should  hang  their  heads  in  shame
 because  it  is  their  henchmen  who  at
 the  divisional  and  local  levels  accom-
 Panied  the  police  to  the  houses  of  the
 railway  workers,  pointed  out  wives  of
 railwaymen’s  leaders  and  dragged
 them  out,  searched  them,  took  them
 10  the  lock-up  and  beat  them  up
 And,  when  the  wives  asked  them  why
 they  béhaved  like  this,  they  hag  the
 temerity  to  misuse  the  name  of  the
 Prime  Minister  far  their  nefarious
 game  and  said,  “It  is  the  Lady  above
 who  sent  these  instructions’.”  So,
 they  are  the  people  who  have  to  be
 ashamed  of  themselves  instead  of
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 {Shrimati  Parvathi  Krishnan.]
 comiag  here  and  indulging  by
 hypocritical  praise  of  the  Prime
 Minister.

 The  Railway  Minister,  sitting  in  his
 usual  Buddha-like  fashion,  “seeing  no
 evil  and  hearing  :o  evil”  two  days
 ago  in  reply  to  Question  No,  288  stated
 that  the  number  of  people  still  under
 detention  was  687.  Four  Questions
 later,  the  answer  to  the  same  question
 as  ta  how  many  people  are  under
 detention  is,  “The  figures  are  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.”  On  the  same
 day,  two  different  answers  ere  given
 to  the  same  question’  And,  he  ex-
 pects  us  to  swallow  the  fiction  that
 the  minions  of  the  Railway  Board  are
 feeding  him  with  every  minute:  We
 reject  that  fiction.

 Coming  to  the  ordinances,  yester-
 day  we  saw  The  Finance  Minister
 makiag  a  halting  speech  trying  to
 defend  them.  Ang  today  the  Defence
 Minister  could  not  defend  these
 ordinances.  We  have  been  hearing
 so  much  about  the  emergency,  war.
 etc.,  but  what  about  the  war  being
 declared  on  18  crores  of  workers  in
 the  country  by  the  wage  freeze  you
 are  imposing  today?  The  Financc
 Minister  does  not  have  the  courage
 to  take  action  against  those  tycoons
 who  are  making  hay  while  prices
 have  been  going  up.  He  talked  about
 inflation  and  the  measures  taken  to
 check  tax  evasion.  The  report  says
 in  the  precediag  year  30  cases  were
 instituted,  only  two  people  were  con-
 victed  and  that  also  till  the  rising  of
 the  court!  The  railway  workrs,
 who  were  being  declared  strikers,  the
 railway  workers  who  were  forced  to
 £0  णा  strike  because  the  Government
 broke  the  negotiations  and  sabotaged
 them,  are  give.  summery  trial  and
 summary  conviction  and  six  months
 in  jail.  But  those  who  evade  taxes
 and  create  inflation  and  price  rise  are
 given  imprisonment  only  till  the
 rising  of  the  court,  and  that  also  only
 in  two  cases,  whereas  the  number  of
 wictimised  railway  workers  runs  into
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 lakhs,  That  is  why  we  here  op  this
 side  of  the  House  belonging  to  my
 party  support”  his  no  confidence
 motion  against  the  Government.  We
 demand  reinstatement  of  all  victimised
 railway  workers.  We  demand  that  the
 Government  should  withdraw  the
 Ordinances.  This  habit  of  doing
 everything  through  Ordinames  should.
 go.  Then,  the  should  take  meastires
 against  blackmarketeers  and  hoarders.

 Motion  of  No-conjl-
 dence

 MR.  SPEAKER:  She  should  con-
 culde  now.

 SHRIMATI  PARATHI  KRISHNAN:
 Shri  Unnikrishnan  and  others  asked
 what  are  the  concrete  suggestions  we
 are  giving.  So,  I  want  to  mention
 s0Me  concrete  proposals.  We  demand
 demonetisation  and  mopping  up  un-
 accounted  money  that  has  been  play-
 ing  havoc  with  the  economy  of  the
 country  and  the  implementation  of
 the  recommendations  of  the  Raj  Com-
 mittee.  We  demand  that  the  hoar-
 ders  and  profiteers  should  be  hand-
 cuffed  and  paraded  through  the
 streets  and  imprisoned—500  of  them
 at  least  instead  of  hand-cuffing  and
 parading  and  unprisoning  the  poor
 railway  workers.  Then  there  should
 be  a  public  distribution  system  for
 foodgrains.

 MR.  SPEAKER:
 clude  now.

 She  should  con-

 SHRIMATI  PARVATHI  KRISHNAN
 Perhaps,  they  do  not  want  to  hear
 our  concrete  proposals.  They  want
 to  hear  only  the  Prime  Minister.
 They  are  welcome  to  do  that.

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  ELECTRONICS  AND  MIN-
 ISTER  OF  SPACE  (SHRIMATI
 INDIRA  GANDHI):  Mr.  Speaker,  Sir,
 many  members  have  called  this  a  ri-
 tual  performance  and,  as  my  colleague
 said  earlier,  it  has  indeed  become  a

 SHRI  PILOO  MODY:  Feature,
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 SHRIMATI  INDIRA  GANDHI:  Yes,
 feature.  Thank  you,  Mr,  Mody.  We
 have  come  to  expect  a  no-confidence
 motion  in  every  session  of  the  House.
 I  am  not,  as  one  hon,  Member of  the
 opposition  has  claimed,  allergic  to
 such  a  motion;  none  of  us  is  in  fact,
 I  welcome  them.  It  is  one  of  the  few
 occasions  I  get  to  speak  in  the  House,
 It  gives  us  an  opportunity  of  telling
 the  House  what  determined  efforts  we
 are  making  to  face  the  present  situa-
 tion.  But.  listening  to  many  of  the
 speeches  of  the  members  opposite,  it
 did  not  seem  to  me  that  they  were
 taking  their  own  motion  very  serious-
 ly.  We  do  take  it  seriously.  We
 welcome  this  opportunity.  But  I
 would  also  say  that  I  was  a  little  sur-
 priseg  that  this  motion  should  come
 up  when  it  did.  Only  the  day  before
 we  had  a  very  friendly  meeting  with
 the  leaders  of  the  opposition.

 SHRI  SHYAMNANDAN  MISHRA’
 That  continues

 SHRIMATI  INDIRA  GANDHI:
 Thank  you.  For  the  first  time  after
 a  long  time  it  was  not  acrimonious
 and  in  that  meeting  we  discussed
 what  subjects  should  be  further  dis-
 cussed,  and  also  whether  they  were
 all  willing  to  try  to  find  some  areas
 m  which  we  could  cooperate.  The
 very  next  day,  after  this  friendly  be-
 ginning,  it  came  as  a  surprise  to  me
 when  I  heard  that  there  was  a  No-
 Confidence  motion,

 How  little  faith  you  have  in  this
 No-Confidence  motion  was  displayed
 by  a  chivalrous  friend  opposite  when,
 far  from  trying  to  remove  us,  he
 wanted  to  help  us  to  remain  by  his
 good  advice.

 SHRI  PILOO  MODY:  What  I  im-
 plied  was  that  this  Government  should
 go  and  a  new  Government  be  recon-
 stituted.  This  is  what  the  No-Con-
 fidence  motion  is  about.

 SHRI  SHYAMNANDAN  MISHRA:
 That  means,  you  have  faith  in  the
 Prime  Minister  and  she  is  to  re-con-
 stitute  the  Cabinet.

 1894  (SAKA)  Motion  of  No-  293
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 SHRI  PILOO  MODY:  I  have  re
 constituted  the  Cabinet!

 SHRIMATI  INDIRA  GANDHI:
 Apart  from  all  this  joking,  the  situa-
 tion  is  indeed  serious,  At  no  time
 have  we  gaid  that  it  is  not  serious,
 At  no  time  have  we  tried  to  absolve
 ourselves  from  all  responsibility.  It
 is  obvious  that  the  government  of  the
 day  is  responsible  for  whatever  hap-
 pens.  But  Opposition  Members  are
 in  the  habit  of  taking  out  any  one
 statement  out  of  the  speeches  that  my
 colleagues  or  I  make  and  then  pro-
 jecting  it  as  if  that  was  the  only  point
 made  at  that  particular  meeting.
 Usually,  in  speeches,  we  mention
 many  aspects.  If  I  said  that  inflation
 was  a  global  phenomenon—it  is  a  glo-
 bal  phenomenon—but  I  did  not  say
 it  was  entirely  due  to  that.  In  fact,
 I  explained  the  differences  also.  I  am
 only  giving  this  as  an  instance.

 Twenty  years  ago  in  the  United
 States,  a  particular  Senator  created  a
 situation  when  everyone  was  suspect-
 ed,  and  even  honest  and  upright  peo-
 ple  of  all  sections  were  persecuted  in
 the  name  of  supposed  loyalty  to  the
 country,  At  that  time,  this  shadow
 fell  on  us  also.  At  one  time,  there
 were  loud  voices  of  criticism  from
 people  who  saw  communism  lurking
 not  only  in  the  communist  party  but
 also  in  our  party.

 Today,  everything  is  made  to  look
 corrupt.  Everyone  is  painted  in  black
 colours  in  the  hope  that  at  least  a  few
 people  will  believe  some  of  these  false
 charges.

 Several  of  the  speeches  made  by
 Honourable  Members  of  the  opposi-
 tion  have  been  full  of  insinuations  and
 fabrications,  Again  many  matters
 have  been  raised  not  for  the  first
 time  but  which  have  come  up  during
 Question  Hour,  during  Half-an-Hour
 discussions  and  on  other  occasions,
 and  full  replies  have  been  given.

 I  have  enough  faith  in  the  good-
 sense of  our  people.  I  know  that
 they  will  not  be  misled.  I  do  not
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 have  to  defend  myself.  I  think,  the
 people  of  the  country  will  defend  me
 if  they  so  choose  and,  if  they  do  not
 so  choose,  I  shall  still  abide  by  their
 verdict.  We  believe  in  democracy
 and  we  always  accept  the  people's
 verdict,  It  1s  very  strange  to  say  that
 if  some  of  us  win  the  elections,  we
 do  it  only  through  black  money  but
 af  somebody  on  the  other  side  wins
 it,  then  the  people  have  really,  and
 truly,  elected  him!  (Interruptions)
 Please  do  not  go  into  all  those  things.
 We  can  also  take  many  names  if  we
 wish  to  do  so.  But  I  do  not  want  to
 make  any  allegations,  nor  do  I  want  to
 go  into  all  those  matters  as  to  who
 was  associated  with  whom,  who  col-
 lected  money  and  such  other  matters.
 This  Government,  this  Party  and  I
 shall  always  abide  by  the  people's
 verdict.  We  shall  be  judged  by  how
 we  serve  the  people,  what  we  do  to
 lighten  their  burden  of  ancient
 wrongs,  iajustices  and  inequalities,
 to  what  extent  we  are  able  to  help
 them  to  defend  their  freedoms  and
 how  far  we  can  harness  their  inner
 strength  towards  a  more  meaningful
 life.  I  thimk,  these  are  the  matters
 on  which  the  country  will  judge  us,
 and  if  they  want  to  throw  us  out,  we
 shall  take  it  in  that  spirit  and  we
 shall  not  behave  like  all  the  present
 opposition  parties  alleging  that  some-
 gody  came  in  through  false  methods
 and  8०  on.

 उ  would  only  ask  the  hon.  members
 of  the  Opposition  not  to  underrate
 the  strength  of  our  people,  because
 in  spite  of  all  the  present  hardships—
 We  are  not  minimising  the  hardships
 by  any  means—the  nation  is  far
 stronger  then  it  has  ever  been;  it  is
 certainly  far  stronger  than  what  it
 was  in  1947.  In  fact,  it  is  this
 strength  and  this  self-confidence
 which  hag  enabled  us  to  meet  the
 political  burdens  of  1971  or  the
 economic  burdens  of  today.

 Much  has  been  said  about  the  rail-
 way  strike.  I  do  not  want  to  go  into
 details  because  we  had  a  motion  on
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 it  on  the  last  day  of  the  last  Session
 and  this  time  also  several  people  on
 our  side  have  spoken  about  it;  the
 Railway  Minister  hag  spoken;  and
 most  of  the  points  made  op  the  other
 side  were  made  on  the  previous
 occasion  also.
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 AN  HON.  MEMBER:  Victimisa-
 tion  came  afterwards.

 SHRIMATI  INDIRA  GANDHI:  At
 that  time  also  you  spoke  about  it.
 Now  you  say  that  it  came  afterwards.
 But  at  that  time  you  said  that  it  was
 takir:g  place.  On  any  such  occasions,
 there  are  cases  of  excesses.  I  can-
 not  say  to  what  extent  this  has
 happened  in  this  particular  casc.
 But  knowing  the  situation,  I  know
 that  somehow  some  excesses  do  take
 Place  in  spite  of  our  best  i#mtentions.
 However,  nobody  has  ever  been  told
 to  victimise  or  harass  any  person,  but
 certainly.

 आओ  हुकम धन्व  कछवाय  (मुरैना)
 आप  का  मामले ले  कर  ऐसा  कर  रहे  है।

 ==

 आरती  इंदिरा  गांधी  आप  ने  शुरु
 किया  हैकि हर  चीज  मे  मेरा  नाम  आ  जाय.
 लौकी  का  दाम  बढना  है  तो  प्रधान  मंत्री  से  जा
 कर  पूछो  कोई  भी  चीज  होती है  तो  प्रधान
 मन्नी  से  जा  कर  पूछो

 भ  बोला  मोदी  आप  का  नाम  नहीं
 लेगे  तो  आप  नाराज हो  जायेगी |

 श्रीमती  इंदिरा  गांधी  :  मे  तो  नाराज
 होती  ही  नही  1  1  have  overgrown  that

 stage  long  loig  ago.

 SHRI  SAMAR  GUHA  (Contai):
 Not  being  angry  is  more  dangerous.

 SHRIMATI  INDIRA  GANDHI:
 This  is  very  peculiar,  You  are  not
 satisfied  with  anything.  Being  angry
 is  bad  and  not  being  angry  is  worse.

 So  far  as  I  know,  considering  the
 very  large  numbers  of  people  involv-
 ed,  considering  the  gravity  of  the
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 situation,  cue  can  say  that  there  wus
 hardly  any  victimisation.  We  are
 treating—and  I  would  like  to  assure
 the  hon.  members  that  we  shal]  con-
 tinue  to  treat—with  sympathy  those
 amongst  the  railwaymea  who  were
 misguided  into  going  on  the  strike.
 And  it  is  only  the  intention  of  those
 politiciais  who  forced  the  strike
 which  we  consider  to  be  frankly  par-
 tisan  atid  political,  They  did  the
 worst  they  could  do.  (Interruptions)
 I  know  that  a  large  number  of  rail-
 waymen  did  go  on  strike.  Nobody
 says  that  they  did  ot.  But  I  also
 know  that  a  much  larger  number  did
 not  go  on  strike  and  they  managed,
 in  spite  of  tremendous  odds,  to  keep
 the  trains  runings.

 Fortunately,  supplies  to  key  indus-
 trial  installations  and  feed  move-
 ments  were  maintaimed..(Interrup-
 tions).  The  country  is  ware  of  the
 great  harm  that  was  inflicted  upon
 the  nationa]  economy,  It  it  is  not
 easy  to  absorb  the  damage  of  round-
 about  Rs.  600  crores,

 SHRI  JYOTIRMOY  BOSU:  Rs.  1000
 erores....  (Interruptions).

 SHRIMATI  INDIRA  GANDHI:  I
 think  before  you  came  here,  I  have
 alr.ady  said  that  I  do  not  shirk  any
 responsibility,  I  am  willing  to  take
 the  responsibility  for  what  we  have
 done,  if  you  want,  even  for  what  we
 have  not  done  and  even  for  what  vou
 have  done;  but  let  us  not  waste  time
 in  arguing  about  it.

 One  hon.  Member  referred—I  think
 he  useq  the  word  ‘delight’—that  we
 were  delighted  or  that  we  were  crow-
 ing  over  the  victory.  I  should  hke  ‘+o
 sincerely  assure  him  that  this  is  a
 rather  strange  word  to  use.  None  of
 us  could  view  the  problem  in  that
 light.  We  were  ‘ot  delighted  at
 crushing  the  strike.  We  were  not
 crowing  over,  nor  did  we  regard  it  as

 AN  HON.  MEMBER:  Sweets  were
 distributed.

 Motion  of  No-
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 SHRIMATI  INDIRA  GANDHI:  We
 were  greatly  saddened  and  distressed
 over  the  whole  situation  and  at  the
 hardship  of  the  railwaymen  afd  their
 families,  the  inconveniences  to  which
 the  common  man  and  the  poorer
 sections  of  the  people  were  put,  and
 the  grave  consequences  to  the  nation’s
 economy  and  strength.  There  was
 no  question  of  delight,  but,  as  I
 said,  the  situation  was  so  serious
 that  it  was  a  rehef  that  the
 strike  was  over  and  this  relicf  was
 shared  by  the  vast  majority  of  the
 Indian  people.
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 One  of  the  other  misconceptions created  by  the  other  side  is  the  con-
 stant  use  of  the  word  ‘wage-freeze’.
 My  colleague,  the  Finance  Minister,
 and,  I  think,  the  Defence  Minister
 also  as  well  as  various  members  from
 this  side  have  already  clarified  the
 point.  But  if  I  also  do  not  state  my
 viewpoint,  then  you  will  accuse  me—
 “You  did  not  say’.  Therefore,  some
 of  it  I  have  to  repeat.

 What  the  Government  proposes  is
 not  a  wage-freeze,  as  hon.  Members
 have  alleged.  A  wage-freeze  would
 mean  a  ban  on  negotiations  or  on
 revision  of  wages.  This  is  not  what
 we  have  done.  What  we  have  done
 is  not  to  impose  any  embargo  on
 negotiations  for  wage  revision  either
 in  the  public  or  iy  the  private  sector.
 What  we  have  done  to  enforce  through these  ordinences  is  that  if  as  a  result
 of  wage  revision,  the  workers  become
 entitled  to  some  increase  in  the
 emoluments,  such  increase  should  be
 deposited  iy  a  special  account  carry-
 ing  8  specia]  rate  of  interest,

 SHRI  DINEN  BHATTACHARYYA:
 Then,  how  will  they  eat?

 SHRIMATI  INDIRA  GANDHI:  The
 ordinance  only  asks  the  labour  to  save
 the  increase  in  their  emoluments  for
 a  certain  limited  period  so  ag  to  give
 some  respite  to  bring  the  inflationary
 situation  wader  control.  The  amount
 saved  by  the  workers  is  theirs  and  it
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 will  not  be  used  by  the  Government,
 even  temporarily,  either  for  its  cur-
 rent  expenditure  or  for  industries,

 SHRI  SHYAMNANDAN  MISHRA:
 But  the  prices  will  go  up.

 SHRIMATI  INDIRA  GANDHI:  Our
 workers  have  been  actuated  by
 patriotic  motives.  In  the  past  they
 have  loaned  money  to  the  Gcvern-
 ment  under  various  schemes.  ‘There
 is  the  Smal]  Savings  Scheme.  There
 is  the  pay-roll  savings  scheme,
 cumulative  deposits  scheme  etc,  to
 meet  the  emergencies  posed  by  war
 or  by  influx  of  refugees  and  80  on.

 The  present  inflationary  situation
 poses,  as  my  friend  opposite,  Dr,  Rao,
 said,  a  grave  threat  to  our  social  a’id
 political  systems  as  the  invasion  we
 have  faced.

 SHRI  PILOO  MODY:  When  does
 he  become  ‘opposite’?

 SHRIMATI  INDIRA  GANDHI:  He
 is  just  siting  opposite  to  me  at  this
 moment.

 SHRI  PILOO  MODY:  I  am  sorry,
 it  is  "ot  a  parliamentary  «xpression
 to  say  ‘opposite’.

 SHRIMATI  INDIRA  GANDHI:  I
 shall  correct  myself—my  friend  on
 our  side,

 SHRI  PILOO  MODY:  Mr.  Rao,  I
 pushed  you  back  into  your  Party!

 SHRIMATI  INDIRA  GANDHI:  Mr.
 Pileo  Mody  is  generous  to  us  to-day.

 We  all  know,  and  everybody  here
 hag  commented  op  the  fact,  that  उन
 flation  is  the  worst  e@iemy  of  social
 justice.  So,  any  step  we  take  to  curb
 inflation  can  be  considered  egalitarian.

 The  ordinance  provides  for  the
 payment  of  dearness  allowance  into
 a  special  account,  that  is,  only  half
 the  additional  dearness  allowace
 falling  due  for  payment.  The  idea
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 of  compensating  labour  for  the  in-
 crease in  the  cost  of  living  through
 the  periodical  adjustment  of  the
 dearness  allowance  was  evolved  dur-
 ing  the  second  world  war.  Hag  this
 system  really  provided  an  effective
 safeguard?  This  is  the  question
 which  arises.  Labour  -epresentatives
 and  others  are  aware  that  ap  increase
 in  dearnesg  allowance  is  often  only
 an  invitation  to  traders  to  push  up
 their  prices.  It  is  a  spiral  or  vicious
 circle.  As  soon  as  dearness  allow-
 ance  15  given,  prices  rise  and  more
 dearness  allowance  is  demanded.

 3०4

 Many  factors  contribute  to  the  rise
 in  prices  and  all  these  have  to  be
 tackled  together.  You  cannot  look
 at  only  one  side  of  the  problem.  A
 pertinent  poiat  made  by  Dr.  Rao
 was  that  in  recent  months,  an  infla-
 tionary  psychology  has  been  building
 up.  Traders  and  hoarders  profit,  in
 such  an  atmosphere.  People  expect
 prices  to  rise  continually  and  since
 income  can  only  rise  partially,  they
 can  never  catch  up  with  this  rise  m
 prices.  So,  this  psychology  has  to  be
 effectively  countered.  Slowing  down
 the  process  of  the  continuous  injec-
 tion  of  money  into  the  ecoaomy  15
 One  of  the  important  steps  by  which
 we  can  hope  to  defeat  the  expecta-
 tions  of  traders  and  hoarders.  This
 steep  reduction  in  the  expansion  of
 money  supply  has  been  accompanied
 and  is  going  to  be  followed  further
 by  other  energetic  measures  sucn  as
 curtailing  unnecessary  Government
 expenditure  and  by  augumenting  pro-
 duction  in  strategic  sectors  of  our
 economy.

 The  House  will  perhaps  remember
 that  this  is  mot  the  first  time  that
 either  a  part  or  the  whole  of  the
 dearness  allowance  has  been  im-
 pounded  in  the  form  of  contributions.
 of  provident  fund  or  otherwise.
 Many  State  Governments,  in  fact.
 eight,  from  different  regions  of  the
 country,  have  also  done  likewise  for
 several  years.  The  Government  of
 India  also  took  similar  steps  in
 1967-68  when  We  were  अपना  हम
 jng  from  an  unprecedented  dronght.
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 So,  all  that  we  have  now  done  is
 to  extend  the  scheme  so  as  to  cover
 employees  of  the  private  sector,  in
 the  interest  of  parity  of  treatment.
 This  is  the  only  new  thing  that  has
 come  about.  The  amounts  paid  into
 a  special  account  may  be  retained  for
 a  slightly  longer  period  than  in  the
 cage  of  the  scheme  enforced  in  the
 past,  but,  at  the  same  time,  if  the
 period  of  retention  is  longer,  the  rate
 of  interest  is  also  appreciably  higher.

 1  should  like  to  appeal  to  workers
 to  try  to  understand  that  an  increase
 in  money  wages  will  not  help  them
 unless  an  effective  anti-inflationary
 campaign  is  launched  and  is
 successful.

 SHRI  JYOTIRMOY  BOSU:  What
 about  action?

 SHRIMATI  INDIRA  GANDHI:
 Action  is  implied  in  the  word
 ‘successful’.

 We  cannot  be  successful  unless  we
 take  action,

 SHRI  INDRAJIT  GUPTA  ({Ali-
 pore}:  The  workers  do  not  want
 al  single  pie  as  deariess  allowance,
 provided  you  can  give  them  essential
 commodities  at  fixed  prices.  Why
 don’t  you  do  that?

 SHRIMATI  INDIRA  GANDHI:  We
 are  trying  to  do  that.

 SHRI  INDRAJIT  GUPTA:
 commodities  at  fixed  prices.

 Give

 SHRIMAT!  INDIRA  GANDHI:  We
 are  trying  to  do  that.  I  have  just
 been  trying  to  explain  that  the  dear-
 ness  allowance  contributes  also  to
 rising  prices.  (Interruptions).

 MR.  SPAEKER:  Will  you  kindly
 sit  down?  Let  her  finish  her  speech.

 SHRIMATI  INDIRA  GANDHI:  An
 dacrease  in  wages  to  workers  will  not
 help  them.  As  regards  welfare  of  the
 workers,  a  very  large  number  of  them
 are  unorganised  labour.  Their  wale
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 fare  depends  on  our  success  in  bring~
 ing  the  prices  under  control.  I  have
 no  doubt  about  that.  We  have
 brought  forward  all  these  measures
 ia  order  to  try  to  deal  with  this
 situation.  (Interruptions).  There
 can  be  growth  in  the  economy  if  the
 extreme  measures  we  have  taken
 succeed,  At  the  same  time,  I  am  gure,
 hon.  Members  are  aware  that  every
 sanctioning  or  giving  of  Dearness
 Allowance  bas  an  immediate  effect  on
 the  finances  of  ‘State  Governments
 and  their  capacity  to  coatinue  their
 programmes,  whether  of  development
 or  of  helping  the  weaker  sections.
 Many  essential  programmes  are
 affected,  because  more  and  morc
 money  goes  into  administrative  costs.
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 SHR]  INDIRAJIT  GUPTA:  Why
 don't  you  freeze  the  price?

 SHRIMATI  INDIRA  GANDHI:  We
 eatnnot  do  that  through  an  Ordinance.
 We  can  only  take  certain  steps.  We
 are  trying  to  arrest  the  inflation  as  a
 first  step.  Only  then,  can  we  think
 of  checking  the  price  rise.  (Interrup-
 tions).

 Members  of  the  Opposition  want  to
 have  the  cake  and  eat  it  too.  Every-
 one  wants  opposite  things  to  happen
 simultaneously.  They  want  Goveri-
 ment  to  curb  the  money  supply  and
 at  the  same  time  criticize  Govern-
 ment  when  it  takes  concrete  steps  to
 do  so.  I  fully  realise  that  logical  con-
 sistency  i  not  the  strong  point  of  the
 Opposition,  especially  when  each
 party  has  its  own  theory  of  politics
 and  economics  and  its  own  point  of
 view.

 Now,  some  members  of  the  Opposi-
 tion,  particularly,  those  claiming  to
 be  radical,  have  often  pointed  out
 that  it  is  no  use  trying  to  contro]
 Government's  budgetary  deficit  alone.
 Bank  credit  to  the  commercial  sector
 should  also  be  brought  under  strict
 surveillance.  The  rise  in  the  bank
 rate  aad  corresponding  adjustments
 in  rates  of  interest  charged  by  the
 banks  णा  loans  to  different  categories
 of  horrowers  will  slow  down  the  pace
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 of  expansion  of  credits  to  the  com-
 mercial  sector.  The  rise  i,  interest
 rates  will  discourage  the  build-up  of
 riventories.  At  the  same  time,  the
 Tise  in  deposit  rates  wili  benefit
 gavers  and  enable  the  banks  to  mobi-
 lize  savings  both  in  urban  and  in
 tural  areas,  You  have  probably
 teard  that  the  Reserve  Bank  is
 arrenging  a  strict  scrutiny  of  the  top.
 accounts  of  all  the  banks.  This
 scrutiny  will  strangthen  our  attempts
 to  control  the  use  of  bank  money  for
 building  inventories  or  for  other  pur-

 poses  which  are  of  a  lower  priority.
 (Interruptions),  The  private  sector

 thas  to  be  subjected  to  the  same
 degree  of  fiscal  discipline  which  the
 people  rightly  expect  the  Govern-
 ment  to  observe  in  the  present  dffi-
 cult  situation,

 We  have  to  enforce  discipline  not
 merely  in  the  use  of  financial  re-
 sources  but  also  in  the  use  of  other
 scarce  materials  such  as  steel  and
 cement.  These  proposals  ale  being
 -worked  out  in  some  detail.  Al]  these
 measures  relating  to  wages,  dearness
 allowance,  dividends  and  compulsory
 savings  for  the  higher  income  grops,
 control  of  credit  to  the  privatc  sector
 and  discipline  in  the  use  of  the  scarce
 materials  should  be  viewed  together.

 At  the  same  time,  I  agree  with  all
 the  Members  who  have  raised  the
 point—many  of  them  have—that  we
 ‘thave  to  take  care  of  the  necessary
 supplies;  hh  particular,  we  have  to
 augment  supply  of  articles  of  mass
 consumption,  of  what  the  economists
 call  wage  goods,  thet  is,  foodgroins,
 common  cloth  and  coarse  and  medium
 varieties,,  edible  oi]  and  go  on.

 SHRI  JYOTIRMOY  BOSU:  37  per
 cent  rise  ita  the  case  of  common
 cloth.

 SHRIMATI  INDIRA  GANDHI:
 Equally  important  at  this  moment.  in
 fact,  of  fhe  utmost  importance,  is
 agricultural  production.  That  holds
 the  key  to  the  success  of  our  efforts
 at  controlling  prices.
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 SHRI  MADHU  LIMAYE:  What
 about  increase  in  fertiliser  prices?
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 SHRIMATI  INDIRA  GANDHI:
 Fertiliser  is  in  a  class  by  itself,  and
 I  do  not  think  that  it  can  be  mixed
 up  with  other  items.  It  is  essential
 for  our  farmers  and  we  are  doing
 everything  possible  not  only  to  in-
 crease  its  productia:  in  India  but  to
 get  whatever  is  available  from  out-
 side  and  simultaneously  to  maximise
 the  utilisation  of  compost  and  organic
 fertiliser.

 SHRI  B.  N.  REDDY  (Ningalgudo):
 We  go  back  to  Ramrajya.

 SHRIMATI  INDIRA  GANDHI:  उ
 18  Not  a  going-back  These  are  two
 different  situations,  One  type  of
 simple  life  is  where  you  have  not
 known  anything  like  science  or
 sophistication,  and  the  other  1s  that
 haviig  the  knowledge  and  the  ex-
 perience  you  go  to  a  simple  life,
 using  what  you  have  learnt  in  the
 meantime.  That  is  the  type  of  simpli-
 city  that  we  want  So,  it  1s  not  going
 back  to  the  old.

 SHRI  SHYMANANDAN  MISHRA:
 All  these  years  she  did  not  pay  any
 attention  to  that.

 SHRI  PILOO  MODY:  That  was
 philosuphy  and  not  economics.

 SHRI  SHYAMNANDAN  MISHRA:
 It  1s  not  in  the  year  of  grace  1947....

 SHRIMATI  INDIRA  GANDHI:
 What  is  not  in  the  year  of  grace?
 (Interruptions).

 आओ  मधु  लिया  हम  लोग  जब  बोलते
 है  तो  वह  लोग  भी  तो  शोर  मचाते हैं,  तब
 प्रधान  मन्नी  उन  को  क्यो  नही  रोकती  है?

 आकृति  इन्दिरा  गांधी  प्रधान  मंत्री

 हमेशा  अपने  लोगों  से  चुभ  होने  को  कहती  हे।

 लेकिन  आप  लोग  इतना  गुल  मचाते है  कि  वह
 भेरी  आवाज़  नही  सुन  सकते  ।
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 I  was  just  talking  about  agricul-
 tural  production.  Hon.  Members  are
 aware  that  I  have  been  ging
 round  with  my  _  colleagues  and
 with  other  experts  and  i  offi-
 cials  to  various  States.  We
 have  asked  the  Chief  Ministers  to
 immediately  personally  direct,  guide
 and  supervise  agricultural  production
 programmes  in  their  States.  We  have
 found....

 SHRI  BHOGENDRA  JHA  (Jai-
 nagar):  What  about  land  reforms?....

 MR.  SPEAKER:  Order.  I  am  not
 going  to  allow  him.  He  is  getting  up
 without  my  permission.

 SHRI  SHYAMNANDAN  MISHRA:
 What  did  the  Prime  Minister  do  in
 the  conferences  which  she  had?  She
 added  only  culture  to  agriculture?

 SHRIMATI  INDIRA  GANDHI:  Per-
 haps,  he  can  go  and  ask  the  other
 people  who  attended  the  conference
 I  have  found  great  enthusiasm
 amongst  our  young  and  other  older
 workers  also  at  district  and  other
 levels  in  the  States,  and  I  have  found
 that  this  exhange  of  views  has  been
 extremely  useful  to  the  Centre  as
 well  as  to  the  States.  There  has  un-
 fortunately  not  been  adequate  co
 ordination  between  the  experience  of
 One  State  and  the  experience  of  ano-
 ther.  This  is  going  to  be  very  useful,

 In  the  whole  world,  whether  it  is  in
 agriculture  or  in  other  subjects,  our
 knowledge  is  increasing  all  the  time
 and  there  has  to  be  proper  applica-
 tion  of  it.

 Recently  I  also  met  some  of  the
 heads  of  our  agricultural  colleges.  We
 have  to  give  the  greatest  priority  to
 our  extension  work.  Their  extension
 workers  are  doing  extremely  good
 work,  but  this  has  to  be  strengthened
 and  expanded.

 A  great  deal  has  been  said  about
 black  money.  My  colleague,  the
 Finance  Minister,  has  explained  the
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 steps  that  are  being  taken.  Some
 important  aspects  of  the  problem  aré
 often  ignored.

 SHRI  JYOTIRMOY  BOSU:  Why
 Was  the  Interim  Report  of  the  Wan-
 choo  Committee  suppressed?

 SHRIMATI  INDIRA  GANDHI:  In
 a  sense,  black  money  is  a  creature  of
 shortages.  So  one  of  the  effective
 means  of  dealing  with  the  problem  is
 to  remove  the  vested  interests  in
 shortages  and  to  increase  production.
 Some  of  the  steps  taken  to  increase
 production  such  as  higher  procure-
 ment  prices  for  foodgrains  themselves
 tend  to  effect  a  rise  in  prices.  It  is
 also  true  that  some  of  the  controls  to
 check  prices  have  breq  corruption.
 We  simply  cannot  say  that  all  controls
 can  be  removed.  If  they  could  be  re-
 moved  without  increasing  the  growth
 of  economic  monopoly,  then  we  could
 do  so.  We  have  to  see  how  to  mini-
 mise  malpractices  and  see  that  nobody
 takes  advantage  of  the  situation.

 SHRI  BHOGENDRA  JHA:  Except
 the  monopolists.

 SHRIMATI  INDIRA  GANDHI:  We
 have  acknowledgeg  that  some  mono-
 poly  houses  or  all  monopoly  houses
 have  taken  advantage  of  the  situation
 and  this  is  one  of  the  problems  which
 we  have  to  face.  Certainly  they  have
 to  be  dealt  with  very  strongly.

 So  this  is  the  paradox  of  the  situa-
 tion  underlying  the  complexity  of  the
 problem  we  face.  It  is  easy  for  the
 Opposition  to  speak  different  things  at
 different  times  and  in  different  voices.
 They  demand  higher  procurement
 price  for  one  section  and  lower  prices
 for  another  section,  continuance  of
 subsidy  for  one  section  and  so  on  and
 so  forth.  But  it  is  just  not  possible
 to  have  all  these  things  simultaneous-
 Jy.  In  the  circumstances  in  which  we
 find  ourselves  today,  larger  produc-
 tion  of  essential  goods  and  आ  effi-
 cient  public  distribution  system  should
 be  the  most  essential  components  of
 our  programme  against  black  money.
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 [Shrimati  Indira  Gandhi]
 Of  course,  this  must  be  supplemented
 by  the  firmest  action  against  hoarders
 and  tax  evaders.

 Something  must  also  be  said  about
 smuggling.  This  is  also  an  evil.  It
 must  be  combated  with  all  our
 strength.  On  an  earlier  occasion,  I
 spoke  about  it  somewhere.  The  De-
 fence  Minister  has  also  spoken  about
 it  though  not  here.  One  Hon.  Mem-
 ber  quoted  his  speech  misinterpreting
 it  that  Government  wanted  to  put  all
 the  responsibility  on  the  people.  That
 is  not  the  point  at  all.  The  point  is
 that  in  these  matters  unless  we  have
 the  co-operation  of  the  people,  we
 cannot  tacle  it.  This  is  not  a  matter
 which  the  army  can  deal  with;  it  1s
 not  a  matter  which  the  police  can  deal
 with.  It  is  a  matter  where  the  neigh-
 bours  of  those  who  indulge  in  anti-
 social  acts  are  the  first  people  who
 can  help  to  solve  this.  This  I  think,
 is,  what  the  Defence  Minister  said.

 SHRI  PILOO  MODY:  Why  don't
 you  join  Madhu  Mehta?

 SHRIMATI  INDIRA  GANDHI:  I
 have  been  talking  about  this  subject
 long  ago.  But  Shri  Madhu  Mehta  has
 added  his  voice  to  this  and  I  welcome
 jt.  He  is  taking  interest  in  this  anti-
 smuggling  campaign,  As  a  part  of
 this  campaign,  he  has  also  suggested
 that  at  least  everybody  should  boy-
 cott  all  smuggled  goods.  That  is  the
 least  that  everybody  can  do.  I  would
 like  very  strongly  to  commend  that.

 SHRI  INDRAJIT  GUPTA:  What
 about  boycotting  of  smugglers  who
 are  in  respectable  positions?

 SHRIMATI  INDIRA  GANDHI:  I
 have  also  said—this  was  said  by  the
 Defence  Munister  too—that  there
 should  be  a  social  boycott  of  all  those
 people  whether  they  are  smugglers,
 tax  evaders,  hoarders  or  black  mar-
 keteers,

 SHRI  INDRAJIT  GUPTA:
 announce  a  list  of  them.

 Please
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 SHRI  PILOO  MODY:  Where  will
 these  people  go  for  dinner  tonight?

 SHRIMATI  INDIRA  GANDHI:
 They  will  accept  an  invitation  from
 you,  Shri  Piloo  Mody.  Shri  Mishra
 has  said—if  he  does  not  mind  my  tak-
 ing  the  House  into  confidence—this
 is  very  hard  to  come  by!
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 A  group  of  ministers  15  trying  to
 recast  our  textile  policy  because  it  is
 true  that  although  the  textile  pro-
 ducers  and  millowners  have  made
 very  large  profits,  they  have  not
 abided  by  our  tules  for  producing
 larger  quantities  of  the  type  of  cloth
 that  is  needed  by  the  people.  So,  we
 are  going  to  impose  definite  obliga-
 lions  on  the  textile  mills  to  produce
 common  cloth  of  coarse  and  medium
 varieties.  Thi,  policy  will  be  vigor-
 ously  imposed,  and  all  those  who
 come  in  the  way  of  effective  imple-
 mentation  of  this  policy  will  be  dealt
 with  ruthlessly.  The  textile  industry,
 which  is  our  most  impoitant  industry,
 has  to  accept  certain  socia]  obliga-
 tions.  If  it  defaults  in  the  fulfilment
 of  these  obligations,  the  full  force  of
 Government  wu!  be  brought  to  bear
 on  the  defaulting  mills.

 Several  memhcrs  have  talked  about
 transport  and  power  bottlenecks.
 These  are  really  of  grave  concern  to
 us  all  and  we  are  trying  to  remove  the
 difficulties  which  have  come  in  the
 way.  Last  year  there  was  a  big  short-
 fal}  in  production,  but  this  year,  there
 has  been  significant  improvement  in
 the  movement  of  vital  raw  materials
 like  coal.  Even  during  the  railway
 strike,  this  improvement  was  evident.
 We  are  grateful  to  the  railway  wor-
 kers  for  this.

 With  regard  to  power  also,  I  have
 been  in  close  touch  with  the  Chief
 Ministers  and  we  are  all  looking  into
 the  problems  of  generation  as  well
 as  distribution  of  power.  There  are
 some  signs  of  significant  improvement.

 J  should  like  to  tell  the  House  that
 adequate  imports  of  foodgrains  to
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 supplement  domestic  availability  have
 been  arranged.  I  do  not  think  it
 would  help  to  give  figures  here,  be-
 cause  we  know  that  our  food  statis-
 tics  have  been  distorted  by  traders  at
 home  and  for  manipulation  in  foreign
 markets.  This  had  an  immediate
 effect  on  the  prices.  So,  the  import  of
 foodgrains  should  enable  us  to  main-
 tain  the  public  distribution  system  at
 a  satisfactory  level.  At  the  same
 time,  vigorous  action  wil]  be  tuken
 against  hoarders  and  proliteers.  But
 again  this  is  a  matter  in  which  pub-
 lic  cooperation  and  cooperation  of  all
 parties  is  very  Much  needed.  I  know
 there  have  been  cases  where  the  dis-
 trict  authorities  have  not  tuken  kindly
 to  such  help,  but  wherever  such  ins-
 jtances  have  been  brought  to  our
 notice,  we  have  looked  into  them  and
 I  think  the  situation  in  this  regard  has
 improved,  and  the  Government’s  per-
 formance  has  improved.  I  am  sorry
 to  hear  that  in  Bihar  there  are  some
 students  involved  in  the  agitation  who
 have  tried  to  prevent  anti-hoarding
 activities.

 SHRI  SHYAMNANDAN  MISHRA:
 Completely  wrong.

 SHRIMATI  INDIRA  GANDHI:
 These  are  the  reports  which  we  have
 received.

 SHRI  SHYAMNANDAN  MISHRA:
 I  want  to  bring  to  the  notice  of  the
 Prime  Minister  one  circular  which
 shows  how  unfair  meang  have  been
 permitted  by  the  University  in  the
 examination  halls.  That  is  how  you
 are  conducting  the  examinations.

 तकते  बरतें  के  वह  स्पूनर  दे।  इसकी  आउ

 देखिए।

 SHRIMATI  INDIRA  GANDHI:
 Just  now  we  are  talking  about  food-
 grains  and  suddenly  you  jump  to
 examination.  1  am  informing  them
 about  one  or  two  incidents  which
 came  to  our  notice.  So  far  as  my
 knowledge  goes,  this  information
 has  appeared in  the  press,  but  it  has
 not  been  denied.
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 I  should  like  to  go  back  to  what  I
 was  saying,  namely,  we  have  to  fight
 the  mence  of  inflation  with  united  will  '

 and  determination.  We  seck  the  co-
 operation  of  all  sections  of  society,
 of  our  workers  in  factories,  on  the
 land  and  in  farms,  even  of  the  busi-
 nessman  and  industrialists—because,
 we  want  to  say  to  them  this  is  not
 the  time  to  take  advantage  of  the
 difficultie;  of  the  people—and  the
 civil  servants  at  811  levels  in  imple-
 menting  our  anti-inflationary  pro-
 gramme.  I  appeal  to  the  opposition
 also  to  help  and  not  hinder  these
 attempts  of  ours.

 314

 I  have  been  twitted  by  some  op-
 position  leader  for  referring  to  infla-
 tion  in  other  countries.  I  should  lke
 to  say  that  I  have  never  over-simpli-
 ficd  our  inflation  by  saying  that  it  is
 wholly  duc  to  what  happens  outside.
 But  no  one  can  deny  that  parts  of
 our  economy  are  directly  affected  by
 the  risc  in  prices  of  vital  imports.
 There  is  a  steep  rise  in  the  prices  of
 petroleum  products  and  of  fertilizers
 and  we  have  to  pay  more  for  our  im-
 ports,  wherever  they  come  from.  This
 is  an  economic  reality.  Foreign  ex-
 change  resources  which  could  have
 been  used  to  import  other  essential
 #oods  in  short  supply  have  been  ab-
 sorbed  by  the  mounting  will  on  im-
 ports  of  oil  and  one  or  two  other
 commodities.

 So,  to  the  opposition  I  would  only
 say:  do  criticise  us  to  your  heart’s
 content,  as  often  as  you  like,  with
 all  the  vehemence  and  oratory  at  your
 command.

 SHRI  SHYAMNANDAN  MISHRA:
 But  you  will  go  your  own  way.

 SHRIMATI  INDIRA  GANDHI:  We
 will  go  the  way  which  we  consider
 right.  If  you  are  able  to  convince
 us  on  some  points,  we  shall  not  stand
 on  prestige;  we  shall  accept  your
 suggestion.  We  rarely  pet  any  alter-
 native  formulations.  There  has  been
 advice  as  to  how  to  change  the  gov-
 ernment,  when  to  change  it  ang  3०
 on.
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 SHRI  PILOO  MODY:  Even  on  a
 matter  like  that  you  are  late  by  one
 day.

 SHRIMATI  INDIRA  GANDHI:  We
 certainly  do  not  object,  as  I  think  one
 hon.  Member  alleged,  to  one  or  more
 opposition  parties.  But  what  saddens
 us  ig  that  the  opposition  19  obsessed
 by  only  one  thing,  and  that  is  the
 Congress  Party,  what  is  the  Congress
 Party  doing,  what  1s  it  saying  in  its
 party  forms,  what  is  being  said  in
 Central  Hall.  They  are  far  more
 occupied  with  these  matters  than  by
 the  basic  problems  of  the  country.
 This  ig  what  pains  us.

 SHRI  SHYAMNANDAN  MISHRA:
 Your  party  issueqd  a  circular  even
 about  your  members  hobnobbing  with
 members  of  the  opposition.

 SHRIMATI  INDIRA  GANDHI:  If
 you  were  mot  so  obssessed  with  us
 you  woulg  not  bother  about  our  cir-
 culars  to  our  own  members.  Since
 you  have  given  sO  much  advice,  may
 1  give  you  advice  on  how  to  strengthen
 the  opposition?

 If  you  get  rid  of  this  obsession  with
 the  Congress  party  and  deal  with
 your  own  prublems,  deal  with  the
 problems  of  the  country,  you  will
 find  that  you  will  gather  more
 strength.  We  shail  not  be  able  10
 erode  that  stiength.

 We  have  also  been  accused  of  doing
 everything  tor  votes  Simuuiancously,
 the  same  people  tell  us  that  our  Ordi-
 nances  ale  vely  unpopular  How  can
 both  the  otatemcnis  be  true?  It  15
 not  that  we  distegarg  the  people's
 verdict.  As  I  have  already  said,  we
 will  always  regard  the  people's  ver-
 dict  We  have  the  greatest  respect
 and  faith  in  the  people.  But  we  do
 take  steps  which  we  consider  neces-
 saly  even  though  they  may  annoy
 one  50210  or  another  or  are  muisun-
 derstood  by  one  section  or  another  I
 have  said  this  publicly.  Every  politi-
 eal  party  woulg  hke  to  remain  in
 power.  But  I  can  assure  hon.  Mem-

 4696  (SAKA)  Motion  of  No-
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 bers  opposite  that  I  personally  have
 no  desire  that  I  should  remain  perma-
 nently  in  power  or  even  that  the
 Congress  party  should  remain  perma-
 nently  in  power.

 .
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 What  I  should  like  to  say  is  is  that
 while  we  would  certainly  like  to  have
 the  people’s  support  it  is  more  impor-
 tant  for  us  to  do  the  right  thing  today
 even  if  by  doing  so,  we  create  a  better
 atmosphere  for  the  Opposition  to  win
 in  the  future.

 SHRI  SHYAMNANDAN  MISHRA:
 Solicitous.

 SHRIMATI  INDIRA  GANDHI:  Not
 solicitous.  What  I  am  saying  is  that
 we  are  concerned  for  the  future  of  the
 country,  even  though  it  may  make
 ug  do  something  which  may  be  mis-
 understood  by  certaim  people  today
 and  it  may  even  turn  them  against
 us  Even  then,  we  have  to  do  what
 will  strengthen  the  foundation  of  this
 country  and  what  we  consider  to  be
 for  the  people’s  welfare  and  for  a  bet-
 ter  future.

 One  thing  more.  Let  the  opposi-
 tion  parties  not  make  out  that  the
 Indian  people  are  a  race  of  mean  men
 and  women.  This  1s  not  a  selfish  na-
 tion,  this  1s  not  a  corrupt  nation  This
 18  a  nation  which  has  scen  visions  of
 greatness,  greatness  not  of  conven-
 tional  armed  might  or  economic  ar-
 rogance,  but  a  greatness  measured  in
 terms  of  human  worth.  What  can  we
 ever  achieve  if  we  erode  the  people's
 pride  in  their  own  country,  pride  in
 themselves,  pride  in  their  capacity  to
 do  things  There  are  people  who  run
 cown  themselves.  But  the  future  is
 not  going  to  be  built  by  them.  So,
 I  would  only  request  the  hon.  Mem-
 ber,  opposite  not  to  weaken  the  peo-
 ple'’s  will  to  face  this  challenge.

 A.  I  have  said  earlier,  the  people
 have  shown  determination;  they  have
 shown  tremendous  forbearance,  the
 capacity  to  face  hardships,  the  capa-
 city  to  face  danger.  And  today  we
 face  all  these  things.  There  is  a
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 tremendous  challenge  to  us  on  the
 econgmic  front  and  on  Many  other
 fronts,  We  van  face  them  only  if  the
 people  are  convinced  that  they  are
 able to  face  them.  Saying all  the  time
 that  nothing  has  happened,  that  the
 nation  is  g0ing  down-hill  which,  of

 course,  is  not  a  fact  at  all  and  in  spite
 of  the  many  hardships  and  difficul-
 ties,  it  ऊ  not  going  down-hull,  it  is
 not  in  @  state  of  rurn  or  chaos...  (Jn-
 terruptions).

 SHRI  SHYAMNANDAN  MISHRA:
 I  challenge.  Can  you  give  me  even  a
 single  instance?

 19,00  brs,

 SHRIMATI  INDIRA  GANDHI:  I
 am  not  entering  into  any  confronta-
 tion  with  you.  1  am  not  going  to  be
 provoked  by  anything  that  you  say.
 It  1g  not  a  question  of  using  particu-
 lar  words.  It  is  the  day-in  and  day-
 out  sayings  which  weaken  the  peo-
 ple’s  will  1  their  own  ability  This

 has  been  told  to  me  by  young  scien-
 tists,  this  has  heen  said  by  engineers,
 this  has  been  said  by  farmers;  almost
 every  section  says  day-in  and  day-out
 the  country  is  being  debigrated.  If
 this  country  s  going  down-hill,  let
 some  of  us,  those  who  can  afford  it
 at  least,  leave  it  and  go  to  other
 countries.  This  is  the  type  of  atmos-
 phere  that  ha,  been  built.  So  I
 would  only  urge  on  this  House  to
 demonstrate  our  will  and  our  deter-
 mination  to  face  this  challenge  with
 courage,  determination  and  humour
 by  rejecting  this  motion.

 SHRI  JYOTIRMOY  BOSU:  I  have
 a  very  difficult  task  because  I  have  to
 answer  the  contentions  of  not  less  thay
 four  Ministers  and  so  many  hon.
 friends  on  the  opposite,  J  would,  to
 start  with,  much  rather  like  to  deal
 with  what  my  hon.  friend,  Mr.  Yesh-
 wantrao  Chavan,  has  said  because
 there  is  substance  in  what  he  has  said
 in  the  matter  of  holding  a  dialogue  on
 the  floor  of  the  House.  I  must  say
 with  deep  regret  that  I  have  found
 the  Prime  Minister’s  speech  nothing
 but  hollow-gounding.
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 I  was  indeed  surprised to  see  that
 Mr.  Chavan  was  very  much  on  the
 defensive  although  he  had  no  defence
 to  put  forward.  I  will  take  up  the
 Points  one  by  one.  He  talked  about
 dividend  restriction.  How  much  worth
 as  1t?  Rs.  50  crores.  Is  it  not  an
 eye-wash  to  defend  the  partial  wage
 freeze  Ordinance  worth  nine  times  the
 money,  Le.  Rs.  450  crores  involving
 18  million  employees—private  sector
 8.1  mullions  and  public  sector  11,9
 milhons?

 Are  you  aware  of  the  distinction
 between  impounding  of  purchasing
 power  and  reduction  in  money  sup-
 ply?  I  really  do  not  think  that  you
 had  apphed  your  ming  to  that.  Money
 supply  depends  on  its  velocity.  The
 relation  between  expansion  of  money
 supply  and  additional  wage  payment
 is  indeed  very  little.  Examples  are
 there;  in  1969-70  and  1972-73  there
 was  hardly  any  rise  in  the  dearness
 allowance,  in  a  particular  industry
 the  dearness  allowance  increased  by

 less  than  five  per  cent  whereas  the
 money  supply  increased  between  1970
 and  1971  hy  118  per  cent  and  between
 1972  and  1973  by  157  per  cent.  And
 in  your  regime.  the  erosion  to  the
 workers’  earning,  has  been  monumen-
 tal,  That  15  what  has  upset  all  us.

 There  is  enormous  erosion  in  working
 class  wager  and  earnings;  it  15  with-
 out  a  paralle]  in  the  history.  The
 higher  retained  earnings  on  account
 of  the  dividend  curb  will,  on  the
 whole,  accrue  to  the  large  companies
 and  the  money  will  go  ultimately  to
 ihe  non-priority  sector  and  the  core
 sector  will  thus  be  deprived  of  the
 capital  structure.

 I  said  yesterday  that  your  claims
 are  hollow.  You  claimed  a  saving  of
 Rs.  371.51  crores  for  the  year  1973-74.
 What  is  the  pattern  of  the  cut?

 Agriculture  Rs,  13°84  crores.  1
 Assistance  to  State  Plans  Ks.  93°9  crores.

 Advance  action  for  Fifth

 Plan  Rs.  34  ©  crores.
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 ‘Where  is  the  Planning  Minister?  He

 has  gone  home?  Then,

 Education  -  .  Rs.  re  crores.
 Irrigation &  Power  Ra,  23:98  crores.
 Steel  .  Rs,  31°72  crores.
 Shri  Malaviyajiis  here.  This  is  the  informa-

 tion  given  in  reply  to  ॥  question.

 Now,  let  us  go  to  the  increase  to  the  sectors
 which  you  consider  to  he  very  priority sectors.

 Central  Police  (1972-73)  Rs.  ‘130°91
 CTrOren.

 (1974-75  Budget  Estimates)  Rs.  169-39
 ctores.

 So,  your  priority  sector  has  accepted  a  cut ?
 Administrative  Services  (1972-73)

 Rs.  233°66  crores.
 (1974-75  Budget  Estimates,

 Rs.  38909  crores.

 So,  a  rise  of  60  per  cent  for  adminis-
 trative  expenses.  Very  productive
 sector!  You  are  fighting  inflation  in
 this  way?  Then:

 Defence  (Post  Bang
 ladesh  war)  1972-73..Rs.  1652  22  crores.

 Only  outward—I  am  not  talking
 about  the  built-in.

 1974-75  (Budget  Estimates...  Rs.  1915
 crores.

 Now,  let  us  8०  to  the  very  vital
 Department  of  this  Government  head-
 ed  by  Mrs.  Indira  Gandhi—the  Intelli-
 gence  Bureau.

 Intelligence  Bureau

 1969-70

 1974-75  (B.E.)  Rs,

 क  4:49531,000

 487.§2,000

 A  rise  of  100  per  cent  only.  Only
 iwo-folq  increase.

 Discretionary  Fund—a  very  very
 important  priority  sector—no  audit,
 No  voucher  and  no  budget:

 Discretionary  Fund:
 1969-70  Rs.  3:72,27,000,
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 In  the  past  it  was  only  in  the  Exter- nal  Affairs.  Sardarji  is  gitting  there.
 From  Ks.  3  crores‘it  has  jumped  to
 Rs.  13  crores.  It  is  ४  four-fold  rise,
 Madam  Gandhi,  will  you  kindly  hear
 us?  A  rise  of  400  per  cent—in  course
 of  what  length  of  time  and  for  what
 purpose  and  what  is  the  economy  you
 are  talking  about?

 It  ig  a  very  amall  and  indeed  a  very
 small  instance  and  this  is  all  in  reply
 to  a  question—unstarred  question  No,
 1631—given  by  Shri  Om  Mehta:

 CPWD  Works:

 Maintenance  expenditure  of  Prime
 Minister’s  bungalow:

 Re.
 1972  August  16,246
 1973  August.  17.253

 A  rise  of  how  much?  You  can  cal-
 culate,  Then,  Sept=>mber  a  little  less

 and  again,

 at
 1972  Octobe:  15,278
 1973  Qute  er  12.392
 1973  November,  a  .  14.590

 I  cannot  understand  for  a  bungalow
 how  can  the  maintenance  cost  for
 CPWD  be  Rs.  15,000  odd  This  is  the
 economy  you  understand  I  am  ask-
 ing.

 Previously,  Pandit  Jawaharlal
 Nehru,  used  to  take  a  cabin  in  an  air-
 craft--I  am  told.  But  these  days  they
 have  jets,  let  alone  the  ordinary  air-
 craft.  Now,  the  Prime  Minister  tra-
 vels  in  a  chartered  aircraft-,  jet  air-
 craft.  I  am  told  a  bill  came  the  other
 day  for  Rs.  65  lakhs.  Then,

 Orissa  trips—Congress  party.  Pur-
 pose—Winning  the  elections—a  few

 few  trips...Rs.  18  lakhs,

 These  are  all  open  facts.  Cost  of  each
 meeting—you  calculate,
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 I  do  not  want  to  go  far.  Mainten-
 ance  of  other  Ministers’  bungalows—
 for  8  years  (1971—13)—Rs,  36  lakhs.

 Then,  every  Minister's  security  costs
 ‘what?  ह...  Minister's  security—
 that  blue  book  I  quoted  closely  and  I

 do  not  want  to  do  jt  now.  In  1967  it
 owas  Rs.  3,14,822  and  1973—Ra,  917,903,
 A  very  productive  sector!  You  want  a
 plastic  emulsion  painting  in  your  room

 But  that  costs  money.

 Your  subservience  and  complete  de-
 pendence  on  money-bags  and  black
 money  can  be  proved  by  one  simple
 documentary  evidence  that  I  have
 produced  on  the  floor  ot  the
 House  That  is  the  suppression  of
 the  interim  report  of  the  Wanchoo
 Committee.  Who  is  Mr.  Wanchoo?
 Mr  Wanchoo  is  a  retired  Chief  Justice
 of  this  country,  a  Commission  appoint-
 ed  by  you,  and  who  had  made  a  speci-
 fic  recommendation  for  an  immediate
 demonetisation  at  that  time  in  Novem-
 ber  1970  when  the  black  money  to
 the  tune  of  Rs,  7000  crores  but  you
 not  only  did  not  publish  it  but  you
 suppressed  and  destroyed  the  report
 That  shows  that  you  are  wedded  to
 black  money;  your  very  existence  de-
 pend,  upon  black  money  Neither  do
 you  want  to  restrict  profits  nor  the
 remittances  And  your  Tariff  Commis-
 sion  18  a  nam-kcsaste;  agents  of  capi-
 talists  And  what  about  the  Sugar
 Commission  report?  Why  is  it  that
 you  are  sitting  over  it?  Why  are  you
 aiding  the  monopolists  over  there?
 There  is  no  point  in  saying  that  all
 this  is  due  to  increased  cost.  I  have
 been  crying  hoarse  over  the  years  to
 tell  vou  that  producer  is  trying  to  in-
 crease  the  production  cost  and  trying
 to  deflate  the  sales  revenue.  So  if  you
 have  the  intention  you  have  to  take
 quick  action  and  not  go  beating  about
 the  bush.  You  can  do  it,  but  you  do
 not  want  to  do  it.

 The  other  day  a  senior  police  offi-
 cer  of  Uttar  Pradesh  has  said  that  the
 industrialists  in  Uttar  Pradesh  do  not

 hiction  ता)  No-
 confiderce

 show  more  than  forty  per  cent  of  their
 actual  production  in  their  books  of
 accounts.  Tell  me  what  you  can  do  by
 looking  at  the  income-tax  return  wher
 you  cannot  physically  verify  as  to
 what  he  is  producing  and  what  he  is
 worth  and  what  15  the  profit.  You  will
 have  no  answer  whatsoever  to  tackle
 this  problem.
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 You  are  unwilling  to  accept  the
 recoramendation  of  the  Public  Ac-
 counts  Committee  that  the  Comp-
 troller  and  Auditor  General  of  India
 should  check  the  foreign  exchange
 transactions.  For  four  years  you  are

 sitting  over  it,  You  do  not  agree
 because  this  cash  assistance  scheme
 and  import  replenishment  is  the  big-
 gest  racket  that  I  have  ever  seen  asit-
 ting  in  the  Public  Accounts  Com-
 mittee.  You  do  not  want  that.  Why
 is  ॥  that  you  do  not  want  to  agree
 to  the  PAC  report?  You  do  not  want
 it  because  you  do  not  want  to  inter-
 fere  with  vested  interests.  That  shows
 the  class  character  of  yourself

 Then  I  come  to  arrears  of  taxes.

 The  Finance  Minister  1s  not  bothered
 about  this  1  it  not  true  that  the

 urrears  of  tax  amounts  10  Rs.  900
 crores?  Is  it  not  a  fact  that  600  large
 companies  own  you  Rs  ॥  lakhs?
 There  are  big  foreign  companies,  and

 also  Indian  companies;  they  are  Cen-
 turies,  Birlas,  Modi  Private  Limited,
 Mod:  of  flour-mill  scandal,  Modi
 eaught  in  Palam  You  cannot  touch
 such  persons.  There  are  600  assessees
 who  owe  you  from  Rs  10  lakhs  to  Re,

 4  crores.

 Taking  Haridas  Mundhra  and  the
 Indian  Aluminium  Company  which
 owe  Rs  153  lakhs  to  the  Income-tax
 Department  You  don’s  want  to  do  all
 that.  You  only  play  lip  service  and
 shed  crocodile  tears.  You  think  you
 can  take  us  for  a  ride.

 that: Then,  may  I  point  out  to  you
 customs  exemption  has  been  given
 the  tune  of  Rs  241.65  crores  in
 year,  Let  Mr.  Chavan  say

 to

 hard
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 here,  Let  us  dit  and  discuss  the  whole
 thing.  At  the  present  moment  I  can-
 not  disclose  but  a  day  will  come  when
 I  will  make  my  submigsion.  Rs.  241
 crores  in  one  year  has  been  given  as
 customs  exemption.  Mr.  Chavan,  I  re-
 quest  you  not  to  take  it  otherwise.
 ‘We  have  been  here  for  eight  years;  we
 fight  but  we  fight  here;  Mr.  Chavan
 showed  his  blisters  out  of  my  speech.
 His  good  certificate  would  be  a  death
 warrant  for  me.

 Knowing  Mr,  Chavan  from  a  layist
 to  his  performance  in  Bangalore
 A.LC.C.  and  then  with  Shrimati  Indira
 Gandhi  was  a  fiction  by  itself.  In  any
 case,  Mr  Chavan’  has  clipped  wings
 holding  Finance  portfolio  with  finan-
 cia]  powers.  I  have  now  to  come  to
 my  friend  Shri  Mishra  who  has  made
 a  long  speech.  I  would  be  talking
 only  on  the  basis  of  this  Document.

 About  the  railways,  he  has  given  an
 incomplete  and  distorted  picture  If
 only  two  lakhs  went  on  strike,  how  can
 break  in  service  take  place  with  11
 likhs  raulwaymen,  Mr  Justice  Bysak
 of  Calcutta  High  Court  has  given  a
 elear  verdict  that  the  railway  workers
 come  under  the  Industrial  Disputes  Act
 and  thet  the  Industrial  Disputes  Act  15
 fully  applicable  to  them.  Of  course,
 you  will  go  to  the  Supreme  Court  on
 appeal  because  you  have  unlimited  re-
 sources  and  civil  servants  on  whom
 you  count.  I  may  tell  you  that  they
 would  hoodwink  you  ‘You  are  the
 man  to  take  a  decision—political  deci-
 sion  for  your  party—and  why  are  you
 subservient  to  them?  That  is  because
 you  have  no  flesh  and  that  is  why  you
 may  go  to  the  court.  At  least  on  this
 issue  you  should  not  go  to  the  Supreme
 Court,  You  should  stick  to  the  deci-
 sion  of  the  Calcutta  High  Court  that
 railway  workers  come  under  the  In-
 dustrial]  Disputes  Act.

 I  now  come  to  corruption.  Mr.
 Mishra  said  something  about  the  sup-
 ply  of  wagons  I  have  little  time  and
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 I  have  to  do  a  bit  of  searching  to  find
 it  out.  But,  I  shall  do  that  in  dye
 courte of  time.  To-day  supply  of  wa-
 gons  is  done  by  the  Zonal  Railways  ac-
 cording to  an  approved  programme.
 Here is  a  lobby.  I  would like  to  know
 what 1  your  approved  programme;
 who  fixes  the  programme  and  who
 gets  the  priority.  I  am  telling  you,
 Shri  Mishra  that  to-day  one  can  have
 a  rake  at  Rs,  2  lakhs  if  it  is  meant  for
 Bombay  and  at  Rs,  60,000  if  it  is  far
 Haryana  and  Punjab.  (Interruptions)
 My  dear  friend,  I  am  telling  you,  and
 you  will  kindly  listen  to  it,  Mr.
 Speaker,  Sir,  I  beg  of  you—let  there
 be  a  probe on  this.

 I  now  come  to  Kapur  Commission
 Report.  There  are  some  interesting
 paragraphs  The  report  consists  of  21
 volumes  I  have  to  book  it  to  Cal-
 cutta  for  reading,  This  weighs  about
 25  k.g.!  I  know  it  is  very  interesting;
 you  do  not  find  time  to  read  but,  we
 have  been  able  to  do  some  cleansing
 ceremony.  See  Volume  XI  of  the  Re-
 port,  on  page  97,  what  does  it  say?  I
 quote:

 "The  Unit  Leaders  voluntarily
 agreed  for  a  deduction  of  a  certain
 percentage  from  the  running  bills
 for  community  savings  funds,  the
 total  amount  of  “which  was  Rs.
 9,62  236  04  and  out  of  this  sum  accor-
 ding  to  the  Bihar  Government  there
 were  withdrawals  by  Mr.  L.  N.
 Mishra  and  Lahtan  Choudhary  of
 Rs  843038.”

 I  shal!  come  to  audit  and  reporting
 part  of  it.

 “The  file  also  shows  that  on
 August  24,  1967,  Mr.  J.  ऊ.  Khanna,
 Secretary  of  the  Central  Construc-
 tion  Service  wrote  as  follows:—

 “About  44  years  ago  the  Kosi  Pro-
 ject  Construction  Committee  had
 constituted  an  Enquiry  Commission
 but  the  powers  in  the  Bihar  Pradesh
 Bharat  Sevak  Samaj  and  the  therm
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 General  Secretary,  Central  Bharat
 Seyak  Samaj  in  1963  did  not  allow
 the  Commission  to  founction  with  the
 result  that  nothing  came  out.”  (In.
 terruptions)

 SHRI  K.  LAKKAPPA  (Tumkur):
 Mr.  Speaker,  Sir  how  do  you  allow
 this?

 SHRI  JYOTIRMOY  BOSU:  Now
 I  come  to  M/s,  Pandit  and  Co.  I  quote:

 “M/s.  L.  R.  Pandit  and  Co.,  Char-
 tered  Accountants,  went  through  the
 Kosi  Project  Accounts  upto  the  year
 1962-63.  They  found  the  amount  in
 the  balance  sheet  against  Shri  Le  N.
 Mishra  but  no  adjustment  thereof"’—

 a  very  honourable  and  a  complimen-
 tary  reference  it  is!  This  is  a  very
 crucial  thing.

 SHRI  ह.  P.  UNNIKRISHNAN:  Is
 this  No-Confidence  Motion  against
 Mishra?

 SHRI  JYOTIRMOY  BOBSU:  I  would
 request  the  hon  Prime  Minister  to  go
 into  this.

 SHRI  8.  LAKKAPPA:  He  is  saying
 all  kinds  of  irrelevant  things.  How
 are  you  allowing  him”

 MR.  SPEAKER:  May  I  tell  the  hon.
 Member  that  according  to  the  practice,
 he  should  have  replied  only  to  the

 SHRI  ह  LAKKAPPA:  He  is  उन
 eatedly  saying  all  sorts  of  irrelevant
 things.

 MR.  SPEAKEHR:  आ  right,  let  him
 deal  with  him.  I  shall  not  come  in
 between.

 SHRI  ह.  LAKKAPPA:  He  is  putt-
 ing  all  nonsense  before  the  House.

 SHRI  JYOTIRMOY  BOSU: It  fur-

 ther  gays;
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 “This  statement  shows  that  Mr.  &
 N.  Mishra  had  ceased  to  be  the  Con-
 vener  of  the  Kdsi  Bharat  Sevak  Sa.
 maj  in  May,  1957  but  he  continued
 to  be  associated...."

 MR.  SPEAKER:  May  I  invite  the
 hon,  Member’s  attention  to  one  thing
 that  in  the  winding  up  speech,  he  has
 only  to  deal  with  the  points  raiseq  dur-
 ing  the  discussion,  and  not  raise  new
 points  and  new  issues.

 SHRI  JYOTIRMOY  BOSU:  Exactly so,  Why  do  you  not  kindly  read  what
 Shri  L.  N.  Mishra  said  yesterday?

 MR.  SPEAKER:  He  has  only  to  re-
 ply  to  the  points  raised  by  hon.  Mem-
 bers  and  not  raise  fresh  points.

 SHRI  JYOTIRMOY  BOSU:  Would
 you  kindly  read  what  Shri  L.  अ.
 Mishra  had  said  yesterday?

 SHRI  VAYALAR  RAVI:  He  cannot
 raise  new  points  now,

 SHRI  ऊ.  LAKKAPPA:  How  can  he
 raise  new  points  now?

 SHRI  JYOTIRMOY  BOSU:  Kindly
 read  what  Shri  L.  N.  Mishra  had  said
 yesterday.  (Interruptions)

 MR.  SPEAKER:  May  I  tell  Shri
 Lakkappa  and  his  other  friends  that
 there  may  be  nothing  therein,  but
 their  insistence  makes  it  doubtful?
 For  me,  there  is  nothing  therein,  but
 their  insistence  makes  it  doubtful.  So,
 let  them  kindly  keep  sitting  and  lis-
 tening,

 SHRI  JYOTIRMOY  BOSU:  What
 did  Mr.  7.  N,  Mishra  say?  He  said:

 “I  am  prepared  for  any  probe,
 and  I  am  prepared  to  retire  from
 public  life  if  there  is  any  charge
 of  corruption.”

 So,  I  am  only  quoting  from  the  re-
 port of  a  commission  constituted

 under  the  orders  of  a  commiftee  of
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 this  House,  So,  why  should  that
 eguse  blister  in  them?  The  report
 further  says.

 d  to
 con  Bean  because  he  withdrew
 Rs.  2,10,000,  from  Community
 Savings  Fund  and  he  prepared  3

 note  on  July  26,  1960  about  the
 Community  Savings  Fund  whch
 was  sent  to  the  Planning  Commis-
 s10n  by  the  General  Manager  of  the
 Central  Construction  Service.  As

 has  already  been  said,  Mr,  Mishra
 had  stated  that  he  rendered  ac-

 counts  to  the  convener  of  the  Eas-
 tern  Embankment  Community
 Savings  Committee  which  had  been

 duly  accepted  by  the  Committee
 but  at  is  very  unfortunate  that  the

 Bharat  Sevak  Sama)  has  refused  to

 produce  its  records  before  ths
 commission  or  even  produce  them
 pefore  the  Government  of  Burhar
 because  that  would  have  shown  how
 the  moneys  were  spent  and  by
 whom  ang  they  would  have  been
 capable  of  scrutiny  by  the  Commus-
 sion...

 The  Committee  would  also  like  to
 observe  that  at  was  the  duty  of  the
 eonvener  to  produce  the  accounts
 at  least  to  prove  and  corroborate
 the  factum  of  proper  expenditure
 of  the  money  withdrawn  by  differ-
 ent  prominent  office-bearers  of

 the
 Sama)  both  past  and  present.”—

 Such  as  Mr  L  N,  Mishra.  What  more
 do  my  hon,  friends  want?

 MR  .SPEAKER:  Let  him  please
 conclude  now.

 SHRI  JYOTIRMOY  BOSU:
 still  to  say  many  things.

 I  have

 I  have  still  to  address  the  Prime's
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 SHRI  ए  M.  STEPHENS  I  rise  on
 a  point  of  order  regarding  that  mat-
 ter.  We  cannot  rémain  here  for  so
 long,  because  it  is  governed  by  certain.
 rules,  We  want  to  know  for  how
 long  he  1s  going  to  speak.  He  can-
 not  teH  you  like  that  The  mile  is
 very  clear  Rule  198)  says:

 Motion  of  No-ronfi-
 dence

 “The  Speaker  shall,  at  the  ap-
 painted  hour  on  the  allotted  qay
 or  the  last  of  the  allotted  days,
 as  the  case  may  be,  forthwith  put
 every  question  necessary  to  deter-
 mine  the  decision  of  the  House  on
 the  motion.”

 Here,  the  motion  1s  the  no-confi-
 dence  motion  My  submission  is  that
 the  time  allotted  for  the  discussion
 was  11  hours  and  that  is  already
 over,  Further,  rule  198  (5)  says:

 ‘The  Speaker  may  if  he  t¥inks  fit,
 prescribe  a  time-hmit  for  speech-
 es.”

 In  my  submission,  the  allotted  time
 is  over,  and  so  you  are  bound  to  put
 the  motion  to  the  vote  of  the  House.
 You  may  fix  up  the  time  I  want  to
 know  how  much  time  1s  going  to  be
 fixed  We  shal]  not  be  ordered  10
 remain  here  endlessly  to  hear  -what~
 ever  he  has  got  to  say.  We  are  bound
 to  remain  here  only  for  a_  specific
 lime,  namely  no  more  than  11  hours,
 and  that  tume  1  more  than  over  We
 may  make  a  concession  for  some
 time.  So,  you  may  kindly  fix  up  the
 time  and  tel]  us  for  how  long  we
 have  to  sit  here.

 MR,  SPEAKER:  I  have  already
 asked  him  to  conclude,  Let  him
 please  conclude  now.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  May  I  say

 a  word  on  a  point  of  personal  expla-
 nation?

 MR,  SPEAKER:  The  prétice  is
 that  at  tlie  very  beginning  he  speaks. and  after  that,  the  Minister  replies
 and  if  any  points  arise  during  the  der
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 bate,  he  can  deal  with  them,  but  he
 should  not  bring  in  additional  matters
 now  to  which  they  would  have  no
 opportunity  to  reply.

 SHRI  PILOO  MODY:  May  I  re-
 mind  you  that  that  wag  not  the  point
 of  order  he  had  raised?

 MR.  SPEAKER:  I  am  asking  him
 to  conclude  because  he  is  not  rele-
 vant,

 SHRI  L.  N.  MISHRA:  May  I  say
 a  word  on  a  point  of  personal  expla-
 nation?

 MR,  SPEAKER:  If  he  raises  a
 fresh  point,  naturally  others’  will
 have  the  right  of  personal  explana-
 tion  or  fresh  reply.

 SHRI  JYOTIRMOY  BOSD:  AS
 regards  the  total  work  done  for  the
 Kosi  project,  no  account  for  Rs.  44
 crores  was  rendered.  The  Chief  Mi-
 nister  of  Bihar,  Shri  Binodanand  Jha
 had  wiitten  repeutedly,  but  in  vain.

 SHRI  re  M.  STEPHEN:  To  which
 point  is  he  replying?  Who  made  this
 point?

 MR.  SPEAKER:  He  has  raised  a
 fresh  point  which  is  not  very  proper
 at  thig  stage.  He  should  reply  to  the
 debate.

 SHRI  SHYAMNANDAN  MISHRA:
 I  really  do  not  understand  this,  The
 longest  time  should  go  to  the  person
 who  is  the  Mover.

 MR.  SPEAKER:  He  can  only  reply
 to  the  debate  and  not  raise  a  fresh
 point.

 SHRI  SHYAMNANDAN  MISHRA:
 I  do  not  know  whether  the  Chair  can
 do  that,  We  just  cannot  put  up  with
 this  situation,

 SHRI  C.  M.  STEPHEN:  We  also
 cannot  put  up  with  this  (Interrup-

 MR,  SPEAKER:  He  made  allega-
 tions  on  the  first  occasion.  But
 when  he  makes  a  reply,  he  should
 reply  to  the  debate.

 SHRI  JYOTIRMOY  BOSU:  I  have
 been  trying  to  see  what  is  in  the
 Prime  Minister's  speech.  I  find  there
 is  Not  much  substance  in  it.  She
 said  that  people  will  defend  her,  i
 only  ask  one  question:  with  all  the
 official  machinery  mobilisation  in  UP,
 why  did  her  vote  come  down  from  48
 to  32  per  cent?  Now  I  tell  you,
 Madam  Prime  Minister,  if  you  come
 out  of  your  office  and  fought  an  elec-
 tion,  the  country  would  like  to  see
 how  you  would  fare.  We  know  that.
 If  somebody  in  or  outside  office  col-
 lects  money....

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  You  better  resign.  I  will
 fight  you  (Interruptions),

 SHRI  JYOTIRMOY  BOSU:  You
 get  out  of  office  first  and  fight  an
 election,  We  shall  see  what  you  do.

 Coming  to  the  money  =  collection
 part,  I  want  to  touch  this  point  that
 Shrimati  Gandhi  argued  here.  If
 somebody  in  office  or  outside  office
 collects  money,  doeg  it  justify  that
 she  being  in  office  could  go  to  the
 extent  of  collecting  money?

 The  nation  is  stronger.  She  was
 bragging  or  boasting  I  want  to  say
 that  below  the  poverty  line  is  the
 only  sector  where  you  have  advan-
 ced  from  40  to  70  per  cent.  This  is
 the  below  poverty  line  living.

 You  talk  about  action  against  rail-
 ‘waymel.  Why  did  you  give  out  that
 secret  circular  from  the  Home  Minis-
 try  to  apprehend  by  MISA  as  many
 as  you  can  one  month  before  the
 strike?  It  was  wholly  premeditated,
 You  say  the  railwaymen  were  mis-
 guided.  Seventeen  years  ago,  in  1957,
 you  promised  a  need-basel  wage.
 They  have  waited  for  17  yeara  and
 their  wages  have  eroded  beyond  dea-
 cription,  They  are  not  prepared  to
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 {Shri  Jyotirmoy  Bosu]
 ‘Usten  to  your  hollow  sermona  with
 empty  stomachs  They  tock  to  the
 democratic  course  of  collective  bar-
 gaming  and  agitated  They  wanted  a
 negotiated  settlement  But  that  was
 turned  down  (Interruptions).  I  have
 never  worked  in  a  tea  plantation

 SHRI  €  M  STEPHEN  Tea  tast-
 @  +

 SHRI  JYOTIRMOY  808  Yes,  I
 handle  my  tongue  I  do  not  handle
 labour  (Interruptions)

 I  agree  that  10  to  15  per  cent  of  the
 worker,  did  not  go  on  strike  But
 they  had  to  stop  the  running  of  200
 trains  as  early  as  10  days  before  the
 stmke  started  How  the  strike  ended,
 all  of  you  know

 The  Prime  Minister  talked  about
 provident  fund  J  am  sure  she  15
 aware  of  the  fact  that  in  the  non-
 exempted  sector  alone  the  misappro-
 priation  of  contributions  15  to  the  @x-
 tent  of  Rs  28  crores  I  have  no  cal-
 culation  of  the  exempted  sector  Just
 now  they  are  misappropriating  the  in-
 come  tax  deductions  they  are  making
 out  of  the  employees  salaries  Now  the
 compulsory  deposit  also  will  be  swal-
 lowed  But  this  Government  cannot
 take  any  action  against  them  because
 it  18  dependent  on  them  You  talk
 about  anfti-inflation  campaign  ind
 holding  all  the  powers  you  sound  lke
 the  saying  Running  with  the  hare
 and  hunting  with  the  hound

 सर  से  बिलो  जग  जाओ,  चोर  से  बोलो नग  जाओ
 That  1s  exactly  what  you  are  doing
 You  talk  of  arresting  prices  but
 granting  25  per  cent  increase  in  the
 price  of  Dalda  To  whom?  To  those
 who  have  doubled  their  profits  in  the
 last  two  years  Hindustan  Lever’s
 balance  sheet  shows  that  their  profits
 have  jumped  up  from  Rs  5  to  10
 crores  in  two  years  Cement  and  steel
 are  available  only  in  the  black  market

 Coming  to  the  agricultural  produc-
 tion  programme,  where  28  your  land
 reform  you  have  been  talking  loudly
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 about?  How  many  times  before  the
 elections  you  made  promises,  Land
 reform  is  now  in  your  pocket  The
 small  peasantry  is  starving,  If  agricul-
 tural  production  has  gone  up,  why  is
 the  public  distribution  system  dis
 mantled  and  why  &re  your  procure-
 ment  figures  coming  down  to  that  size?
 You  talk  about  production  of  cheap
 cloth  Why  did  you  give  them  a  rise
 of  374  ver  cent  last  year?  You  talk
 about  transport  In  27  years  you  have
 not  been  able  to  spell  out  an  integrated
 national  transport  policy  ‘Your  im-
 portation  of  food  is  by  mortgaging  the
 country  You  have  to  give  access  to
 the  US  multinational  corporations  for
 a  free  plunder  in  this  country  That
 1s  why  you  went  to  Teheran  to  talk
 to  them  in  detail

 Coming  to  Bihar  students  through
 the  youth  cult  you  have  misled  and
 ruined  many  I  have  heard  in  the
 AICC  a  youth  from  Karnataka  who
 wanted  to  say  “What  is  your  promise
 and  what  15  vour  performance?’  was
 asked  to  shut  up  and  sit  down  I
 would  say  that  this  Government  has
 a  front  of  brass  and  feet  of  clay  and
 the  only  defence  you  take  ts  character
 assassination  I  have  never  talked
 about  anvbodys  private  life  I  have
 only  talked  about  persons  in  their
 official  capacity  But  what  the  Prime
 Minister  said  about  Mr  Javaprakash
 Narayans  private  1#-+  it  not  char
 acter  assassination?

 SHRIMATI  INDIRA  GANDHI  1
 have  satd  nothing  about  his  private
 life  at  any  time

 SHRI  SHYAMNANDAN  MISHRA
 What  about  yoyr  statement  regarding
 his  association  with  disreputable  busi
 nessmen?  Hundreds  of  tham  are  with
 you  This  should  not  have  been  done
 by  the  Prime  Minister  You  have  @n-
 tered  on  dangerous  ground  (Interrup.
 toons)  You  cannot  say  such  things
 about  Jalprakash  Narayan
 (Interruptions)

 SHRI  JYOTIRMOY  8058  ‘Str,  I
 talked  about  corruption  I  regret  to
 Say
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 MR,  SPEAKER: You  have  taken  a
 lot  of  time,  You  have  to  conclude
 now.

 SHRI  JYOTIRMOY  BOSU:  Sir,  last
 time  I  had  raised  the  question  of  the
 telex  message.  I  had  correspondence
 for  nine  monthg  in  this  regard.  The
 question  was  whether  the  photostat
 was  genuine,  I  have  got  a  copy  of
 the  Telex  now  and  I  suppose  it  is
 eorrect  and  genuine.  Let  this  be  ex-
 amined  and  if  it  is  found  to  be  gen-
 uine,  then  Shri  0.  P.  Dhar  should
 resign,  because  he  has  made  a  state-
 ment  on  the  floor  of  the  House  which
 1s  not  true.  Though  I  have  many
 details  with  me,  I  will  pass  on  to  the
 next  tume  for  want  of  time.

 MR,  SPEAKER:  a  have  been  asking
 him  for  many  weeks  to  pass  on  these
 papers  to  me  and  he  has  not  done  it.
 How  can  1  expect  that  on  this  occasion
 he  will  pass  it  on  to  me?

 THE  MINISTER  OF  PLANNING
 (SHRI  D.  P.  DHAR):  Sir,  I  would  like
 to  take....  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  I  have
 got  the  telex  message.  You  can  verify
 it,

 MR,  SPEAKER:  He  has  not  sent
 {nose  papers  to  me  for  the  last  many
 weeks,  even  though  I  have  been  ask-
 ing  for  them.  Now  he  is  showing  this
 in  this  House,  instead  of  handing  it
 over  to  me.  When  they  are  already
 pending  before  me,  why  does  he  not
 send  them  to  me  instead  of  showing
 it  in  the  House?

 SHRI  JYOTIRMOY  ‘BOSU:  Then
 there  is  the  case  of  the  Asian  Cables.
 There  is  also  the  case  ofaK.  P.  Goenka
 about  posts,  There  is  blackmarketing
 in  imported  scarce  raw  materials  which
 nets  a  profit  of  Rs,  88  lakhs.  You  are
 going  to  eye  wash  it  with  an  enquiry
 by  the  CBI.  The  actual  culprits.  K.  P.
 Goenka  and  R.  P.  Goenka  have  been
 spared  because  some  money  has  pas-
 sed  hands  and  so  many  relations  of
 hhigh-ups  are  employees  in  the  firms  of
 these  people,  So,  nothing  could  be
 done.  Than,  there  are  the  Modis  of
 Modinagar.

 MR.  SPEAKER:  He  should  conclule
 now.  He  has  taken  a  long  time.  He
 is  also  bringing  in  new  facts.

 SHRI  JYOTIRMOY  BOSU,  Here  I
 would  like  to  quote  the  New  States-
 man  of  England,  which  is  a  respected
 paper:

 “Even  more  damaging  io  the
 Congress  Party's  image  hag  been
 the  rising  tide  of  dishonesly  and
 corruption  at  the  higher  levels.  Mrs.
 Gandhi's  set  retort  on  this  subject
 is  that  the  prevalence  of  these  evils
 is  exaggerated,  But  only  a  few
 days  back  the  Estimates  Committee
 of  Bihar  State  Legislature  alleged
 that  several  relations  of  Mr.  L.  N
 Mishra,  a  member  of  Mrs.  Gandhi's
 cabinet,  have  been  making  large
 gains  out  of  government  contracts
 for  the  giant  Kosi  river  project
 designed  to  better  the  lot  of  the
 Jong-suffering  peasants  of  the  back-
 ward  area....Qver  the  years  not  a
 single  prominent  politician  has  been
 sent  to  jail,  even  after  being  found
 guilty  of  gross  misconduct  by  gov-
 ernment  appointed  commissions  of
 enquiry.  The  sad  truth  is  that  a
 morally  bankrupt  ruling  party  finds
 it  pohtically  expedient  to  turn  a
 blind  eye  to  their  crimes.”

 It  is  a  big  ocean  of  blackmarket.  The
 ruling  party  is  full  of  corrupt  people.
 I  had  referred  to  Bansi  Lal’s  case  and
 the  Special  Audit  Report  which  points
 a  finger  at  him.  But  you  do  not  take
 action.  So,  this  Government  must  go,
 this  mad  Government  must  go.

 MR.  SPEAKER:  It  is  not  an  audit
 Report.  I  have  verified  it,  It  is  only
 an  information.  The  Auditor-General
 has  not  passed  any  orders  on  it.

 SHRI  D.  P.  DHAR:  Sir,  may  I  have
 your  permission....

 SHRI  PILOO  MODY:  If  Shri  Dhar
 has  something  to  say,  he  can  do  it  by
 way  of  personal  explanation  tomorrow
 (Interruptions).

 MR.  SPEAKER:  Just  now.
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 “SHRI  फे  P  DHAR  Sur,  on  a  pomt
 ot  personal  explanation,  I  mse  to  draw
 your  attention  and  the  attention  of  the
 House  to  one  or  two  facts  which  have
 een  referred  to  by  the  hon  Member, Sir:  Jyotirmoy  Bosu

 Sir,  you  will  recall  that  a  reterence
 was  made  sometime  ago  about  certain
 telexes  and  teleprints  Without  hes)
 lation  without  equivocation  I  placed
 myself  at  your  disposal  and  begged
 You  to  inquire  into  the  matter  fully,
 tome  to  a  judgment  of  your  own  and
 inform  the  House  accoidingly  For
 the  last  9  months  a,  you  are  aware,
 the  correspondence  has  been  going  on
 between  your  office  and  Mr  Jyotirmoy
 Bosu  to  produce  the  o1iginal  docu-
 ments  to  which  he  referred  in  his
 earlier  statement  many  months  ago
 None  of  those  documents  was  produced
 before  you

 SHR]  JYOTIRMOY  BOSU  Who
 says  so”  ‘That  is  utterly  wrong

 MR  SPEAKER  The  Minister  has
 been  enquiring  about  it  I  told  hm
 that  I  have  asked  Mr  Jyotirmoy  Bosu
 io  produce  the  original  documents
 When  they  come  I  will  see  to  it

 SHRI  JYOTIRMOY  BOSU  What  he
 has  stated  18  wrong  Let  it  go  to  a
 Committee  I  will  comply  with  all  the
 requirements

 SHRI  0  P  DIifAR  Whateve  I  say,
 उ  say  with  the  fullest  sense  of  res-
 ponsibility§  I  would  be  very  grateful
 and  1  would  be  happy  indeed  if  the
 hon  Member  were  to  respond  sim-
 larly  to  the  spirit  which  I  have  shown
 in  the  matter  I  have  placed  myself
 unreservedly  at  your  disposal,  3  I
 will  abide  by  any  results  of  your
 impartial  inquiry  But  it  1  very  धान
 fair  and  if  1s  very  unfortunate  that  a
 matter  which  a  at  present  being  in-
 vestigated  by  the  Speaker  at  my  re-
 quest,  at  my  free  will,  urging  the
 Speaker  to  intervene  into  it  and  In-
 quire  into  all  the  facts,  before  the  facts
 have  been  placed  before  the  Speaker,
 before the  Speaker  has  come  to  a
 Judgment,  a  reference  has  been  made
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 out  of  place,  dut  of  occasion,  without any  cause,  without  any order  to  assessinate  ct  acter, (Interruptions),
 अ

 MR  SPEAKER  Why  don’t  you  pro- duce  it  before  me?  Wh  do it  in  the  House?
 ¥

 4०
 you  quote

 SHRI D  P  DHAR  I  would  like  to Tepeat  if  the  men  of  honour  and  in- tegnty  have  got  to  find  a  place  mn  this House  in  this  democratic  system  that we  have  built  then  they  need  protec- tion  against  such  vile  malcious  and baseless  charges

 SHRI  JYOTIRMOY  BOSU  Let  the matter  be  judged  by  a  Committee  of the  House  I  will  Produce  the  docu- ments  that  I  haye

 MR  SPFAKER  Whv  should  I  send it  to  a  Committee  (Interruptions)
 SHRI  JYOTIRMOY  BOSU  I  have given  all  the  information  to  the Speaker  उ  have  got  this  Let  it  be examined

 SHRI  I  श्र  MISIIRA  On  a  point  of
 Personal  explanation

 I  am  no  doubt  shocked  to  hear  the
 wild  allegation,  made  by  Shri  Jyoti
 moy  Bosu  but  defimlel,  not  sur-
 prised  (Interruptions)  This  15  per- sonal  explanation

 अध्यक्ष  महोदय  आप  को  बताए  बिना  नही  दे
 सकत े|

 MR  SPEAKER  He  15  replying  to-
 allegations  made  I  have  allowed  him,

 ओ  अटल  बिहारी  बाजपेयी  (ग्वालियर)
 यह  आत  ठीक  है  कि  पर्सनल  एक्सप्लानेशन
 आप  को  विना  दिखाए  नही  दे  सकते।  अगर
 ऐसा  नही  है  तो  आप  नियम  बताइए  t

 MR  SPEAKER  Allegations  have
 been  made  and,  therefore,  I  have  al-
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 towed  him  an  opportunity  to  refute
 them.

 SHRI  L.  N.  MISHRA:  Mr,  Jyotirmoy
 Bosu  had  given  advance  notice  and
 motice  was  given  to  me  much  before
 he  started  speaking.  That  is  why  1
 am  making  this  statement.

 I  had,  in  fact,  made  a  statement  in
 this  House  on  2nd  June  1971  clari.
 fying  the  matter  fully....

 अध्यक्ष  महोदय  :  चार्जेज  लगाना  बड़ा
 आसान है]  लेकिन  सुनना  मुश्किल है  |

 आप  उसी  स्त्री  से  सुनते  क्यो  नही  है  t

 SHRI  7.  N.  MISHRA:  Mr,  Speaker,
 I  again  refute  Mr.  Bosu's  baseless  and
 mischievous  allegations  which,  as
 usual,  are  politically  motivated,

 Mr.  Speaker,  Sir,  as  far  as  I  know, the  Kapur  Commission  in  their  finds
 ings  or  conclusions  or  summary  have at  no  stage  adversely  commented
 about  me,  not  even  indirectly.  In  so far  as  1  am  concerned,  the  Kapur  Com-
 mission  have  made  a  casual  mention as  follows'—

 “I  as  stated  that  Shri  L.  N,
 Mishra  withdrew  a  sum  of
 Rs,  2.10  000  and  14  is  also  stated  that
 complete  account  regarding  the  same
 have  been  rendered  a

 The  correct  position  in  this  regard  is that  the  full  and  complete  accounts regarding  the  above  amount  were  duly submitted  by  me  more  than  ten  years back  to  the  Convener,  Community
 Savings  Fund  Committee,  Western
 Embankment  side,  Bharat  Sewak
 Samaj,  Ghoghardiha  (Bihar)  vide  my registered  letter  dated  the  23rd  May, ‘1963,  These  accounts,  I  understand, were  duly  audited  by  the  Chartered
 Accountants  and  accepted  by  the  Com-
 munity  Savings  Fund  Committee  as
 confirmed  in  writing  to  me  by  the
 Convener,

 The  Commission  had  asked  me  10 give  any  information,  ete,  available with  me  relevant  to  their  terms  of
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 reference  only  vide  their  letter  dated
 the  27th  January,  1973.  I  had  also  in
 turn  agreed  to  submit  to  the  Commis-
 sion  any  available  information  that
 the  Commission  may  desire  to  have
 trom  me  as  and  when  required  by  the
 Commission  vide  my  letter  dated  the *
 16th  February,  1973.

 I  may  reiterate  that  the  Commission  »
 did  not  consider  it  necessary  fo  seek
 any  information  from  me  during  the
 course  of  their  enquiry  evidently  be-
 cause  the  Commission  did  not  consider
 it  necessary  to  have  any  clarification:
 from  me.

 1  had  resigned  as  Convener  of  the
 Kosi  Section  of  the  Bharat  Sewak
 Samaj  in  May.  ‘1957.  17  years  back,
 soon  after  my  appointment  as  Parlia-
 mentary  Secretary  in  the  Union  Gov-
 ernment  and  as  Treasurer  of  Western:
 Section  in  May,  1963.

 MR.  SPEAKER  I  shall  now  put  the-
 motion  to  the  vote.

 श्री  मधु  लिमये:  आप  ने  नियम  के  खिलाफ...
 यह  पर्सनल  एक्सप्लोशन  देने  दिया  है।

 MR  SPEAKER:  This  was  not
 against  the  rules.  When  he  introduces
 new  matters,  the  Minister  has  a  right
 to  reply.  Mr.  Jyotirmoy  Bosu  could
 reply  only  to  the  debate,  but  when
 he  introductd  a  new  subject,  a  new
 matter,  naturally  I  allowed  him  the
 right  to  reply.

 आ  अटल  बिहारी  वाजपेयी  :  अगर  चर्चा
 मे  जबाव  देते  तो  समझ  में  आ  सकता  था  लेकिन
 जवाब  के  बाद  चर्चा  खत्म  हो  गई।

 आओ. श्याम नन् वन मिश्र  :  जवाव  के  बाद
 इस  तरह  मे  पर्सनल  एक्सप्लानेशन देने  का
 आप  ने  नया  तरीका  लगया  है।

 MR,  SPEAKER.  ए,  becides  replying:
 to  the  debate,  a  new  matter  is  intro-
 duced,  new  allegations  are  made,  the-
 Minister  has  got  the  right  to  reply  to-
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 {Mr.  Speaker]
 the  new  allegations.  There 1s  no  ques-
 tion  of  making  personal  explanation,
 He  hag  a  right  to  reply  to  the  new
 allegations  which  were  made  and
 which  did  not  arise  out  of  the

 alebate.

 Now,  the  question  is:

 “That  this  Houses  expresses  18
 ‘want  of  confidence  in  the  Courz:il
 of  Ministers,”

 The  Lok  Sabha  divideds:

 Division  No.  2]  [19.57  hrs

 Banera,  Shri  Hamendra  Singh

 Banerjee.  Shri  S.  अ.

 Bragirath  Bhanwar,  Shri

 Bhattacharyya,  Shri  Dinen

 Bhasiachuryya,  Shri  Jagadish

 Bhattacharyya,  Shri  S.  P,
 Bhaura,  Shri  B,  5.

 Bosu,  Shri  Jyotirmoy
 Chandra  Snekhar  Singh,  Shn

 “Chandiappan,  Shr  C.  K,

 Chavda,  Shri  ह.  5.

 Dandavate,  Prof.  Madhu

 Deb,  Shri  Dasaratha

 Deo,  Shn  रू  हू.

 Deshpande,  Shrimati  Roza

 Guha,  Shri  Samar

 Gupta,  Shri  Indrajit

 Haldar,  Shri  Madhuryya

 Halder,  Shri  Krishna  Chandra

 Hoerra,  आत  Manoranjan
 Huda,  Shri  Noorul

 Jha,  Shri  Bhogendra  *  “eet

 Jharkhande  Rai,  Shri

 Joarder.  Shri  Dinesh

 Joshi,  Shri  Jagannathrao

 Kachwai,  Shri  Hukam  Chand

 Kalysnasundaram,  Shri  M

 Krishnan,  Shrimati  Parvathi

 Limaye,  Shri  Madhu

 Malik,  Shri  Mukhtiar  Singh

 Manjhi,  Shri  Bhola

 Mavalankar,  ऊन  P,  फ

 Mehta,  Shri  ए  M

 Mishra.  Shri  Shyamnandan

 Mody,  Shri  Piloo

 Mukherjee,  Shri  Samar

 Mukherjee,  Shri  Saroj

 Muruganantham,  Shri  S  A

 Nayar,  Shrimat:  Shakuntala

 Pajanor,  Shri  Aravinda  Bala

 Panda,  Shri  D  #

 Pandey,  Shri  Sarjoo

 Pandeya,  Dr  Laxmunarain

 Parmar,  Shri  Bhaljrbhai

 Patel,  Shri  H  M,
 Patel.  Kumar:  Maniben

 Pradhan,  Shri  Dhan  Shah

 Ramkanwar,  Shri

 Roy,  Dr,  Saradish

 Saha,  Shri  Ajit  Kumar

 Saha  Shri  Gadadhar

 Scindia,  Shri  Madhavrao

 Scindia,  Shrimati  V.  R,

 Sen,  Dr.  Ranen

 Shakya,  Shri  Maha  Deepak  Singh

 ‘Sharma,  Shri  मे.  मे,

 Shastri,  Shri  Ramavatar

 Motion  of  No-confle  340
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 Singh,  Shri  D.  N.  Bist,  Shri  Narendra  Singh
 Vajyapee,  Shri  Ata]  Bihari  Brahmanandji,  Shri  Swami
 Verma,  Shri  Phool  Chand  Brij  Raj  Singh-Kotah,  Shri
 Yadav,  Shri  G,  P.  Buta  Singh,  Shri

 NOES  Chakleshwar  Singh,  Shri
 Achal  Singh,  Shri  Chandra  Gowda,  Shri  D.  B.

 Aga,  Shri  Syed  Ahmed  Chandrashekharappa  Veerabasappa,.
 Shri  T.  V.

 Agrawal,  Shri  Shrikrishna

 Ahirwar,  Shri  Nathu  Ram
 drike  Prased,  Shri

 Alagesan,  Shri  O.  V.  Chaturvedi,  Shri  Rohan  Lal

 Ambesh,  Shri  Chaudhary,  Shri  Nitiraj  Singh

 Ankineedu,  Shri  Maganti  Chavan,  Shrimati  Premalabai

 Ansari,  Shri  Ziaur  Rahman  Chavan,  Shri  Yeshwantrao

 Appalanaidu,  Shri  Chawla,  Shri  Amar  Nath

 Arvind  Netam,  Shri  Chellachami,  Shri  A,  आ.

 Austin,  Dr.  Henry  Chhotey  Lal,  Shri

 Awdhesh  Chandra  Singh,  Shri  Chikkalingaiah,  Shri  K.

 Azad.  Shri  Bhagwat  Jha  Choudhury,  Shri  Moinul  Haque

 Azz  Imam,  Shri  Daga,  Shn  M,  C.

 Babunath  Singh.  Shri  Dalbir  Singh,  Shri

 Bajpai.  Shri  Vidya  Dhar  Dahp  Singh,  Shri

 Balakrishniah,  Shri  T.  Damam,  Shri  8  R

 Das,  Shri  Dharnidhar

 Dasappa.  Shri  Tulsidas
 Banamali  Babu,  Shri

 Banerjee,  Shrimati  Mukul

 Barman,  Shri  R.  N.  Daschowdhury,  Shri  8.  हू.

 Barua,  Shri  Bedabrata  Deo,  Shri  s.  N.  Singh

 Barupal,  Shri  Panna  Lai  Deshmukh,  Shri  ऊ.  ७.

 Basappa,  Shri  K.  Deshmukh,  Shri  Shivaji  Rao  5.

 Basumatari,  Shri  D.  Dhamankar,  Shri

 Besra,  Shri  5.  ट.  Dharamgaj  Singh,  Shri

 Bhagat,  Shri  म  K,  L,  Dharia,  Shri  Mohan

 Bhargava,  Shri  Basheshwar  Nath  Dhusia,  Shri  Anant  Prasad

 Bhatia,  Shri  Raghunandan  Lal  Dinesh  Singh,  Shri

 Bhattacharyyia,  Shri  Chapalendu  Dixit,  Shri  G,  ८.

 Bheeshmadev,  Shri  M.  र  Dixit,  Shri  Jagdish  Chandra



 dence
 a  Pee g  ed  gael!  ४

 Doda,  Shri  Hiralal
 Dube,  Shri  J.  P.

 hae  Kader,  Shri  5.  A.
 Dumada,  Shri  L.  K,  Kahandole,  Shri  थ.  M,
 Dwivedi,  Shri  Nageshwar  Kailas,  Dr,  ot
 “Gandhi,  Shrimiti  Indira  Kakodkar,  Shri  Purushottam

 “Ganesh,  Shri  K.  के.  Kakoti,  Shri  Robin

 Ganga,  Devi,  Shrimati  Kale,  Shri

 “Gangadeb,  Shri  P,  Kamala  Prasad,  Shri

 Garcha,  Shri  Devinder  Singh  Kamble,  Shri  क  0.

 Gautam,  Shri  ए.  0.  Kamla  Kumari,  Kumari

 ‘Gavit,  Shri  gy  H.  Kapur,  Shri  Sat  Pal

 George,  Shri  A.  C.  Karan  Singh,  Dr,

 “Ghosh,  Shri  P.  K  7  Kasture,  Shri  A,  S.

 Gill,  Shri  Mohinder  Singh  Kaul,  Shrimati  Sheila  «i

 Godara,  Shri  Mani  Ram  Kavde,  Shri  B.  R.

 «Gogoi,  Shri  Tarun  Kedar  Nath  Singh,  Shri

 Gokhale,  Shri  H.  R.  Khadilkar,  Shri  R,  हू.

 Gomango,  Shri  Giridhar  Kinder  Lal,  Shri

 Gopal,  Shri  K.  Kisku,  Shri  A.  K.

 Goswami,  Shri  Dinesh  Chandra  Kotoki,  Shri  Liladhar

 Kotrashetti,  Shri  A,  K,

 Krishnan,  Shri  G.  yy.
 Gotkhinde,  Shri  Annasaheb

 Gowda,  Shri  Pampan

 Hansda,  Shri  Subodh  ;  Kulkarni,  Shri  Raja

 Hari  Kishore  Singh,  Shri  Kureel,  Shri  8.  N,

 “Hari  Singh,  Shri  Kushok  Bakula,  Shri

 Ishaque,  Shri  A.  K.  M.  Lakkappa,  Shri  K.

 Jadeja,  Shri  D,  P,  Lakshmikanthamma,  Shrimati  T.

 Lakshminarayanan,  Shri  M,  न.
 Lambodar  Baliyar,  Shri

 Jagjivan  Ram,  Shri

 Jamilurrahman,  Shri  Md,

 Jeyalakshmi,  Shrimati  V.  Laskar,  Shri  Nihar

 Jha,  Shri  Chiranjib  Lutfal  Haque,  Shri

 Jitendra  Prasad,  Shri  Mahajan,  Shri  Vikram  Pad
 Joshi,  Shri  Popatlal  M.  Mahajan,  Shri  Y.  S.

 Joshi,  Shrimati  Subhadra  Mahata,  Shri  Debendra  Nath
 “Kadam,  Shri  J.  G.  Mahishi,  Dr.  Sarojini
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 Majhi,  Shri  Gajadhar

 Majhi,  Shri  Kumar

 Malaviya,  Shri  ह.  0.

 Malhvutra,  Shri  Inder  J,

 Mallanna,  Shri  K,

 “Mallikarjun,  Shri

 Mandal,  Shri  Jagdish  Narain

 Mandal,  Shri  Yamuna  Prasad

 Manhar,  Shri  Bhagatram

 Maurya,  Shri  B,  P.

 Mehta,  Dr.  Jivraj

 Mehta,  Dr.  Mahipatray

 Melkote,  Dr.  G.  S.

 Mirdha,  Shri  Nathu  Ram

 Mishra,  Shri  Bibhuti

 Mishra,  Shri  G.  S.

 Mishra,  Shri  Jagannath

 Mishra,  Shri  L,  N.

 Mishra,  Shri  Shyamnandan

 Modi,  Shri  Shrikishan

 Mohammad  Tahir,  Shri

 Mohammad  Yusuf,  Shri

 Mohan  Swarup,  Shri

 Mohapatra,  Shri  Shyam  Sunder

 Mohsin,  Shri  F,  H.

 Muhammed  Khuda  Bukhsh,  Shri

 Munsi,  Shri  Priya  Ranjan  Das

 Murthy,  Shri  B.  S.

 Naik,  Shri  B.  V.

 Nanda,  Shri  G.  L,

 Negi,  Shri  Pratap  Singh

 Nimbalkar,  Shri

 Oraon,  Shri  Kartik

 “Oraon,  Shri  Tuna

 Pahadia,  Shri  Jagannath

 flution  of  No-
 wonfidere

 Painuli,  Shri  Paripoornanand

 Pandey,  Shri  Damodar

 Pandey,  Shri  Krishna  Chandra

 Pandey,  Shri  Narsingh  Narain

 Pandey,  Shri  R.  5.

 Pandey,  Shri  Sudhakar

 Pandey,  Shri  Tarkeshwar

 Pandit.  Shri  S.  T,

 Panigrahi,  Shri  Chintamani

 Pant,  Shr  K.  fot

 Paokai  Haokip,  Shri

 Parashar,  Prof.  Narain  Chand
 Partap  Singh,  Shri

 Paswan,  Shri  Ram  Bhagat

 Patel,  Shri  Arvind  M.

 Patel,  Shr  Natwarlal

 Patil,  Shri  Krishnarao

 Patil,  Shri  T.  A.

 Patnaik,  Shri  J,  B.

 Peje,  Shri  S  L.

 Prabodh  Chandra,  Shri

 Pradham,  Shr  ह.

 Purty,  Shri  M.  S.

 Qureshi,  Shri  Mohd,  Shafi

 Raghu  Ramaiah,  Shri  ऊ.

 Rai,  Shrimati  Sahodrabai

 Raj  Bahadur,  Shri

 Rajdeo  Singh,  Shri

 Raju,  Shri  P.  V.  G.

 Ram,  Shri  Tulmohan

 Ram  Prakash,  Shri

 Ram  Surat  Prasad,  Shri

 Ram  Swarup,  Shri

 Ramji  Ram,  Shri

 346
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 Rao,  Shri  Jagannath
 Rae,  Dr.  KL,

 Rao,  Shri  K  Narayana
 Rao,  Shri  Nageswara

 Rao,  Shri  P.  Ankineedu  Prasada

 Rao,  Shri  Pattabhi  Rama
 Rav,  Dr.  द  हू.  त.  Varadaraja
 Rathia,  Shri  Umed  Singh
 Raut,  Shri  Bhola

 Ravi,  Shri  Vayalar

 Ray,  Shrimati  Maya
 Reddy,  Shri  K.  Ramakrishna

 Reddy,  Shri  M.  Ram  Gopal

 Reddy,  Shri  P.  Ganga

 Reddy,  Shri  P.  Narasimha

 Reddy,  Shri  P.  V.

 Richhariya,  Dr.  Gevind  Das

 Rohtagi,  Shrimati  Sushila

 Roy,  Shri  Bishwanath

 Saini,  Shri  Mulki  Raj

 Salve,  Shri  N.  K.  P.

 Samanta,  Shri  S.  C,

 *Sambhali,  Shri  Ishaque

 Sangliana,  Shri

 Sarkar,  Shri  Sakti  Kumar

 Satish  Chandra,  Shri

 Satpathy,  Shri  Devendra

 Savant,  Shri  Shankerrao
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sethi,  Shri  Arjun
 Shafquat  Jung,.  Shri
 Shahnawaz  Khan,  Shri
 Shambhu  Nath,  Shri

 dence

 Shankar  Dayal  Singh,  pea soe
 Shankar  Dev,  आल
 Shankaranand,  Shri  B

 Sharma,  Shri  A.  ऊर.  i
 Sharma,  Shri  Madhoram

 Sharma,  Shri  Nawal  Kishore

 Sharma,  Shri  R.  N.

 Sharma,  Dr.  Shankar  Dayat

 Shastri,  Shri  Raja  Ram

 Shastri,  Shri  Sheopujan

 Shenoy,  Shri  P.  R.

 Sher  Singh,  Prof.

 Shetty,  Shri  K.  ह.

 Shinde,  Shri  Annasaheb  P.

 Powe  |

 Shivnath  Singh,  Shri

 Shukla,  Shri  उ.  ्.

 Shukla,  Shri  Vidya  Charan

 Siddayya,  Shri  S.  M.

 Siddheshwar  Prasad,  Shri

 Singh,  Shri  Vishwanath  Pratap

 Sinha,  Shri  Dharam  Bir

 Sinha,  Shri  Nawal  Kishore

 Sinha,  Shri  R.  K.

 Sohan  Lal,  Shri  क.

 Sokhi,  Shri  Swaran  Singh

 Stephen,  Shri  C.  M.

 Subramaniam,  Shri  ट.

 Sudarsanam,  Shri  M.

 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Suryanarayana,  Shri  K.
 Swaminathan,  Shri  R.  V.
 Swaran  Singh,  Shri

 ‘Tarodekar,  Shri  V.  B.
 Tayyab  Hussain,  Shri

 “Wrongly  vote  for  NOES
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 Thakur,  Shri  Krishnarao

 Tiwari,  Shri  R.  G.

 Tiwary,  Shri  D.  N.

 Tombi  Singh,  Shri  N

 Tula  Ram,  Shri

 Tulsiram,  Shri  V.

 Uikey,  Shri  M.  G.

 Unnikrishnan,  Shri  K,  P.

 Vekaria,  Shri

 Venkatasubbaiah,  Shri  क

 Venkatswamy,  Shri  G.

 Verma,  Shri  Balgovind

 Verma,  Shri  Sukhdeo  Prasad

 Vidyalankar,  Shri  Amarnath

 Vikal,  Shri  Ram  Chandra

 *The  following  Members  also  recorded  their  votes:—

 Mo‘ion  of  No-  3§0
 confiderce

 Virbhadra  Singh,  Shri

 Yadav,  Shri  Chandrajit

 Yadav,  Shri  D.  P.

 Yadav  Shri  Karan  Singh

 Yadav,  Shri  N.  P.

 Yadav,  Shri  R.  P.

 MR.  SPEAKER:  The  result  of  the
 division*  is:
 AYES:  61;  NOES:  294

 The  motion  was  negatived
 MR.  SPEAKER:  Now  the  House

 stands  adjourned  till  11  aM.  to-
 morrow.

 19.55  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  July
 26,  1974/Sravana  4,  1896  (Saka).

 Ayes:  Sarvashri  Janeshwar  Misra  and  Ishaque  Sambhali.

 Noes;  Sarvashri  Chandulal  Chandrakar.  Genda  Singh  and  Ram  Dayal.
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